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(Dewas).

Kadadi, Shri Madeppa Bandappa
(Sbolapur).

Kajrolkar, Shri Sadoba Narayan
(Bombay City Central North).

Kakkar, Shri Gauri Shankar (Fateh-
pur),

Kamath, Shri Hari Vishnu (Heshanga=
bad).

Kamble, Shri T. D. (Latur)

X Shri R. (Chid ).
Kandappan, Shri 8. (Tiruchengode).
Kanungo, Shri Nityanand (Cuttack).

Kappen, Shri Cherian J. (Muvattu-
pusha) .

Kapur Singh, Shri (Ludhiana),
Kar, ShH Prabhat (Hooghly).
Karni ‘nghji, Shr] (Bikaner).
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Malaichami, Shri M. (Periyakulam).
Malaviya, Shri Keshav Dev (Basti).
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Mallick, Shri Rama Chandra (Jaipur).
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Maruthiah, Shri P. (Melur),
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Mohsin, Shri F. H. (Dharwar South).
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More, Shri Krishnaji Laxman (Hat=
kanangle).

More, Shri Shankarac Shantaram
(Poona).

Muhammad Ismail, Shri (Manjerl).

Mukane, Shri Yeshwantrao Martand-
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Naskar, Shri P. S. (Mathurapur).
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Niranjan Lal Shri (Nominated—
Andaman and Nicobar Islands).

o

Omkar Singh, Shri (Budaun).
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(Dhulia).
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Sahu, Shri Rameshwar (Rosera).
Saigal, Shri Amar Singh (Janjgir).
Samanta, Shri S. C. (Tamluk).
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B8 —contd.
Sen, Shri Phani Gopal (Purnea).
Seth, Bhri Bishanchander (Etah).
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16, 1888 (Saka)

The Lok Sabha met at Eleven of the
Clock

[MR. SeEAKER in the Chair]
MEMBER SWORN

(Sar1 NArAyYAN DANDEXAR)

Mr. Speaker: Secretary may call
out the name of the Member who has
come to make and subscribe the oath
or affirmation under the Constitution.

Becretary: Shri Narayan Dandekar.

The Minister of Communications and
Parllamentary Affalrs (Shri Batys
Narayan Sinha): Sir, I have great
pleasure in introducing to you, and
through you to the House, Shri
Narayan Dandekar who has been de-
clared elected to the Lok Sabha from
the Gonda constituency of Uttar Pra-
desh by the Election Tribunal, Alla-
habad, while declaring the election of
Shri Ram Ratan Gupta to the Lok
Sabha from that constituency to be
void.

Shri Narayan Dandekar (Gonda).

—_—

RE: CLUBBING OF NAMES OF

MEMBERS WHO TABLE
QUESTIONS

Mr, Speaker: Questions, Shri Suren-
dra Pal Singh.

Nsh:l Burendra Pal Bingh: Question
0. 1.

Shri Harish Chandra Mathar: | rise
on a point of order.

Mr. Speaker: That the question
cennot be taken up?

Shri Harish Chandra Mathar: ™he
simple point of order I want to raise
is whether in the notice of a quest. 1
which a Member gives, the languages
and content of the question could be
alterted without the Member's con-
sent. Now, when so many Members
give notice of a similar question, some-
times—rather very often—it happens
that it is not only the language but
also the content and the spirit in
which other Members have given
notice are completely lost.

Previously you had a practice in
your secretariat that notice was given
to every Member concerned whether
his name could be clubbed to the ques-
tion which is so amended. No such
notice has been lssued this time,
though, as you see, the names of a
large number of Members have been
clubbed to w particular question. It
is not at all a personal matter about
my particular question, but it ia a
question of the right of a particular
Member which arises, whether his
name could be clubbed without his
being Informed of the altered spirit
and language of the question.

Mr, Speaker: It is a matter of con-
venience for which we have adopted
this method. Previously, there were
not many Members’ names clubbed.
When a question had been received
from a particular Member or more
than one Member gnd we admitted
it and if subsequently questions came
which were substantially covered by
the earlier question, then we disallow-
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ed those questions. In that case, be-
cause there would be so many rejec-
tions, the Speaker has that power to
consolidate the question and amend
or modify it and have one in a general
form. Of course, their names would
be there. I will give the Member
an opportunity to put a supplemen-
tary, and he can point that out, but
if, after that, his purpose s
not served, then he can give a
fresh notice; because the notices
of others which came afterwards
can be disallowed also, but for
the sake of convenience we have
put that there might not be so many
rejections. Otherwise, the Speaker
hras the authority to meodify, conscli-
date, change, put into one all those
questions that are on the same sub-

ject. There is nothing new that has
been done. He can discuss it with
me.

Shri Harisp Chandra Mathur: My
only objection was tg the Members
not being informed and their consent.
not being taken. I do not at all dis-
pute your discretion and power to
modify the question.

Mr. Speaker: Mostly we do consuit.
but on certain occasions it is not pos-
sible, but 1 will consider that. Shri
Surendra Pal Singh.

Shri Surendra Pal Singh: Question
No. 1.

ORAL ANSWERS TO QUESTIONS

Violation of Cease-Fire Ling By
Pakistan

+

Shri Surendra Pal Singh:

Shri P. Venkatasubbaiah:

Shri Bishanchander Seth:

Shri Dhaon:

Shri S. M. Banerjos:

Shri Onkar Lal Berwa:

Bhri P. R, Chakravertl:

Shri Jagdev Singh
Biddhanti:

Dr, L. M. Singhvi:

Shri Hokam Chand
EKachhavaiya:

Shri Bade:

Shri Bishwanath Roy:

Shri Narasimha Reddy:

Shri Balmikl:

!
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Shri .J. P. Jyotishi:
Shri Basappa:

Shri B. N. Eureel:

Shri Balgovind Verma:

Shri Yashpal Singh:

Shri P. C. Borooah:

Shri Rameshwar Tanfia:
Shri B. P. Yadava:

Shri Naval Prabhakar:
Shri D. C, Sharma:

Shri Himatsingka:

Shri Prakash Vir Shastri:
Shri Bagri:

Ml.hnljkumar Vijya

] Shri Hem Raj:
| Shri Solanki:
| Shri Krishma Pal Singh:
| Shri A. 8. Saigal:
Shri D. J. Naik:
‘ Shri Vishwa Nath Pandey:
| Shri N. R, Laskar:
| Shri Guishan:
| Shri Rama Chandra
| Mallleck:
Shri M. R. Krishna:
Shri D. N, Tiwary:
| Shri Shashi Ranjan:

Will the Minister of Defence be
pleased to gtate:

(a) whether it is a fact that of late
incidents of Pakistani violations of
the cease-fire line in Jammu and
Kashmir State have increased at an
alarming rate;

(b) if so, the number of incidents
of border violation by Pakistan that

have taken place since the beginning
of June, 1964;

(c) the loss of life and property
which occurred ag a resuly of these
incursions and firing by the Pakistani
troops; and

(d) the steps taken to prevent the
recurrence of such incidents in future?
The Minister of Defence Production
in the Ministry of Defence (Shri A. M.
Thomas): (a) In recent months, there
has been an increase in the number
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of incidents engineered by Pakistun in
violation of the cease-fire agreement.

Shri Swell: We are not able to hesr
the reply.

Mr, Speaker: If this apparatus is
not switched on unnecessarily, probab-
ly things would improve. Those who
can understand it directly might just
switch off this apparatus. We have
to try it and get adjusted to it, pro-
bably in a few days.

Shri Swell: It is not a question of
translation, it is a question of audi-
bility.

Mr. Speaker: About acoustics also,
1 will get it examined if something
requires to be done. Let us hear.
The hon. Minister would alsp please
speak u little more distinctly and
slowly.

Shri A. M, Thomas: I shall answer
the question again.

_ (a) In recent months, there has
been an increase in the number of in-
cidents engineered by Pakistan in
violation of the Cease-fire agreement

(b) During the period from 1st June
to 29th August 1964, there have been
428 Cease-fire linelborder incidents
in Jammu and Kashmir.

(c) 22 Indiang were killed and 32
wounded during this period. The ex-
tent of loss of property iz not known.

(d) All possible precautionary
measures have been taken in this re-
gard. Besides Government have lodg-
ed several protests with the Govern-
ment of Pakistan. Serjous viola-
tions have also been brought to the
notice of the Security Council.

Shrl Surendra Pal Singh: We learn
from press reports that a number of
awards have been given by the U.N.
Observers against Pakistan for the
violation of the cease-fire line. May
we know the significance of these
awards and how far do they help us
in keeping our border inviolate?

Mr, Speaker: That has been dis-
cussed 30 many times here. Acy other
question?

954(AILSD—2
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Shri Surendra Pal Simgh: Are Gov-
ernment in a position to disclose whe-
ther the incursions made into our
territory along the cease-fire line
were made by regular Pakisiani
troops or by civilian commandos of
that country?

Shri A. M. Thomas: There have
been indications that even para-mili-

-tary forces in civilian clothes, suchas

Mujahids and Razakars, have infil-
trated, and they have been operating
on the cease-fire line. In fact, the
activities of these irregulars have
been a matter of serious concern to
us, and many of these incidents have
been due also to the incursions of
these persons known as Razakars,
Mujahids and other.

ot WherT WM AT W e
W w oaw e ww Awa
W R BT T @ A H OAY

°ZA™ e FIE F 7

WUTH WAt wwr awywfer ot (ot
W R wwedt) - N Ah A
LU

Shri 5. M. Banerjee: 1 wouild like
to know this. Recently five jawans—
three and two were killed by the Pak-
istani army men and recently tne
Razakars also killeq two persons in-
cluding one five year old child. T
want to know what steps have been
taken by our Government to counter-
Pakistani army men and recently the
stan, apart from taking precautionary
measures,

Shri A. M. Themas: In fact we have
also been replying to these incursions
that have been made. We have been
following the persons who have been
intruding into our territory and we
have been able also in fact to inflict
casualties on those persons who have
been intruding into our territory.

Shri P. C. Boresah: In how many
cases have cease-fire violation awards
been given by the UN, Commis-
sion against Pakistan and in how
many cases, against India during the
last gix months?
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Shri A. M. Thomas: Cease-fire vio-
lation awards against Pakistan in
1864 come to about seventy .. .(In-
terruption.)

An Hon. Member: Against Indis.

-Mr. Speaker: Why should they be
terruptions.)

oft qwreres fag : war wEwC T
et & fr oy g dfrw A §
Ik Hrgawe & fAg goRe Aqifee A
F o frelt aeg w1 T e § 7

Bhri A. M. Thomas: We have not
put it_in that way, by way of com-
pensation. We have protested to Pak-
istan. We have also, in serious cases,
brought this to the notice of the UN."s
Secretariat also. Our permanent re-
presentative there has brought these
cases to the notice of the UN. Sec-
retariat.

sft e et waT o W
fir wrosfe fafafoa & sam fom foe
Ay A4 § ¥ wEArd fadg w=q
yagwfowdr @ £7

sramw wgge wekt o oft A
G fegaad & )

Shri Hem Barua: In view of the
fact that Pakistan has recently said
that the United States arms and am-
munitions given to Pakistan gre meant
for use ageainst India, may 1 know
whether our Government has, by now,
examined the arms and ammunitions
captured from the Pakistani intruders
across the cease-fire line and has come
to any conclusions about these arms
and ammunitions?

Bhri A. M. Thomas: Many of the
arms and ammunitions that we have
been able to capture are arms which
have been in existence since the pre-
partition days, before 1847: they do
not give us the signs that they belong
to the United States.

Shrl P, Venkatasubbalah: May I
know whether during the course of

SEPTEMBER 7, 1964

Oral Answers g

the cease-fire violations, there have
been large scale inflitrations of Pak-
istanis into Indian territory and if so
what steps have been taken so that
they may not pose a law and order
situation?

Mr, Speaker: That would be a
different question altogether.

Shri Swell: Hag Government's at-
tention been drawn to Press reports
that the Pakistan Government has
announced its readiness to implement
a gentleman's agreement with India
for stopping these provocations or
creating incidents in the border and
if so whether the border situation has
improved after this announcement and
whether the Government . . .

Mr. Speaker: Not so many gques-
tions—only one question.

Shri A. M. Thomas: There has not
been any improvement in the situa-
tion after the talks mentioned by the
hon. Member. But there have been
such talks and we feel that it would
be possible to quieten the cease-fire
line border. These incidents are a
matter of great concern to us and they
involve avoidable loss of life and pro-
perty. This is a matter of concern to
us., We want these incidents to stop.
We have also taken the initiative and
I think that some talks will ensus
now.

8hri Narasimha Reddy: Could the
Government give us an idea ag to the
number of casualties which the Pakis-
tanis have suffered in these border
clashes?

Shri A. M. Thomas: In fact, the
Pakistanis also have suffered casual-
ties. As I have indicated before, there
are so many irregulars operating in
that area in civilian clothes.

Mr. Bpeaker: Can he give the
figures?

Shri A. M, Thomas: 1 do not think
we have got the figures.

Mr. Speaker: He does not think he
can give it

Shri Hem Barua: These are serious
violations.
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Mr, Speaker: The number of com-
plaints could be Enown, but not the
figures of the casualties; some would
have been killed on the other side and
we need not know that.

Bhri Basappa: It has been stated
that serious violations have been
brought to the notice of the UN Com-
mission. May we know the number of
serious violations and what is the
meaning of these serious violations—
whether it means they have intruded
nearly into two or three miles of our
territory?

Bhri A. M. Thomas: Serious viola-
tions involve crossing the cease-fire
line and firings. In fact, there have
been so many awards against Pakistan
on that ground. We have brought the
serious violations fo the notice of the
Security Council even as late ag 2lst
August, Our permanent representa=-
tive has addressed a letter, cataloguing
these cases and bringing them to the
notice of the Security Council.

«ft avmie iy fegrelt : arfeearrelt
STERY}  ®T FIVAIT AT FAAT T W4T
WWTH QET #, W AT AgWa F
W Te T R wf e § 7

ft wTer WETE TYEAT : AT AF -
HIT &1 AT &1 FATH § AX FTH AL
¥ wwwr geTEr weet § o agi W
it o, #7 =T AT Wy TR e AR
2
Shri Rameshwar Tantia: May we
know whether it is a fact that the
casualties on our side are heavier than
those of Pakistan and according to
Pakistan newspapers, 11 of our sol-
diers were killed and....

Mr. Speaker: [f the Government
says we cannot give....

Shri A. M, Thomas: The hon. Mem-
ber must rely on our figures.

Shri Nath Pai: In view of the
admission by the Minister of State
that the Pakistani violations on our
border were mounting, may I know
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on what the Prime Minister bases his
appraisal of the constructive approach
of the President of Pakistan: how to
reconcile the harsh realities of these
violations with the wishful thinking
of constructive approach,

The Prime Minister and Minister of
Atomic Energy (Shri Lal Bahador
Shastri): These two things are some-
what different and this is not a new
thing which is happening at present
on our borders. They have been
violating the cease-fire line and India
has also effectively been dealing with
it. We have been very effective dur-
ing the last few months. In so far
as the constructive approach is con-
cerned, President Ayub has also said
that these violations and these con-
flicts should come to an end. He was
very keen, therefore, that India and
Pakistan should sit down and try to
settle all the different problems with
which we are faced at the present
moment. One of them would be this
subject also. L 1

wtwd: o st fe am &
WTTAET T AT wt % wex A
P d wmy ¥ s Ty oy fey o d?
a7 gAAT 8 e & Aw fafaed wi
wiAt & ot TEE oA A & A arfew
Iy ¥ wrag Ew A & 7 W
qTHrT fawarT w7 oy 4 e ST S amr
wex fair wrd wfed ?

oft sy wgrgT wveelt @ w AT CEwT
trare fean o § oWt oRw TR
T ¥ ot ¥ 1 A o wEe ¥ rw oo
FVHIT ATFTT 7 77 WY 9AT FET
Lok 4l

Shri Harish Chandra Mathur: As
regards these increasing violations by
Pakistan, we thought that the UN.
observers' team should be strengthen-
ed. May I know to what extent this
strengthening of the U.N. observers'
team has heiped in checking these vio-
lations and, if they are increasing in
spite of it, what is our reaction for
further action in the matter?
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Bhri A. M, Thomas: We have sug-
gested that the U.N, observers' team
may be strengthened there, and we
hope that it would be considered, but
the House may kindly bear in mind
one thing: it is only an observers'
team. They have no troops either to
maintain the cease-fire line or to deal
with the situation effectively. In fact,
their very presence may have a heal-
thy effect, but it does not mean they
have any troops to enforce &
situation which they think would be
proper.
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Shri A, M. Thomas: 1 have al-
ready said that these incidents have
been referred to by our permanent
representative in the United Nations
and these have been brought to the
notice of the Security Council Secre-
tariat. As [ have indicated previous-
1y, as late as on 21sl August, 1964 our
permanent representative addressed
the President of the Security Council
in this matter.

Shri N. C, Chatterjee: Will our
Government make it clear to the Pak-
istan Government that as a condition
precedent lo the interview of our
Prime Minister with President Ayub,
there must be complete cessation of
the violation of the cease-fire line?

Mr. Speaker: It is a suggestion for
action. Next question.

Shrl Kapur Singh: Question No. 2
and Question No. 16 may be taken up
logether.

Mr, Speaker: Is the Minister agree-
able to that?

The Deputy Minister in the Ministry
of External Affairs (S8hri Dinesh
Singh): Yes, Sir.
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Mr. Speaker: They may be taken
together.

Repatriation of Indians from Burma

. 4-
[ Shri Seshiyan:

Shri Dhaon:
Shri Bishanchander Seth:
Shri Rameshwar Tantia:
Bhri B. P. Yadava:

Shri Onkar Lal Berwa:
Shri P. C. Borooah:

Dr, L. M. Singhvi:

Shri D. C. Sharma:
Shri Yashpa] Singh:

Bhri Bade:

Shrimati Savitri Nigam:
Shri Vishwa Nath Pandey:
Shri P, Venkatasubbaiah;
Shri Bishwanath Roy:
Shri C. K. Bhattacharyya:
Shri Solanki:

Shri Mahananda:

Shri P. R. Chakraverti:
Shri Narasimha Reddy:
Shri Eswara Reddy:

Shri Hem Raj:

Shri Kolla Venkaiah:
Shri Indrajit Gupta:

Shri D, J. Naik:

Shri Basappa:
Shri Bibhutl Mishra:
Shri K. N. Tiwary:

Shri Mohan Swarup:
Shri P K. Deo:

Shri N. R. Laskar:

Shri Bagri:

Shri Gokulananda Mohanty:
Shri Kajrolkar;

SBhri Swell:

Shrimati Laxmi Bai:
Shrl Mohammad Elias:
Shri Ram Harkh Yadav:
Shri E. Madhusudan Rao:
Shri Prakash Vir Shastri:
Shri Jagdev Singh Siddhanti:
Shri H. C, Boy:

Shri Dharmalingam:
| Shrimati Renuka Barkataki:

Will the Minister of External

Affairs be pleased to state

(a) the number of Indians repat-
rlated from Burma since January this
year;
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(b) the extent of their aasets repa-
triated;

(¢} whether any central scheme has
been drawn and implemented to re-
habilitate the displaced persons from
Burma; and

(d) the amount earmarked angd the
amount spent for their rehabilitation
by Government?

The Deputy Minister in the Ministry
of Externa] Affairs (Shri Dinesh
Singh): (a) to (d). A statement is
placed on the Table of the House.
{Placed in Library. See No, LT-2835/
64].

Indians in Burma

" Shri Laxmi Dass:

Shri P. Kunhan:

Shrl Namblar:

Dr, Saradish Roy:

Shri Imbichibavs:

Shri Ramanatham Chettiar:
Shri Vishram Prasad:

Shri S, M. Banerjoe:

Shri P. Venkatasubbalah:
Shri D. C. Sharma:

Wil] the Minister of External Affairs
be plessed to state:

(a) whether Govermment of India
have reached any accord with the
Burmese Government regarding the
future of Indians still wanting to
leave Burma; and

(b) it so, the details thereof?

The Deputy Minister in the Minis-
try of Extermal Affairs (Shri Dimesh
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Singh): (a) and (b). A statement is
pleaced on the Table of the House.
[Placed in Library. See No. LT-2088/
64].

Shri Seshiyam: May 1 know whe=
ther any assessment has been mude
of the worth of the properties, assets
and bank credit taken by the Bur-
mese Governmeni from these repa-
triates and whether any steps huve
becn taken at least to get any inte-
rim compensation for these people?

Shri Dinesh Singh: It has not been
possible to make an accurate assess-
ment of the property left behind in
Burma. We are discussing this mat-
ter with the Burmese Government.

Shri Sexhiyan: May I know whe-
ther the same amount of relief and
tacilities given to the refugees from
Pakistan will be given to the repa-
triates from Burma?

8hri Dinesh Bingh: I have given
in the statement the facilities that
are being given to those who are com-
ing from Burma. I think they are
sufficient,

Shri Indrajit Gupta: Has the Gov-
ernment assured itself that in the
matter of the rules and regulations
which the Burmese Government have
brought in to govern the conditions
of these repatriates, there is no dis-
crimination that is being exercised by
them against Indians in particular as
compared with other foreign nationals?

Shri Dimesh Singh: Yes, Sir.

Bhri Hem Barua: When our Foreign
Becretary visited Rangoon, it wus
agreed upon that the hardships of
those Indians who want to leave
Burma will be removed. But those
Indians who have come after the
assurance was given say that the
hardships have not been removed, but
sHiffened further. May 1 know whe-
ther our Foreign Minister who re-
cently visited Rangoon had discussions
about it and whether he ig satis-
fled that the Burmese Government



15 Oral Answers

are prepared to implement whatever
assurance they give to us?

The Minister of External Affuirs
(S3hri Swaran Singh): I have no
doubt that whatever assurance ihe
Burmese Government have given or
are prepared to give, they will im-
plement. But the difficulty is that
the arrangements that have been
agreed so far do not provide com-
plete relief for the various difficul-
ties that the repatriates are faced
with.

Shri Hem Barua: What aboul the
other part of the guestion? When
our Foreign Secretary visited Burma,
he was given an assurance that the
hardships experienced by the Indians
living in Burma will be removed and
they will be given facilities, where-
as they are not given those facilities.

Shri Swaran Singh: If I may re-

mind the hon. Member, the word
‘hardship’ has not been used any-
where. N | |

Shri Hari Vishnu Kamath:
body understands it.

Every-

“Shri Swaran Singh: It is our con-
ception of the wvarious troubleg or
difficulties that they were facing.
About those matters with regard to
which agreements had been arrived
at, they are being implemented. But
the important question of the repat-
riates taking out their assets still
remains. '

Dr. L, M. Singhvl: May I know
what tests were applied by the Foreign
Minister of India in coming to the
conclusion that there is no discrimi-
nation against Indians particularly
when there is a very small number of
nationals of any other country who
are affected and the bulk of those
affected are Indians?

Shri Swarap Simgh: The trade es-
tablishments that have been taken
over belong to Indians, Burmese,
Pakistanis and Chinese, The same
law or regulation is applicable irres-
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pective of the nationality of the
owner of a trade establishment. It is
not correct that the majority of these
trade establishments belong to Indians.

Shrimati Savitri Nigam: May 1
know how many more applications
have been received either by our
Indian Ambassador there or by the
Indian Government from the various
Burmese people of Indian origin who
are keen to come to India?

Shri Bwarap Bimgh: A very large
number of Indians are wanting to
come over to India. It is very diffi-
cult for me to give any exact figure
of the number of applications.

Shrimatl Tarkeshwari Sinha: May
I know whether during the Foreign
Minister's visit a discussion took place
about the Indian labour and Lhe
Burmese Government probably asked
the Indian Government to encourage
the stay of Indian labour there? May
1 know whethe any specific discus-
sion was held so that conditions could
be ceated for the Indian labour 10
stay there in Burma; if so, what are
those conditions?

Shrl Swaran Bingh: A mention of
this has been made in’ the Joint
Communique that wag issued before
I left Burma. It is clearly mentioned
in that Communique that those Indlans
or other forelgners who are prepared
to live in the changed circumstances,
where there is a new social and eco-
nomic order, and who are prepared
to function within that set-up are
welcome to stay on. 1 had also the
assurance from the highest quarter
that their security and their dignity
will be the responsibility of the Bur-
mese Government. [ think this did
have some re-assuring effect upon the
Indians who are in Burma.

Bhri 8, N. Chaturvedi: Can the hon.
Minister assure the House that there
has been no hardship or distress
caused by this un-precedented delay
in the payment of even the interim
compensation?
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Shri Swaran Singh: How can 1
assure the House, when I say that
people are facing hardships?

Shri Nath Pal: He declined to use
the word ‘hardship’.

Shri Hari Vishnu Kamath: He
himself has now used the word
‘hardship’. He understands it.

Mr. Speaker: He undersiands it
all right. He said that nowhere it
has been used, but now he has used
it (Interruption).

Shri P. K. Deo: In spite of the
fact that the Burmese Government
announced that no discrimination
would be shown to foreign nationals
so far ag implementation of their pre.
gent programme was concerned, we
have ourselves seen during our visit
to Rangoon that Chinese and Pakls-
tani traders are carrylng on jolly-
well whereas the law is being rigo-
rously enforced so far as Indian tra-
der; are concerned (Interruption).
May we know whether the Govern-
ment of India has been pursuing this
matter in right earnest and it has
been successful in its negotiations re-
garding repatriation of the assets of
Indians there and quick payment of
compensation for those assets that are
left over there?

Shri Swaran Singh: The hon.
Member has combined three questions
in one. i

Mr. Speaker: He might answer
only one of them.

Shri Swaran Singh: With your
permission, I will try to answer all
the three. The first question ls whe-
ther the other pationals, namely, Pak-
‘istanis and Chinese are being treated
by the Government of Burma in any
manner different from the Indian
nationals. :

Shri P, K. Deo: It is a fact.
Mr. Speaker: Does the hon. Mem-

ber want to get information from the
~Government or give his Information?
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Shri Bwaran Singh: The informa-
tion of the hon. Member is not correct.
If the hon. Member formed his opi-
nion by meeting certsin sections of
the foreign nationals there, from that
he should mot jump to a comclusion
which is not justified by facts. I
would suggest that he should accept
the assurance of the Burmese Gov=
ernment, which is also borne out by
circumstances. The second question is
about the repatriation of assets which
is the subject matter of negotiation.
Then he asked about making arrange-
ments for the migration of people.
That is already covered by the writ.
ten reply that has been given,

Shri Bhagwat Jha Axad: May I
know whether the Foreign Minister,
before coming to a definite conclusion
that there is no discrimination, has
sought the opinions of the Indians in
Burma and, if so, what was the opl-
nion expressed to him during his visit
to Burma?

Shri Swaran Bingh: By and large,
the Indian nationals or persons of
Indian origin, even though they have
now acquired Burmese nationality,
confirm the impression which I have
conveyed to this House that there has
been no discrimination between Indian
and other non-Burmese nationals,

oft wew iy : ¥ a ATET wE—"
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Shri Kapur Bingh: May I ask whe-
ther the hon. Minister of External
Affairs has by any chance seen a let=-
ter in this morning’s columns of
Stat. by a t emigre from
Burma stating that even his tooth
brush and shaving brush have been
confiscated at the air port and, if so,
whether this Is also In consomance
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with the new social order that is be-
ing established in Burma?

Mr. Speaker: Order, order. There
ought not to be any reflections in a
question. It should only seek some
information.

Bhri Kapur Singh: It is a new
social order that is being establish-
ed ...’

Mr, Speaker: There ought not to
be any reflection in the question.

Shri swaran Singh: 1 have not
seen that letter published in the
newspaper. But I cannot imagine that
even a tooth brush or anything of that
kind would be confiscated,

Mr. Bpuaxer: It is so published
today,

Shri Han Vishou Kamath:
worse things have happened.

Even

Shri Hem Barua: He has not.said
anything sbout the shaving brush.

Mr. Speaker: He does not
mention it

like to

ot T wgw whiE oW g AT
£ fr xom wowre & vl wanfadt

Shri SBwaran Singh: 1 do not know
which particular regulation or rule is
being referred to by the hon. Member.
I cannot answer it in a general man-
ner. If in any particular sphere there
is any particular rule or regulation
which is in the mind of the hon. Mem-
ber, 1 will try to reply to it. But let
us not forget that there are several
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rules and regulations in our own
country which are not applicable
equally to Indians and non-Indians.
So, I cannot answer the guestion un-
less a specific regulation is referred
to by the hon. Member.
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Mr. Speaker:
Yashpal Singh.

Next question. Shri

Shri Rameshwar Tantia: May 1 be
allowed to ask a supplementary ques-
tion?

Mr. Speaker: I do appreciate that
there are difficulties, but hon Mem-
bers also must appreciate that 81 hon.

Members had given notice of one
question.
Shri Rameshwar Tantia: 1 come

from Burma; therefore, I wanted o
ask one question.

Mr, Speaker: We welcome him in
his recent arrival, but he shall have
to wait. Shri Yashpal Singh.
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Peace in Nagaland
+

Shri Yashpal Singh:

Shri Indrajit Gupta:

Shri Bade:

Sbri Kapur Singh:

Dr, Ranen Sen:

Shri Dinen Bhattacharya:

Shri Vishram Prasad:

Bhrl P. Venkatasubbaish:

Shri P. C. Borooah:

Shri P, R. Chakraverti:

Shri M_ L. Dwivedl:

Shri 5 C. Samanta:

Shrimati Savitri Nigam:

Shri Rameshwar Tantia:

Shri Dhaon:

Shri Bishanchamder Seth:

Shri B. P. Yadava:

Shri Surendra Pal Singh:

Shri Yishwa Nath Pandey:

Shri D. C. Sharma:

Dr. L. M. Singhvi:

Shri S, M. Banerjee:

Shri Prakash Vir Shasirl:

Bhri Jagdev Bingh
Siddhanti:

Maharajkumar Vijaya
Ananda:

Shri Vidya Charan Shukla:

Shri Hem Raj:

Shri C. K. Bhattacharyya:

Shri Solanki:

Shri Narasimhs Reddy:

Shri Omkar Lal Berwa:

Shri Jashvant Mehta:

Shri Harish Chandra Mathur:

Shrl J. B. Bist:

Shri Tridib Kumar
Chaudhuri:

Shri A. S. Salgal:

Shri D, D. Purl:

Shri Kolla Venkalah:

Shri P. R Patel:

Shrl Basappa:

Shrl Balgovind Verma:

Shri Balmikl:

Shri Mohan Swarup:

Shri Bibhutli Mishra:

Shri K. N. Tiwary:

. Shri N. R. Laskar:

Shri D, J, Naik:

Shri Rishamg Kelshing

Shri J. P. Jyotishi:

Shri P. K. Dees:

Bhri Gulshan:

Shri Gokulananda Mohanty:
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| Bllrl M. Rampare:
| Shri Shiv Charan Gupta:
| Shri Bagri:
Shri D. N, Tiwary:
Shri Swell: v
Shri Mobhammad Elias:
Shri Ram Harkh Yadav:
Shri Murll Manohar:
Shri Hari Vishnu Kamath:
Shri Kajrolkar:
Shrimati Renuka Barkataki:
Shri H, C. Soy:
Shri E Madhusudan Rao:

Will the Minister of Exlernal Affairs
be pleased to state:

( whether as g result of the talks
of the Peace Mission with the Naga
Hostiles any success has been achiev-
ed in securing peace in Nagaland;

(b) if so, what are the decisions
wrrived at; and

(¢) when and how they are golng
to be implemented?

The Minister of State in the Minls-
try of External Affairs (Shrimati
Lakshmi Menon): (a) An agreement
has been reached for the suspension
of operationg initially for a period of
one month.

(b) and (¢). It has been decided
that, eflective from midnight of the
5th/6th September, 1964, there shall
be a suspension of operations in
Nagaland. A statement contalning
the terms angd conditiong relating to
this suspension of operations is plac-
ed on the Table of the House

It is proposed that, as soon as
arrangements can be made for this
purpose, a delegation representing the
Government of India, with which the
Government of Nagaland will be
associated, should hold talks with the
representatives of the Nagas who
have till now remained underground.

STATEMENT
Terms and conditions for Suspension
of operations in Nagaland

The Government of India will de-
pute representatives, with whom will
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be associated the representatives of
the Government of Nagaland, to take
part in talks with leaders of the un-
derground.

2. With effect from BSeptember 8,
1864 and for a period thereafter of
one month at present, the Security
Forces will not undertake;—

(a) jungle operations.

(b) raiding of camps of the un-
derground,

(c) patrolling beyond one thous-
and yardg of security posts.

{d) searching of villages.
(e) aerial action.

(f) arrests,
and

(g) imposition of labour by way
of punishment,

During this period fines connected
with allegations of complicity with
underground activities will not be
imposed.

3. (i) Operations will be suspended
ag above on the understanding that
the underground have accepted that
during thig period they will refrain
from:;—

(a) sniping and ambushing
(b) imposition of fines

(¢) kidnapping and recruiting
(d) sabotage activities

(e) raiding and firing on security
posts, towns and administra-
tive centres,

and

(f) moving with arms or in uni-
formg in towns, villages and
administrative centres, where-
ever there are gecurity posts
and approaching within one
thousand yards of security
ports.

(i) During this period, the under-
-ground will refrain from moving with
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arms or in uniform in towns and vil-
lages and within a  radius of one
thousand yards of security posts. Tha
understanding is confirmed that spe-
cial arrangements may be made in
cases where movement with arms or
in uniform becomes necessary in any
area where there may be risk of en=
counter with Security Forces e.g. along
or across roads or bridges.

4. The arrangementy specified above
are caleulated to preclude any unex-
pected encounter but in the event of
&n encounter voming about, both
sides will during the period of stop-
page of operations observe the rule
“No firing unless first fired on."

5. During the period of stoppage uf
operations, in order 1o promote an
atmosphere conducive to peaceful
occupations and free discuasion, there
will be no parading with arms in in-
hebited areas whers Security Forces
will not be present under this agree-
ment. oo

8. On the international border,
Security Forces will maintaip patrol-
ling to a depth of three miles as the
crow flies from the frontier and
arrangements will be made for modi-
fication of the zone when the stoppage
of operations is effected.

7. No arms will be imported from
abroad by the underground during
the period of stoppage of operations.

8. During the period af stoppage of
opérations, the Government of India
will continue the protection of Army
convoys on maintenance service and
the usual road patrolling on either
side of the road will contlnue. The
road patrols will withdraw when the
last convoy of the day has passed.
The underground may move about
freely on the roads when the convoy
has passed the locality and also on
non-convoy days. The days of the
week and the particular routes nsed
by the convoys will be notified in ad-
vance and communicated to the wun-
derground leaders as far as may be
practicable. It may be necessary to
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have emergency convoys for such
purposes as evacuation of sick and
wounded personnel. It may not be
possible to give prior information of
these convoys, For such convoys
however there will be no road pro-
tection parties. They will move self-
contained for protection. Depth of
patrolling on either side of the road
will be one hundred yards,

9. The area of spplication of the
above mentioned arrangements will
be Nagaland State and the northern
sub-divisions of Manipur.
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Bhrimati Lakshmi Menon; This
-question has been answered again and
‘again. We have pointed out that Re-
verend Scott was allowed to go %o
Nagaland becsuse the Nagaland Gov-
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ernment was convinced of his bona
fides as far as the Peace Mission is
concerned.

ot wereTe fay : § g ST TEAT
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Shrimati Lakshmi Menon: All these
terms and conditions are given in a
statement which has been placed on
the Table of the House.

Shri Indrajit Gupta: From the
statement I find that there is no men-
tion in these terms and conditions of
any assurance given by these under-
ground Nagas that they will not im-
port any arms from abroad, from Pak-
istan or anywhere, during this truce
period. May I know whether this
aspect of the matter was not taken
into consideration, knowing that in
the past they have constantly been
getting arms from Pakistan?

The Prime Minister and Minister of
Atomic Energy (Shri Lal Bahadur
Shastrl): It has been made absolute-
ly clear and they were told so cate-
gorically about it. Although it may
not find a place in the oconditions,
they know that it is a “must” and
they have said that they will abide by
it
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“No firing unless first fired on”
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Dr. Ranen Sen: From time to time
reports were appearing in newspapers
that armed people from Nagaland
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were going to Pakistan to get train-
ing there. In this statemicat the
terms laid down do not cover that
particular thing which was being rv-
ported in newspapers from time io
time. Did the negotiation committee
discuss this thing with the Naga
leaders and, if so, what was the re-
sult?

Shrimati Lakshmi Menom: All the
details are given in the agreement.
During the period of truce, there will
be no opportunities or no means of
getting any kind of arms from abroad.
It is given in the statement that they
will not import any arms from out-
side.

Dr. Ranen S¢n: ! had raised the
question of training in Pakistan.

Shrimati Lakshmi Menon: All these
things are covered by the agreement.

Dr, Ranen Sen: 1 had reaised the
the Members is that it i# not con-
tained in the stat t and then it is
by oral discussion that they arc assur-
ed of this. Therefore, they fecl ap-
prehensive whether really.. .

Shri Daji: The Prime Minister said
that that was the understanding, If
that was the understanding, what pre-
vented them from being embodied in
the agreement itself?

Dr. Ranen Sem: Why did they not
record it

Shri Lal Babadur Shastri: It is not
necessary to record it because they
are within the Indian Union and no
State in this country can either import
arms from any country . without, of
course, the approval....

Shri Hem Barua: Sir, I rise on a
point of order.

Mr. Bpeaker: Let him finish.

Shri Lal Bahadur Bhastrl: I said
in the beginning that this must be
taken as granted that they cannot go
to any country either for training in
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armg or for importing arms from any
other country. It must be taken for
granted and then only any talks
could be hzld with the Nagaland
leaders.

Shri Hem Barua: Sir, on a point
-of order. The hon, Prime Minister has
just mnow said that these hostile Nagas
cannot go to Pakistan either for mili-
tary training or for importing arms
because they are within the Indian
territory. On a previous occasion,
when 1 used the word ‘cease-fire’,
you took objection to that and I had
modulated it in a different way as
“cease firing' because there cannot be
any ‘cease-fire' between two sectione
of the same people. Here, the Gov-
ernment are liberally using the word
‘cease-fire’. The Prime Minister has
just now mentioned that they are
within the Indian Union and, there-
fore, they cannot go to any other
country either for training or for
arms. How do they reconcile with
this?

Mr. Speaker: Here, it is loosely
used for cease firing.

Shri Hem Barua: No, Sir.
submit . . .

Mr_Speaker: There is no need for
that.

Shri Hem Barua: Probably, I have
no{ been able to convey my feeling

Mr, Speaker: He has done it very
ably. I have also understood il. There
is no doubt about it.

Shri Hem Barma: I seek your pro-
‘tection and your guidance too. He
says, they are an Indian people, We
also know that they are an Indian
people. How can there be any
‘cease-fire’ with that sectlon of Lhe
Indian people—I do not understand
that—when he himself admits that
they are a section of the Indian
people?

Mr Bpeaker: My guidance s
that he might kindly resume his seat

-

May I
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The Minisier of Externa] Affairs
(Shri Swaran Biagh): May 1 clarily
the point? The expression ‘cease-
fire’ hag not been used at all. What
is mentioned is, the terms and condi-
tions for suspension of operations in
Nageland,

Mr. SBpeaker; Then, it should not
be used by the Ministerg also when
it is not used there.

Bhri Bwaraa Bingh: We will
avoid that. I have never used it I
hope no other Minister will use it.

Shri Vidya Charan Shukla: Accord-
ing to the statement, one of the terms
of the cease-fire is that . ..

An Hom, Member: He is still using
the term ‘cease-fire’.

Bhri Vidya Charan Shukia: I am
sorry. Ome of the terms of the sus-
pension of operations is that the
Indian security forces will not under-
take patrolling beyond one thousand
yards of the security posts. May I know
the distance between the Indian secu-
rity posts from one another? May I also
know the arrangemeni for seeing that
the gaps between the sacusity posts
are not misused to violate this arranpe-
ment?

Shrimati Lakshmi Menen: This (s
an agreement wunder which both
parties have agreed to observe certain
conditions which have veea laid down.

Shri Hem Barua: Who are the
parties?

Shrimati Lakshmi Menon: T am sure
the hon. Member knows who thc par=
tieg are. ...

Mr. Speaker: The hon. Member
knows that the parties sre the re-

" presentatives of the Government of

India, the Government of
and the Nagaland leaders.

Nagalsnd

These conditions are laid down in
order to facilitate underground Nagas
to come unhindered o that we can
have a meeting and start ncgotiations.
These facilities are provided for that
purpose.

I do not know the exari distance
between two security posis, but I am
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sure that the conditions are satis-
factory in order to ensure the objec-
tive In view.

oft 7o wWio fgwdt : ww & wife
wqifes gk & AvTe & WY ATy
Mt srfgat foegs =< w6 §
g qff ol wr e NI E A
w1 wORT woar i fe s ot e
A arm § o fs wxrmraw fed

Shrimati Lakshm| Menom: There
hag been no activity since the sus-
pension of operations,

Shri Kapur Singh: 1 seek factual
information as to whether suspension
of operations such as in Nagaland has
anywhere ever been accepted az an
arrangement between a sovereign
State and its citizens, and if not, whe-
ther our Government have accorded
some status to Nagaland which i3
different from that of its being an
integral part of India?

Shri Swarap Singh: Suspension of
operations may be some form of am-
nesty which is not unknown on many
occasions, and I do not think that
merely by suspending the operaticna
we give any specia] status to the
people of Nagaland.

Shri D. C. Sharma: May I know
whether Government are aware oI
the fact that while one section of the
Nagas is agreeing to these terms and
conditions of agreement ag the hon.
Minister has called it, the other section
of the Nagas has been staging uction—
and recently we heard aboul the
action at Kohima etc.—and if so,
may I know how Government are
going to reconcile the Nagas who want
some kind of agreement with us and
those Nagas who are creating irouble?
How can these two things go on in &
parallel manner?

Mr. Speaker: The hon. Member ls
entering into arguments and not ask-
ing for any information,
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Shri Hem Barua: It is a very rele-
vant question. I think that the hon.
Prime Minister also wants to replv to
it.

Mr. Speaker: I have already sub-
mitted to hon. Members that first 1
have to decide whether ] should allow
the question or not.

Shri Hem Barua: You did not look
at the other side. That is the trouble.

Mr, Speaker: No, I would not look
to that side.

Shrl D. C. Sharma: I think that the
hon. Prime Minister wants to reply
to the question,

Mr. Speaker: Now, Shri Brij Ra}
Singh,
ot worerw ey < sy, & ag AT
s fi fore sTe w1 W AT-
#Y & gymAwIi@l § gErd AR ¥
T § war QAT &Y AR T A
F Tt ¥ AT T T w7 A T
et faom fear 3 ook s 3o
w1 qoaT AW guT & WY W
T FET AR ®Y @1 TEY
y?

Mr, Speaker: That is not relevant.

Shri Burendra Pal Singh: Is it a
fact that there are still some hoshle
Naga leaders who have not agreed to
come to this conference, and il so,
what are their objections for not
coming to the conference?

Bhri Lal Bahadur Shastri: They
are aware....

Shri D. C. Sharma: On a point of
order. How can this question become
admissible when my question which
was put In a mbre specific concrete
and easy language had not been allow-
ed?

Mr. Speaker: The hon. Prime
Minister may reply to the question.
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Bhri Lal Bahadur Shastri: This
agreement has been entered into with
the underground Nagas, and all the
important leaders—all, and especially,
the most important leaders—have
agreed to these terms, If there i8
any small section which might ccn-
tinue to create trouble, that is a diffe-
rent matter, we shall have to face it.
But I hope that there is going to be
no fresh trouble during the period of
the discussions.

I might also add that it is a very
delicate matter and 1 would heg of
hon. Members of the House to have
patience and see that these discussions
prove fruitful.

Shri 5. M. Banerjee: We are very
happy that peace has been establisn-
ed or is likely to be established in
Nagaland. What steps have been
taken by Government to see that the
Christian missionaries—I mean f{oreign
missionaries—who  generslly fument
trouble in Nagaland through Naga
agencieg are not able to create fresh
trouble?

Shrl Lal Bahadur Shasiri: [ am
sorry that this reflection should be

cast on the Indian missionaries in

Nagaland. e
Shri 5. M. Banerjee: Forelgn

missionaries. )

Shri Lal Bahadur Shastri: ~There
are no foreign missionaries in Nagu-
land,

1 might add that this peace effort
was in fact initiated by the Indian
missionaries themselves; they are ex-
tremely helpful.

Shri Hem Barua: The statement
he just made, that there are no foreign
missionaries in Nagaland, is not
correct. He should have gaid, “ex-
cept the Rev. Michael Scott'.

it wwrereite sreoft : & ag A
et § i g Fanlt e e & e
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Mr. Speaker: Next question.

Some Hom Members rose—

Mr, Bpeaker: If hon. Member de-
sire, we can have a discussion on this.

Some Hon. Members: Yes.

Mr. Speaker: Next guest!

8hri P. C, Borooah: On a point
of order.

Mr. Speaker: Afier the next ques-
tion has been called? No.

Exchange of Population in South
Alrica
Shri A, K. Gopalan:
Bhri Nambiar:

Shri Imbichibava:

b Shri Rameshwar Tastia:
Shri B, C. Seth;
Shri B. F. Yadava:
Shri Dhaon:

Will the Minister of
Affairs be pleaseq to state:

External-

(a) whether it hag come to the
notice of Government that wide-scale
exchanges of population in South
Africa on the basis of ‘apartheid
scheme’ have started operating;

(b) if 80, how many Indians are in-
volved in it; and

(¢) whether Government huve ex-
pressed their protest against this?
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The Depuly Minister in ‘the Ministry
of External Affairs (Shri Dinesh
Bingh): (a) As the Government of
India have no diplomatic relations
with South Africa, they have largely
to depend on repurts from outside
sources for their information. Recent
reports suggest that while the so call-
ed non-whites in that country are
still suffering under last year’s Group
Areas Proclamations, fresh proclama-
tions, involving large scale evictions
are again being poised at them.

(b) The Government have no de-
tailed information, but there ig reason
to believe that the entire Asian popu-
lation of South Africa (approx.
4.77.000), most of whom are of Indian
origin. is affected by the Group Arees
Act; which involves movement of the
80 called non-white races from indus-
trially end commercially developed
areas to undeveloped ones.

(c¢) Since India has no diplomatic
relation with South Africa no direct
protest is possible. The Government
of India have, however, taken a lead-
ing part in the fight against South
Africe's racial policies through the
forum of the United Natlons and else-
where,

Bhri A. K. Gopalan: In view of the
fact that the South African Govern-
ment does not pay any heed to the
protesty from all over the world, what
further steps do the Government of
India propose to take to help these
affected people?

Shri Dinesh Singh: As I mentioned,
the Government of India have had
discussions in the matter. The UN
has set up an expert committee to go
into the matter. The matter ig al-
ready gone into. There wag g resolu-
tion passed requesting member-states
to take certain actions. Quite a num-
ber of States have taken those actions.

Shri A, K. Gepalan: Have Govern-
ment received any representation from
those affected?
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) Bhrl Dinesh Singh: T do not think it
is necessary to receive representatiuns.
We already know the difficulties,

Shri H, N. Mukerjee: May [ know
it Government has taken advantage of
the presence in India at the present
moment of certain representatives of
the South African National Congress
who could put them wise in regard to
the exact position?

Shri Dinesh Singh: Certainly we are
meeting them,

Shri Nambiar: Does Government
know the total strength of Indlans in
South Africa who are in these aress
of labour troubles where they are
being removed?

Shri Dinesh Singh: | am asfraid the
hon. Member is mixing up Indians
with people of Indian origin. I men-
tioned just now the approximate
figure we have of the people of Indian
origin. There are practically no In-
dian citizens there.

Shrl P. C. Boroonh: About my
point of order, I am finding it difficult
to catch your eye,

Mr. Speaker: What rule or provi-
slon of the Constitution has been
transgressed?

Shri P. C. Borooah: That I do not
know, but my point of order was rais-
ed to catch your eye

Shrl Hem Barua: Is it not a fact
that Dr. Dadoo, an Indian representa-
tive from South Africa, has represen-
ted to our Government, and particular-
ly to our Prime Minister, thet the
United Kingdom and other Western
countries are not impiementing the
UN resolution on ecomomic sanctions
against South Africa, and has asked
the Indian Government to create world
opinion so as to bLring these countries
to a reasonsble frame of mind, so that
the UN resolution on economic sanc-
tions against South Africs is imple-
mented: if so, what ig the reaction of
our Government to that?
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Shri Dinesh Singh: That is exactly
what we are doing in the nited Na-
tions and any other forum where the
matter is brought up, such as the
Prime Ministers' Conference.

Shri Bameshwar Tantia: Which are
the countries like South Africa where
thig scheme is being imposed? When
so many Indiany are there, what are
we thinking of doing, apart from
withdrawing our diplomatic missions if
required?

Bbrl Dinesh Singh: I have not been
able to follow the question.

Mr. Speaker: We are ta'king of only
one country.

8Shri Warlor: May I know whether
‘Government have sought the help of
any other friendly country to inter-
vene in this matter and help the In-
diang who want to be repatriated to
India?

Shrl Dinesh Singh: I have repeated-
ly mentioned that we have taken up
this mater in the United MNations where
we have the support of the overwhel-
ming majority of Members.

Defence ald from Abroad

Shri Harl Vishnn Kamath:
o5 (sm-l D, C. Sharma:
* 3 Shri E. Madhusadan Rao:
Shri H. C, Soy:

Will the Minister cof
be pleased to state:

Defence

(a) the names of the countries whose
Governmen's have made available fur-
ther military aid and eguipment for
strengthening India's defences againat
China since the 5th June, 1864;

(b) which o! thoss countries have
promised further aid as a planned or
phased programme; and

(c) whether a detailed statement on
the subject will be laid on the Table?

The Minister of Defence Production
tu the Ministry of Defence (Skrl A,
M. Thomas): (a) Governments of the
following countries have made avall-
954 (AHLSD—A
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able .
since June 5, o0r 7 7 Saipmens
Australia
Canada
U K.
U S A
U. 8. S R
Yugoslavia

{b}_ and (c). Discussiong relating to
supplhe._ of military equipment are
oonhnu:ln.g with the ents of
the U_mted Kingdom, United States of
America and the U. S S, R, 1t will
not be in the public interest to dis.
close desafls of further aid promised
by these countries.

Shri Hari Vishnu Kamath: A siate-
ment ceuldy have been laid on the
Table, I leave jt to you,

Has Government, either on its own
bat, or in consultation with 1he Gov-
ernments of friendly countrics, in-
l:lludmg Russia and America, who have
given ang are giving ug aid against
China, drawn up and finalised a con.
crete time-bound plan for the imple-
mentation of the historic resolution
adopted unanimously by this House
urging the Govermment to drive out

the Chinese aggressor from our sucred
soll?

SBhri A. M, Thomas: In fuct, that
question has been answered on so many
occasiong here by , our late Prime
Minister, and in fact, It iy our idea
and object also to act up to that reso-
lution,

Shri Harl Vishnu Kamath: Arising
from the answer to part (b) of the
question—the reference i* to further
abd—is it a fact that the USSR pro-
mised expert technical aid for the
manyfacture of MIG 21 aircraft in
this country, and that that aid4 has been
rather slow In materialising, and is it
also a fact that the United Stateg hac
promised aid and expert advice for
the manufacture of HF-24 in Banga-
lore?
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8hri A. M, Thomas: These are two
separate projects. O! course, the ques.
tion of United States ald for HF-24
project is under consideration. In
fact, they have said that it would be
examined further. But, as far ag the
MIG project is concerned, it will not
be correct to gay that there has been
slow progress. In fact, a defence
team is in Russia to negotiate o final
agreement. As hon. Members are
aware, the Defence Minister also is in
Russig

Shri Aarl Vishnu Kamath: This is
wholly evasive, because ithe decision
wag taken 1} years ago, and we would
like to know, the country would like
to know, what progress there has been.
It is no use saying the oprogress Is
satisfactory. Nothing has been done
in this matter either in Koraput or
Nasik.

Shri A. M, Thomas: Various project
reports have been prepared for air
fframe factory, engine factory, ete.
These are under detailed discussion.
[ may inform the House that civil
workg in connection with these pro-
jects are proceeding satisfactorily,

Shri D. C. Sharma: Is it not a fact
that the United States Government
hag refused to give us certain type of
military equipment under pressure
from Pakistan and if so what is the
nature of that equipment which has
been refused?

Bhri A. M, Thomas: It would not be
correct to draw that inference. In
fact our requirements were discussed
by the Defence Minister and also ano-
ther team which visited the United
Statey of America and there wag con-
siderable understanding between the
two countries regarding the nature u.
the threat and the requirements ot
this country. Negotlations have been
satisfactory. The United States has
offered us considerable aid. I will
not give the detalls here. In regard
to certain aspscts, it would not also
be proper to disclose them without
the consent of that country,

Written Answers 40

Shrimati Renn Chakravartly: May
1 request you, after Question Hour, to
permit question No. 7 to be answered?

Mr. Bpeaker: Tha: is only the pri-
vilege of the Minister, if it is a ques-
tion of public importance and he
wants to give the answer. He can do
that after the Question Hour.

Shrimati Reno Chakravarity: 1
think that there are occasions in the
past when such questions were per-
mitted.

Mr. Speaker: That Rule is there.

WRITTEN ANSWERS TO
QUESTIONS

Sound Rockets

" 8hri R. G. Dubey:
Shri Laxmi Dass:
Shrl Namblar:
Shri P. Konhan:
Shri Imbichibava:
sg J Dr. Baradish Roy:

"] Shri D. C. Sharma:

] Shri Vishram Prasad:
shri Jashvant Mehta:
Shri Onkar Lal Berwa:
Shrl P. C. Borooah:
| Shri D. D. Mantri:

Will the Prime Minister be pleased
to state:

(a) whether the Atomic Energy
Commission propose to embark upon
a programme of manulacture in India
of the French Beljer and Centaure
types of sound rockets with the colla-
boration of the CNES of France:

(b) whether any agreement has
been signed between the Atomic Ener-
gy Commision and the CNES; and

(c) if 80, the main features thereof?

A Frimg Minister apd the Mink-
ter of Atomic Emergy (Shri Lal Baka-
dur Shastrl) (a) to ¢). A statement
is laid on the Table of the House
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STATEMENT

Yee. The manufacture of Centaure
Rockets in India will ghortly be under-
taken by the Department of Atomic
Energy in collaboration with M/s. Sud
Aviation of France, with whom an
agreement for the supply of know-
how and for the grant of a manufac-
turing licemce has, with the assistance
of the Centre National D'Etudes Spa-
tiales of France, been concluded,

The agreement inter alia provides
that Mjs. Sud Aviation will:

(i) sell 6 Centaure High Aimos-
phere Exploration vehicles
{rockets)

(il) grant a licence for manufac-
turing such rocketg in India

complete know-how
such

(iii) supply
for the manufacture of
rockets

(iv) train Indian personnel at the
factory of Mys, Sud Aviation
and

(v) provide a few technica] per-
sonnel to ussist the Depart-
ment in its manufacturing pre-
gramme.

Cemmaunique of Commonwealth Prime
Ministers’ Conference,

( Dr. L. M, Singhvi:

Shri 8, M. Banerjee:

Shri 8 (C. Samanta:

Shri Subodh Hansda: _ .

Sbhri Rameshwar Tantlu:

Bhrl Blshanchander Seth:
Shri B, P. Yadava:

Shri Yashpal Singh:

Shri Jagdev Simgh Slddhnﬂ:
Shri Vishwa
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Shri Harish Chandra
Mathur:
Shrimati Renu
| Chakravarity:
Shri P. 5. Deshmaxh:
Shri Kolla Venkalah:
Shri P. K, Patel:

- Shri Eajrolkar:

1 Shri Vasodevan Nalr:

Shri Ram Sewak Yadav:

Shri Dinen Bhattacharya:
Shri Vishram Prasad:
Shri P. Venkatasubbaiah:
Shri M. L. Dwivedi:
Shrimatl Savitri Nigam:
Shri Naval Prabhakar:
Shri Onkar La] Berwa:
Shri Dhaon:
Shri Prakash Vir Shastri:
hel Ramanathan Chettiar:
Shri Bade:
Shri Harl Vishnu Kamatb:
| Shri Balmiki:
Shri # C. Borooah:
Shri Vidya Charan Shakla:
Shri Bhree Narayan Das:
Shri Narasimha Reddy:
Shri P. R. Chakraverti:
Shri Kashi Ram Gupta:
Shri Dajl:
Shri H. P. Chatterjee:
Shri Bibhuti Mishra:
Shri Sbam Lal Baraf:
Shri B. N. Kureel:
Shri P, K. Deo:
Shri Swell: .
| 8hri Kishan Paitnayak:

Will the Prime Minister be pleased
to state the circumstances under which
the representatives of India agreed or
acquiesced in the inclusion of a refe-
rence to the Indo-Pak problem in the
communique of the Commcnwealth
Prime Ministers' Conference held in
London in July, 1964?

The Prime Minister and Minister of
Atomie Energy (Shri Lal Bahadur
Shastrl): The Honourable Members
are aware that owing to my indisposi-
tion, I requested Shri T. T. Krishna-
machari ang Shrimati Indira Gandh!
to attend the Commonwealth Prime
Ministers’ Conference on behalf of the
Government of India. On return they
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Teported to me fully about the pro-
ceedings of the Conference,

At the opening session of the Con-
ference on July 8 glowing tributes
Were paid to the memory of Shri
Jawaharlal Nehru, It was stated that,
in a sense, the current meeting of
Mw Prima Ministers was
& memorial to Jawaharlal Nehru gince
it was his policy which had done 0
much to tranaform the Commonwealth
relationship and make possible mem-
bership by countries with different
forms of Gover t. Al] conti y
creeds, races and societies were now
represented in the Commonwealth
which transcended the lines that nor-
mally divided mankind and this gave
special significance to the delibera-
tiong of the Conference.

The results of discussinns are reflec-
ted in the communique issueqd after
the Conference. As can be seen from
this communique, the delibe;ations of
the Conference covered a review of
the world situation, the racial dis-
criminatory policy of South Africa,
the colonial policy of Portugal and
the pending problems of British colo-
nial territories. Other matters rela-
ted to cooperation between the Com-
monwealth countrics in programmes
o! economic and social development
and measures to increase cooperation
between the Commonwealth countries
in matters of Commonweslth aid and
trade.

Our delegation at the Conference
participated in this discussion on vari-
oug items and made its contributions
in sccordance with the policies and
programmes of the Governmrt of
Tndia.

1 shall not go into further detafls
about the proceedings of the Confe-
rence but weuld mow llke to say &
few words about the reference to
Indo-Pak problems in the commu-
mique lssued at the eny of the Con-
ference. Variouy views have been ex-
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pressed in the Indian Press and by

the public on the following reference
in this communique: '

“fI‘he Prime Ministers noted with
satisfaction the friendly public
statements by the
Pakistan and the Prime Minister
of India and expressed their hopes

- that the problems between their
countries will be solved in the
same friendly spirit.” *

I can well understand the anxiety
of the Honour:.»le Members that the
Commonwealth Prime Ministers Con-
ference should not be used as a forum
for the discussion of problems involv-
ing differencey between Commnonwealth
Members. I would, however, like to
urge that so far ag this particular ins-
tance ig concerned, it was, I am con-
vinced, a general expression of good-
will and that it did not consiitute a
departure from the convention that
inter-Commonwealth differences
should not be discussed at such mee-
tings. I have noted in this connection
that representatives of some other
Governments who attended the Con-
terence have publicly affirmed that
the convention that Inter-Common~
wealth differences should not be-dis-
cussed has been fully maintained and
that this is a matter for the countries
soncerned to deal with between them-
selves. We have ourselves stated pub-
licly that we want to settle our diffe-
rences with Pakistan peacefully but
consistent with our national honour
and dignity. Unfortunately this gene-
ral expression of well-intentioned
goodwill st the London meeting has
been misunderstood by some in India
end hag been misinterpreted or mis-
represented in certain quarters abroad.
We firmly and categorically repudiate
the suggestion contained in such mis-
interpretation or  misrepresentation
At the smame time we re-affirm our
resolve to continue to function with a
sense of dignity and responsibility, as
» nation dedicated to peace and to
the settlement of differences by peace-
fu] methods.
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Bongs Commission

( Shri Dinen Bhattacharya:
Dr. Ranen Sen:

Shri Vishram Prasad:
Dr. L. M. Singhvl:

Shri Mohan Swarup:

Shri 8. M. Banerjee:

Shri P. Venkatasubbaiah:
Shri D. C. Sharma:

Shri D. D. Mantri:

Shri Kashi Ram Gupia:
Shri C. K. Bhattacharyya:
Shri P. R. Chakravertl:
Shri K. N. Tiwary:

g Shri Dajl:

{ Bhri A. §. Salgal:

| Shri D. D. Purl:

| Shri Indrajit Gupta:

| Shri Rella Venkalah:
Shri Sham Lal Saraf:
Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:
Shri A. N. Vidyalankar:
Shri Onkar l.al Berwl.'
Shri Bade:
Shri Yashpal Si:lglr
Shri Bagri:
Shri Mohammad Elias:
| Shri M. 8. Murti:
| Shri P. C. Borooah:

Will the Minister of Labour and
Employment be pleased to state:

(a) whether Government have
completed the examination of the
report and the recommendations of
the Bonus Commission; and

(b) if so, the decisions taken there-
on?

ment's degisions on the Report of the
Bonus Commission is placed on the
Table, [Placed in Library, See No.
LT-2887/84].
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Shri Tridib Eumar Chaudhari:
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India-China Border Dispate

[ Shrli M. N. Swamy:

; Bhri Bureéndranath Dwivedy:
| Shri Rameshwar Tantia;
Shri Dhaon:

Shri Bishanchander Seth:
Shri B. P. Yadava:

Shri Hari Vishnou Kamalh:
Shrl P. Venkatasubbaiah:
Shri Surendra Pal Singh:
Shri Yashpal Singh:

Bhri Prakash Vir Shastri:
Shrl Jagdev Singh Siddhanti:
Shri D, C. Sharma:

Shri P. C. Borooah:

Dr. L. M. Singhvi:

Shri Vidya Charan Shuokla:
Shrl P. C. Barman:

4 Shrimati Savitri Nigam:
Bhri M. L. Dwivedi:

Shri S. C. Samanta:

Shri Solanki:

Shri Narasimha Reddy:
Shri Harish Chandra Mathur:
Shrl P. R. Chakravertl:
Shri Sidheshwar Prasad:
Shri Kolla Venkaiah:

Shri Indrajit Gupta:

Shri Sham Lal Saraf:

Shri Onkar Lal Berwa:
Shri Kajrolkar:

Shri Mohammad Ellas:
Shrimall Renuka Ray:

Shri R. Barua:

Dr, Mahadeva Prasad:
Shri Jashyant Mehta:

Bhri Swell:

Bhri Tan Singh:

Shri Vishwa Nath Pandey:
| Shri B. N. Kareel:

Will the Minister of External Affairs
be pleased to state:

(a) whether any fresh attempts
were made by the Colombo Powers
to bring about a settlement in the
India-China border dispute; and

(b) whether any new steps are
contemplated by the Government of
India to resolve the conflict?

The Minisier of State in the Minis-
try of Extermal Affairs (Shrimatl
Lakshasl Menen): (a) The Govern-
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ment are not aware of any fresh
attempts by the Colombo Powers, as
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Indian origin who wish to migrate
from Zanzibar to India. It is also

such, to bring about a settl t of
the India-China border dispute, How-
ever, recently there has been an ex-
change of correspond b

the Prime Ministers of Ceylon and
India on the suggestion that no posts
of either country in the demilitarized
area in Ladakh could be regarded as
fulfilment of the Colombo Proposals.

(b) Recently, in reply to an enguiry
made by Mrs. Bandaranaike, the Gov-
ernment of India hes said that if the
Chinese agreed to withdraw their
posts in the demilitarized area in
Ladakh it could be considered a fulfil-
ment of the Colombo Proposals, and
that, if China agreed to this and
accepied the Colombo Proposals,
further negotiations could be held
between India and China on the basis
of the Colombo Proposals,

Indlans in Zanzibar

Bhrl Vishwa Nath Pandey:
Shrimati Savitrli Nigam:
Shri Rameshwar Tantia:
10 | Shri Onkar Lal Berwa:

* 7| Shri Bishanchander Seth:

Shri Dhaon:

Shri B. P. Yaflava:

Shri 8. N. Chaturvedi:

Will the Minifter of External Affairs
be pleased to state:

(a) whether Government are aware
of the plight of the people of Indian
origin in Zanzibar on account of the
Chinese propaganda in that country;
and

(b) the action Government intends
to take in the matter?

The Deputy Minister in the Minis-
try of External Affairs (Shrl Dinesh
Singh): (a) The Government of India
is aware of the difficulties being faced
by people of Indian origin in Zanzi-

(b) Government are affording all
reasonable facilities to people of

intended to open a resident Mission
in Zanzibar in order to protect the
interests of the Indian citizens resid-
ing in the island.

Pak. Alrfield in Gillgit

8hri P. Venkatasubbalah:

Shri Naval Prabhakar:
*11. { Shri Solanki:

Shri Narasimha Reddy:

Shri Hem Raj:

Will the Minister of Defence be
pl.ased to state:

(a) whether it is a fact that Pakis-
tan has constructed a major airfleld
capable of landing jet bombers at
Chillas in Gilgit agency very near to
the cease-fire line; and

(b) i! so, the reaction of the Gov-
ernmer thereto?

The Minister of Defence Production
in the Ministry of Defence (Shri A. M.
Thomas): (a) No, Sir.

(b) Does not arise.

Burmese Refugees in NEFA

Shri P. C. Borooah:
Shri B. P. Yadava:
| Shri Rameshwar Tantia:
8hri Bishanchander Sefh:
‘ Shri Dhaon:
Bhri Vishram Prasad:
I| 8hri D. D. Purl:
3 Maharajkomar Vijaya
Ananda:
Shri Vishwa Nath Pandey:
Shri D. J. Nalk:
| Shri Rishang Keishing:
| Shri Bade:
Shrimati Jyotsna Chanda:
Shri Prakash Vir Shastri:
|| Shri Swell:

Will the Minister of External Affairs
be pleased to state:

(a) whether a Burmese team visited
Shillong to discuss with NEFA autho-
rities the problem created by the
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ingress of 3,000 Tribals from North
Burma into Tirap Division of NEFA;
and

(b) if so0, what specific subjects
were discussed with the team and
what was the result of the talks?

The Minister of State in the Minis-
try of External Affalrs (Shrimati
Lakshmi Menon): (a) Two officers
from the Burmese Embassy with some
staff visited Shillong and the Tirap
Frontier Division of NEFA in July,
1964,

(b) The discussions centred round
the maintenance and repatriation of
the Burmese Tangsa tribal refugees,
who had crossed into Tirap Frontier
Division, following disturbances in
their villages in Burma.

As g result of the visit, thc Burmese
Embassy has agreed to refund the
expenses incurred on the maintenance
of the refugees and the Embassy is
expected shortly to make arrange-
ments for their repatriation to Burma.

Chinese Build-up in Tibet

Shri Bishanchander Seth:
Shri Onkar Lal Berwa:
Shri B. P, Yadava:

Shri Rameshwar Tantla:
Shri Dhaon:

Shri §, C. Samanta:

Shri M. L. Dwivedi:
Shrimatl Saviri Nigam:
*13. | Shri Himaisingka:

Shri Subodh Hansda:
Shrl Bagri:

Shri Hem Raj:

Shri Balmiki:

Shri K. N, Tiwary:

Shri Krishnapal Singh:
Shrimati Jyotsna Chanda:
Shri Mohammad Elias:
Shri E. Madhosudan Rao;

Will the Minister of External Affalrs
be pleased to state:

(a) whether it is a fact that Gov-
ernment of Tndia have protested to

the Pehing Government regarding the

concentration of troops in Tibet;
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(b) if so, the reaction of the Peking

‘Government thereto; and

(c) what measures Government are
taking to strengthen the country’s
defence?

The Minister of State in the Minis-
try of External Affairs (Shrimati
Lakshmi Menon): (a) The Govern-
ment of India have from time to time,
in notes exchanged with the Chinese
Government, referred to the large
concentrations of Chinese military
forces in Tibet.

(b) The reaction of the Chinese
Government has been to deny facts of
military concentrations in
Tibet and to accuse India of military
preparations and refusal to settle The
border dispute through unconditional
negotiations.

(¢) Government are taking all
possible measures to strengthen the
country’s defence.

U8, Fighters for Indlan Air Force

~ SBhrl Rameshwar Tantla:
Shri Bishanchander Beth:
Shri Dhaon:

Shri Onkar Lal Berwa:
8hri P, C, Borooah:

SBhri B, P. Yadava:

Dr. L. M. Binghvi:

Bhri D, C. Sharma:

Bhri ¥ashpal Singh:
M;Iurum Vijaya

Bhll \Flln Charan Shukla:
Shri R. 8, Pandey:

Bhri Vishwa Nath Pandey:
Shri N. R. Laskar:

Shri Ramachandra Ulaka:
Shri Dhaleshwar Meena:
Shri M. Rampare:

Shri Himatsingka:

| Shri Brij Raj Singh (Kotah)t
[ Shri Prakash Vir Shastri:

Will the Minister of Defence be
pleased to state:

(a) whether any approach was
made tr the Government of USA.

.“- -
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for the supply of fighters for the
Indian Air Force; and

(b) if so, the details thereof?

The Minister of Defence Produciion
in the Ministry of Defence (8hri A. M.
Thomas): (a) Yes, Sir.

(b) The supply of high perform-
ance fighter aircraft for the Indian
Air Force under the U.S. Military
Assistance Programme was one of the
subjects discussed with the TUS.
authorities during the recent vlsit of
the official team and the Defence
Minister to USA in May, 1964. The
U.S. Government have indicated that
it would not be possible to accommo-
date within the Military Assistance
Programme the {ype of fighter aircraft
requested for supply by us. However,
examination to determine what
United States assistance in this field
will be available is continuing.

Becond African Summit Conference

Shri Shashi Ranjan:
17, Shri Vishram Prasad:
Shri Indrajit Gupta:

‘Will the Minister of Exiernal Affairs
be pleased to state:

(a) whether the Indian Govern-
ment's greetings to-the Second African
Summit Conference at Cairo reached
so late that it could not be read in
the opening session;

(b) if s0, the reasons therefor; and

(c) whether responsibility for this
lapse has been fixed on any officer?

The Depuiy Minister in the Minis-
try of External Affairs (Shri Dinesh
Singh): (a) and (b). The message of
greetings from the President to the
President of the Becond Conference
of Heads of African States in Cairo
was sent on 17th July and should have
reached Cairo st the opening of the
Conferenoe.

(¢) Does not arise,
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P. & T. Officials’ visit to U.B.A.

Shrimati Jyotsna Chanda:
Shri Ramanathan
Chettiar:

Will the Minister of Communies—
tions be pleased to state:

(a) whether a team of officials of
the Posts & Telegraphs Department
visited U.S.A. in May-June, 1964;

(b) it so, the composition thereof
and the purpose of the wvisit;

*18.

(c) the total expenditure involved
therein; and

(d) the result achieved thereby?

The Deputy Minister in the Depart-
ment of Communicaiions (Shri
Bhagavatl): (a) Yes.

(b) The team consisted of Shri
Jagdeesh Prasad, Member P. & T.
Board, Shri K. D. Vaidya, Deputy
Chiet Engineer and Shri T. R. Sunda-
raraman, Director of Accounts.

The purpose of their visit to U.S.A.
was to negotiate a credit from Inter-
national Development Association (a
subsidiary of World Bank) for the
Posts & Telegraphs Department,

(c) Rs. 24,450 inclusive of foreign
exchange expenditure of Rs. 4,400
approximately.

{d) As a result of the negotiations,
an agreement was signed on the 6th
July, 1964 under which the Inter-
national Development Association has
extended a $33 million ecredit.

19, <
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Will the Minister of Exteraal Affalrs
be pleased to state:

(a) whether there has been any
fresh move to discuss the question of
persons of Indian origin in Ceylon;
and

(b) if so, at what level?

The Depuly Minister In the Minis-
try of External Affairs (Shri Dimesh
Singh): (a) and (b). Yes. Talks
between the Prime Ministers of
Ceylon and India are expected to take
place in October, 1964,

High Power Transmitter

Shri Vishram Prasad:

Shri Yashpal Singh:

Shri Bade:

Shri Prakash Vir Shasir):
Shri Jagdev Singh Siddhunti:
Shri 8. M. Banerjee:

( Shri D. C. Sharma:

f
E.
;
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Shri Ram Harkh Yadav:
Shri E. Madbusudan Rao:
| Shri Dharmalingam:
| Shri Shinde:
( Shri Onkar Lal Berwa:

Will the Minister of Information and
be pleased to refer to

the reply given to Starred Question
No. 90 on the lst June, 1964 and state:

(a) whether the tenders received
for the purchase of a high-powered
transmitter to counter the Chinese

.~ propaganda have been considered;
S and

(b) if so, the main features of the
one accepted and the terms and con-
ditions of purchase?

The Minister of Information and
Broadcasting (Shrimati Indira
Gandhi): (a) and (b). The matter is
still under consideration.

Studies on India-China Dispute

*21. Maharajkumar Vijaya Ananda:
Will the Minister of External Affalrs
be pleased to state:

(a) whether Governmenl's alten-
tion has been drawn ilo two studies
on India-China dispute, namely, (i)
‘Himalayan Battleground’ by Margaret
M. Fisher and others and (ii) The
China-India Border: the Origin of the
Disputed Boundaries’ by Alastair
Lamb; and

(b) if so, whether these books were
ever submitted for scrutiny to Gow-
ernment for verification of facts given
therein?

The Minister of Siste in the Minis- -
try of Extermal Affairs (Shrimati
Lakshmi Menen): (a) Yes, Sir.

(b) Government was aware of the
publication of these books, but the
books were not submitted to the Gov-
ernment for scrutiny and verification
of facts, by the publishers.
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Unemployment among Mica Mimers
.22, J Bbri P, R. Chakraverti:
| Shri P. C. Borooah:

Will the Minister of Labour and
Employment be pleased to state:

(a) whether it is a fact that the
continuing slump in the mica trade
has led to mass surrender of licences

and closure of establishments by mir:n‘

.dealers in Giridih, Kodarma and Tisri;

(b) whether more than 40,000 mica
workers including miners have been
thrown out of emplovyment; and

(c) the steps devised to give relief
to this unemployed population?

The Deputy Minister in the Minis-
try of Labonr and Employment (Bhri
R. K. Malvilya): (a) to (c). The infor-
mation is not available, It is being
coliected and will be placed before
the House when received,

Administrative Reforms

*23. Shrl Harish Chandra Mathur:.

Will the Prime Minister be pleased to
state:

(a) what administrative reforms
are contemplated by Prime Minister
and which steps are proposed to be
ifaken by him to bring about such
reforms as were indicated in his Mes-
sage to the Nation on the 11th June,
1864, and

(b) what steps, if any, have been
taken by Prime Minister to bring
about & change In the attitude of
administration towards the citizen and
his problems?

The Prime Minister and Minister of
Atomic Energy (Shri Lsi Bahadar
Shastrl): (a) The Depariment of Ad-
ministrative Reforms which was set up
to deal with this problem has already
initiated action in several directions
with a view to Improving efficlency
and quickening the pace of disposal
of Government's business. The details
are glven in the statement laid on the
Table of the House. [Placed in
Library. See No. LT-2888/84].
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(b) The attitude of those concerned
with the administration is dependent
not s0 much upon rules and proce-
dures as on the personal approach of
all concerned to the mamner in which
their responsibilities are to be dis-
charged. This is a Government res-
ponsible to the people and the views
of Government on this important
i{ssug raised by the hon. Member have
been made well-known to the admin-
istration.

Role of Private Enterprise

*24, Bhrimati Remn Clhakravarity:
Will the Prime Minister be pleased

to state:

{a) whether his attention has been
drawn to the report published in the
American Magazine “Newsweek” that
he told a correspondent that he would
be inclined to rely more heavily than
Mr, Nehru did, on private enterprise
for solving India's economic ills; and

(b) whether the doors of invest-
ment are being widely opened to
foreign private capital to make invest-
ments even in sectors like, Steel,
Petro-chemicals and Pharmaceuticals?

The Prime Minister and Minister of
Atomic Energy (S8hri Lal Bahadur
Shastri): (a) Yes. On this point,
however, the correspondent refers not
to any statement made by the Prime
Minister but to his own inference
which is contradicted by the gquota-
tion from my statement which reads
“Our objective—Socialism—ig clear”.

(b) This seems to relate to foreign
private capital in certain specific
industrial sectors to which no refer-
ence whatever has been made in
“Newsweek" article. Questions relat-
ing to the role of private foreign
capital had been raised in the Lok
Sabha and had been fully answered
by the Finance Minister on the 10th
March, 1964 during the Budget debate.
There has been no further considera-
tlon of Government policy on these
subjects and there is no additional
information which could be made
availsble,
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[ Shri Indrajit Gupta:
Shri Jagdev Singh Siddhantl:
8Shri 8. M. Banerjoe:
Shri Bade:
Shri Bishwanath Roy:
Bhri Solanki:
Shri Onkar Lal Berwa:
Bhri Basappa:
Shri E. Madhusudan Rao:
Shrl Yashpal Singh:
Shri Prakash Vir Shastri:
Shri Surendra Pal Singh:
Shri Hem Raj:
Shri Bal Krishna Singh:
Shri Narasimha Reddy:
Shri Kolla Venkalah:
Shri Krishnapal Singh:
Will the Minister of Defence be
pleased to state:

(a) the extent to which his mission
to US.A. last May was successful in
meeting India's defence requirements;

(b) whether the U.S, Government
have refused to supply F-104 inter-
ceptor-Bombers to India because of
Pakistan's objections; and

(e) the quantum of U.S. credit pro-
mised for India's 5-year Defence Plan?

The Minister of Defence Production
in the Ministry of Defence (Shri A. M.
Thomas): (a) During the visit of the
Minister of Defence to the United
States of America in May, 1984, dis-
cussions were held with the U.5. Gov-
ernment. There was general agree-
ment regarding the magnitude of the
Chinese threat and the measures
required to meet it, The US. autho-
rities have agreed to provide to the
Government of India subject to Con-
gressional approval from time to time
(i) military grant assistance during
flacal year 1965 (July 1964 to June
1665) at the same level as during fiscal
year 1964. (i) Immediate credit of
$10 million for the purchase of defence
articles and services. (ili) Further
credit of an amount of $50 million
during the flscal year 1965, .

(b) The US. Government have
indicated that |t would not be possi=
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ble for them to accommodate within
the military assistance programme the
type of fighter aircraft required for
supply by us. However, examination
to determine what United States
assistance in this fleld will be avail-
able, is continuing.

(c) The U.S, authorities have indi-
cated that they are willing to consider
the provision of assistance—both grant
aid and credit assistance—on a con-
tinuing basis to India's defence effort.
The quantum of assistance will require
to be determineg periodically.

Travancore Minerals

*26. Shri N. Sreckantan Nair: Will
the Prime Minister be pleased to state:

(a) whether the future set up of
Travancore Minerals has been finalis-

v

(b} if so, what is the time-schedule
for the resumption of the working of
the Chavara Plant; and

(c) whether the assets and liabili-
ties of M|s. Hopkin and Williams Ltd.
have been taken over?

The Prime Minister and Minister
of Atomlc Energy (Shri Lal Bahadur
Shastrl): (a) and (b), To meet the
increased demand for monazite from
Indian Rare Earthg Ltd., and to honour
export commiiments, it has been
decided to set up a new plant at
Manavalankurichi for the economic
separation of the minerals present in
the beach sands in this area, The
new plant ig being located near the
existing plant and work Is in pro-
gress.

The resumption of operations at
Chavara will depend on finding a re-
gular outlet for Quilon Grade Ilme-
nite, either within the country or out-
side. In spite of wvigoroug efforts, it
has not so far been possible to locate
a regular market for substantial
quantities of Quilon Grade Ilmenite.

{e) Tt ig understood that the Kerala
Uovernment have agreed in principle
to take over-the assets and llabilities
of Messrs Hopkin & Willlams (Tra-
vancore) Lid. and that negotiations
in this regard are in progress.
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Indiap Traders under Detention in
Burmg i

«y; [ Shri Rishang Keishing:
* | Shri Blbhutl Mishra:
Will the Minister of External

Affalrg be pleased to state:

(a) the number of Indian traders
who have been in detention in Burma;

(b} whether Governmeni of India
have taken up with the Burmese Gov:
ernment the question of their repat-
riation to India; and

(e) if so, the
matter?

The Deputy Minister in the Minis-
try of External Affairs (Shri Dinesh
Bingh): (a) The exact number of
Indian traders under detention is not
known. It is, however, believed
tha: several hundred Indian traders
are held in detention in Burma.

(b) Yes, Sir.

progress in the

(e) The question of release of de-
tained Indian traders and their re-
patriation to India has been taken up
with the Government of Burma
through diplomatic channels. The
Government of Burma has assured
our Embassy in Rangoon that all
those who were detained for “econo-
mic"” offences, committed prior to 27th
May, 1964 will be rcleased and allow-
ed to leave the country. The cases
of others are still under discussion
with the Burma Government,

Naga Hostiles
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| Shri N, R. Laskar:
| Shri Krishnapal Bingh:
[ Shri Bwell:

Will the Minister of Defemce be
pleased (o state:

(a) whether Naga Hostiles fired
mortars on Kohima and its adjoining
areag on the 1st August, 1964;

(b) if sp, the casualties on our side;

{c) whether there was any encoun-
ter to meet these viclent activities of
the Naga Hostiles; and

(d) if so. the result thereof?

The Minister of Defence Production
in the Ministry of Defence (Bhri A.
M. Thomas): (a) Yes, Sir,

(b) 1 Other Rank of ASSAM Rifles
and 1 person of Border Road Task
Force were wounded.

(¢) and (d). Hostile fire was re-
turned by own posts and patrols
were sent out lo search the suspected

area. As a result, the following
items were Tecovered [rom the
area:—

. (i) .303 ammunition—92 rounds,

(ii) Empty containers 2 inch
mortar bombs—4.

(i) Puse 51 mm_ mortar—I,

(iv) Some fired cases.

Definition of Pakistan in Oxford
Dictionary

*29, Shri H, N. Mukerjee: Will the
Minister of External Affairs be pleas-
ed to state:

(a) whether his attention has bean
drawn to the latest (1964) edition of
the Concise Oxtford Dictionary defin-
ing Pukistan as inclusive of Kashmir;
and

(b) whether any steps have been
taken in the matter?
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The Minister of State in the Minls-
try of External Affairg (Shrimatl
Lakshmi Menon): (a) Yes, Sir.

(b) Our High Commission in
London has had correspondence with
the Clarendon Press, Oxford. The
firm has pointed out that the refer-
ence to Kashmir is in the etymology
of the word ‘Pakistan’, in square
brackets, and not strictly part of the
definition of its meaning. It has
added that the inclusion of Kashmir
in the etymology implies no sugges-
tion about the legal, constitutiona] or
political status of Kashmir,

Arms Ajd from UK.

( Shri Surepdra Pal Bingh:
*30. { Shri P. C. Prrooah:
Shri E. Madhusudsn Rao:

Will the Minister of Defence be
pleased to state:

(a) whether the Ministerial Dele-
gation, which represented India at
the recent Commonwealth Confer-
ence, also discussed the question of
armg aid with the UK, Defence
Minister during its stay in London;

(b) if so, the nature of the discus-
sions held; and

tey thp outcome thereof?

The Minister of Defence Produc-
tion in the Minisiry of Defence (Shri
A. M. Thomas): (a) No, Sir.

(b) and (c). Do not uin.

“LN.B. Vamkkal”

1. S8hri A, V. Raghavan: Wiil the
Minister of Defence be pleused to
state: £

(a) whether there is any nroposal
to ghift the Petty Officers’ Tralning
Schoo] “LN.S. Varakkal” from Kozhi-
kode to Coimbatore;

(b) if so, whether any representa-
tions have bean received against this
Proposal; and
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(¢) whether' any final decision has
been taken in this matfer?

The Minister of Defencs Produc-
tion In the Ministry of Defence (Shri
A. M, Thomas): (a) Yes, Sir,

(b) Yes.

(¢} The school is located at Kozhi-
kode temporarily till March, 1085, Its
permanent location is still under
consideration,

Hindustan Alrcrafi Limited

2, Shri Rama Chandra Malliok: Will
the Minister of Defence be pleased to
state:

(a) the number of different types
of seroplanes built at the Hindustan
Aircraft Limited up-til] now;

(b) the annual target of the Hindu-
stan Afjrcraft Limited; and

(c) the number of persons deputed
by the Hindustan Aircraft Limited
for training abroad till the end of
July, 19647

The Minister of Defence Produe-
tion In the Minisiry of Defence (Shri
A. M. Thomas): (a) and (b). It will
not be in the public interest to dis-
close this information,

(c) 108 HAL technicians have been
deputed abroad for training/study in
connection with the manufacture of
mircraft,

Telephone Exchanges in Orissa

Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:

Will the Minister of Communica-
tions be pleased to state the number
of tclephones and tclephone exchang-
es in Orissa, district-wise, ag on the
3t July, 10847

The Deputy Minister in  the De-
partment of Communications (Shri
Bhagavatl): A statement is laid on
the Table of the House. [Placed in
Library. See No. LT-2080/64].
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Natienal Sample Survey

. J Shri Ramachandra Ulaka:
\ 8hri Dhuleshwar Meena:

Will the Prime Minister be pleased
to state:

(a) the total number of surveys
undertaken by National Sample Sur-
vey in Orissa from April, 1884 to
date; and ’

(b) the amount of expenditure in-
volved thereif’ during the same
period?

The Prime Minister and Minister of
Atomic Energy (Shri Lal Bahadur
Shasirl): (a) A list of surveys Iis
given in the statement laid on the
Table of the House. [Placed in Li-
brary. See No. LT-2080/64].

(b) The expenditure on Natjonal
Sample Surveys is incurred for (1)
technical design, imcluding drawing
up samples, schedules, instructions,
etc., (2) data collection and (3) tabu-
lation. For data collection, the fleld
work in Orissa is conducted by the
staff of the Directorate of National
Sample Survey. Most of the work
relating to design and tabulation is
done by the Indian Statistical Insti-
tute, .

The duration of the National Sample
Surveys does not synchronise with
the financial years; end, therefore,
some of the surveys listed in the
attached statement fall partly outside
the period in question. The design
end tabulation are done on an all-
India basis. State-wise and survey-
wise apportionments of the expendi-
ture incurred on these itemg are not
aveilable. Because of these factors,
the total expenditure on the surveys
for the period in question cannot be
specifically indicated. The expendi-
ture incurred by the Directorate of
National Sample Survey on fleld work
in Origsa from Apri] to July, 1964 is
approximately Ra. 74,000,

64

Rayagada-Jaypers Telephome Circuit

5. J Shri Dhuleshwar Meena:
* 3\ Shri Ramachandra Ulska:

Will the Minister of Communica-
tong be pleased to refer to the reply
given to Unstarred Question No. 1203
on 17th March, 1964 and state the
up-to-date progress regarding the es-
tablishment of a direct telephone ecir-
suit between Rayagada ung Jaypore
(Koraput) in Orissa?

The Deputy Minister in the De-
partment of Communications (Shri
Bhagavati): The equipment has since
been despatched from Bangalore and
the work is likely to be completed by
November, 1964.

Indian Contingent in Congo

6. Shri E, Madhusudan Hao; Will
the Minister of Defence be pleased tc
state:

(a) whether it is a fact that all our
lroops stationed as part of U.N. Force
in Congo have come back; and

(b) whether Government have been
again requested to send some troops
there in view of recent happenings
in Congo?

The Minister of Defence Produo-

tion in the Ministry of Defence (Shri
A. M. Thomas): (a) Yes, Sir,

(b} No, Sir.

Indian Coatingent for Cyprus

7. Shri E. Madhnsadan Rso: Will
the Minister of Defemce be pleased
to state:

{a) whether any of our troops have
been sent to Cyprus as a part of UN.
Force; and

(b) if so, the number of officers and
roan sent there so far?

The Minister of Defence Productisn
in the MNimistry of Belence (Shri A.
M. Thomms): (a) snd (b). Ne, Sir.
Two retired Indian Army efficers vis.



65 Written Answers BHADRA 16, 1888 (§AKA)

Lt. Gen. P. 8. Gyani and Gen.
Thimayya have, however, been per-
milled 1o take up the command of
the UN. Force in Cyprus. Lt.-Gen.
P. 8. Gyenj assumed the command
when the Force was initially set up.
Gen. Thimayya took over from Lt.-
Gen. Gyani during July, 19684 A re-
quest for the provision of an Indian
ADC. and an orderly for Gen.
Thimayya has also been accepted
recently.

Anti-Indian Propaganda in East
African Countries

Shri Surendra Pal Singh:
Shri P. Venkatasubbaiah:
Shri Prakash Vir Shastri:
Shrl Yashpal Singh:
Shri Jagdev Singh Siddhant:
8. Shri 8. C. Samanta:
Shri M, L. Dwivedi:
Shrimatl Savitri Nigam:
Shri A. N. Vidyalankar:

Shri Balmiki:
Shri Subodh Hansda:
Will the Minister of External

Affalrs be pleased to state:

(a) whether it is a fact that the
Deputy Minister of External Affairs
held discussions in Nairobi in July,
1964 with the Indian envoys in Afri-
can countries on the gquestion of
anti-Indian propagenda of China and
Pakistan in East African countries;
and

(b) if so, what new steps are pro-
posed to be taken by Government to
counteract the anti-Indian propaganda
there?

The Minister of Extermal Affairs
(Shri Swaran Simgh): (a) During
his recent visit to Africa in connec-
tion with Malawi Independence cele-
brations, the Deputy Minister took
the opportunity of meeting at Nairobi
the Indian envoys to Kenya, Tanga-
nyika and Uganda. Various matters
of concern to India in the fleld of
foreign relations including anti-
Indian propaganda were discussed.
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(b) Further strengthening of our
existing relations with other friend-
ly countries is a continuing protess
and necessary modifications are made
from time to time to make external
publicity even more effective in pro-
jecting a correct picture of India and
the policieg of the Government.

Indian Labour for France

( Shri SBurendra Pal Singh:
o | Shri D, C. Sharma:
" Shri P. R. Chakravert:
LShrl Sham Lal Seral:

Will the Minister of External
Affairs be pleased to state:

(a) whether it is & fact that during
hig recent visit to France the Minls-
ter of Labour and Employment put
forward & proposal to the French
Government for the supply of Indian
workers for the French industries;
and

(b) i so, ‘how that offer was re-
ceived by the French Government?

The Minister of External Affalrs
(8hri Swaran Singh): ta) No, Sir.

(b) During the discussions between
Indja's Minister of Labour and Em-
ployment and the French Minister
for Labour, the question of shortage
of workers in the French building in-
dustry was referred to, No specific
proposal was made by either side.

]
E
i

Bhri
Shri
Sar
- Sbri B. P.
Bhri
Bhri
Shrd
Bhri

—

Will the Mini
Affties be pleased to state:

(a) what exactly is the position and
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status of our diplomatic mission in
Salisbury; and

(b) whether there is a_ proposal
under the consideration of Government
to close down the same?

The Minister of Externa]l Affairs
(Bhri Swaran Singh): (a) The Gov-
ernment of India maintain a Commis-
sion for India in Salisbury which is
accredited to the Government of
Urited Kingdom.

(b) Not at present.
Firing on Indian Fishing Boat

11, Shri Sexzhiyan: Will the Minister
of External Affairs be pleased to refer
to the reply given to Starred Question
No, 1183 on the 25th April, 1064 re-
garding firing by Ceylon Naval launch
guards at an Indian fishing boat on
the 20th March, 1964 and state:

(a) whether a full and final report
hag gince been received from the
Madras Government;

T
reply has been
‘Government of

(by whether any
received from the
«Ceylon;

(c) if so, the details thereof; and

(d) the action taken by Govern-
ment on these reports?

The Minister of External Affalrs
{Bhri Swaran Singh): (a) Yes,

(b) No.

(c) Does not arise,

(d) Further action will be taken on
receipt of g reply from the Govern-
ment, of Ceylon, who are being remind-
ed.

Indo-Nepal Tele-communication Pact
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Bhri Onkar Lal Berwa:
Shri Basappa:
Shri P, K, Deo:

Will the Minister of Communieations
be pleased to state:

() whether talks between the
officials of Nepal and India were re-
cently held to finalise details for the
establishment of direct telegraph and
telephone services between the two
countries;

(b) if so, the outcome of these talks;
and

(c) whether a copy of the agree-
ment so arrived at will be laid on the
Table?

The Deputy Minister in the Depart,
ment of Communications (Shri
Bhagavatl): (a) Yes; from 16th June,
1884 to 20th June, 1964,

(b) The Telecommunication Agree-
ment between His Majesty's Govt. of
Nepal and the Govt, of India was sign-
ed on 25th June, 1964

(e) Yes.

Nehru Memorial Stamp

Shrl Yashpal Singh:
18. 8hri Indrajlt Gupta:
| Shri Kapur Singh:

Will the Minister of Communications
be pleased to state:

(a) whether any complaint has been
received against the selectign of the
photograph of the late Jawaharlal
Nehru on the memorial stamp which
was released on the 12th June, 1964;
and

(by if so, the parlculars thereof?

The Deputy Minister in the Depari-
meat of Commanications (Shri

* Bhagavati): (a) No Sir.

(b) Does not arlse
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Thumba Recket Launching

{ Shri A. K. Gepalan:
Shri Imbichibava:
Sbri Namblar:
14 4 Bhri Rumeshwar Tamtia:
“
|

Station

Shri Omkar Lal Berwa:
Shri Bishanchander Seth:
| Shri B. P. Yadava:
L Shri Dhaou"

Will the Prime Minister be pleased
1o state:

(a) whether the Scientific and Tech-
nical Committee of the United Nations
Outer Space Commitiee hug recom-
mended that the UN sponsorship be
granted to the Thumba Rocket
Launching Station; and

(b) if so, the action taken in this
regard?

The Pritse Minister and Minister of

Atomis Epergy (Shri Lal Bahadur
Shastri): (a) Yes.
(b) The recommendations of the

Scientific Group of the Scientific and
Technical Sub-Committee of the
United Nations Committee on the
Peaceful Uses of Outer Space, which
visiled Thumba in January 1964, are
slill under the consideration of the
United Nations Commitiee on Peace-
ful Uses of Ouler Space

Naga Hostiles

15. Dr. L. M, Bianghvi: Will the
Minister of Defemce be pleased to
refer to the reply given to Starred
Question No, 85 on the Ist June, 1964
and state:

(a) whether the Naga hostiles who
entered the Indian territory some time
ago have since been l.ppre!mlded:

(b) if so, their number and the
description of arms found in their
possession; and

(e) the specific effarts made to
apprehend them? .

The Minister of Delence Preduction
in the Minisiry of Defemce (Bhri A,
M, Themas): (a) No, Sir.
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(b) Does not arise.

(c). Additional troops were moved
to the area and commensurate with
the resources available every effort
was made to block the likely routes of

the gang of hostiles and  intercept
them,
The security forces have under-

taken intensive operalions since April
1964 and were able to intercept a
hostile gang of 150 Nagas under
Yeveto Sema, which had escaped into
East Pakistan on or about 9-4-1984.
On the 2nd June, 1084, a platoon of
the security forces encountered this
gang in area approximately 22 miles
south-west of Churachandpur and 2
miles along the internstional border
ingide Manipur, In the encounter, 20
hostiles were killed and 4 wounded,
one of whom was reported to have
died later.

Will the Minister of Infermation and
Breadcasting be pleased to refer to
the reply given to Starred Question
No. 81 on the 1st June, 1984 and statle:

{a) whether Government have now
formulated a comprehensive news-
print policy; and

(b) if so, what are the principal fac-
tors and features in the formulatiom
of this policy?

The Minister of [Information and

(Shrimati Indira Gas-

dhd): (a) The matter is under consi-
deration.

(b) Does not arise.
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Indian Alr Space Vielations

Shri P, C, Borooah:
Shri Prakash Vir Shastri:
17, { Shri Yashpal Singh:
| 8hri Vishwa Nath Pandey:
| Shri K. C, Pant:

Will the Minister of Defence be
pleased to sta‘e:

() the number of incidents involv-
ing India's air-space violation by Pa-
kistani and Chinese aircraft during the
past four months; and

(b) the action taken by Govern-
ment in each case?

The Minister of Defence Production
in the Ministry of Defence (Shri A, M.
Thomas); (s) and (b). According to
the information available to Govt. to
date, there have been iwo violations
of Indian air space by Pakistani air-
craft since Tth May, 1984, These viola-
tions were over the cease-fire line in
Jammu & Kashmir and complaints
have been lodged with the Unlted
Nations Military Observer Group.
There was a violation of our air space
by a foreign aircraft on the 20th May,
1984 but owing to the height at which
it flew, it was not possible to identify
it.

Transmitter in Nagaland

Shri Yashpal Singh:
Shri Bade:
| Shri Vishwa Nath Pandey:

Will the Minister of Information
and Broadcasting be pleased to state:

Shri P, C. Borooah:
o

(a) whether the Nsgaland adminis-
tration has requested Government to
instal a powerful radio transmitter in
the State; and

(b) if so, Government’s decision on
this demand? :

The Minister of Infermatien and
Broadcasting (Shrimat! Indira Gandhl) :
(a) Yes, Sir, ’
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(b) The matter is under considera-
tion.

Theft of Newspaper Files from Press.
Information Bureau

8hri Blshamchander Beth:
19 Shri Rameshwar Tantia:
Shri B. P. Yadava:
L Shri Dhaon:

Will the Minister of Information and
Broadcasting be pl d to refer to
the reply given to Starred Questiom
!\io.{ 1184 on the 25th April, 1964 and
atate:

(a) whether Government have re-
ceived report regarding theft of news-
paper files in Press Information
Bureau;

-
(b) if so, the detalls thereof;
(c) whether anybody has been held
responsible for the theft; and
(d) the action taken agasinst him?
The Minister of Information and

Broadcasting (Shrimati Indira Gandhij):
(a) Yes, Sir.

(b) Th= police have reported the
case as untraced af.er due investiga-
tions.

(c) In view of the police report, it
has not been found possible to hold’
anybody responsible for the theft.

(d) Does not arise.
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International Labour Conference

Shri Rameshwar Tantia:
Shri Bishanchander Seth:
Shri Dhaon:

| Shri B, P. Yadava:

Will the Minister of Labour amd
Employment be pleased o state:

(a) whether it is a fact that India
was represented in the International
Labour Conference held in Geneva in
June, 1064;

(b} if so, how many countries partl-
cipated in it; and

(¢) the decisions taken in the Con-
ference?

The Deputy Minister in the Ministry
of Labour and Employment (Shri R, K,
Malviys): (a) Yes. A tripariite dele-
gation from India attended the 48th
Session of the International Labour
Conference, held at Geneva from 17th
June to 8th July, 1064,

(b) 102 member States of the 1.L.O.
participated in the Conference.

(c) The Conference adopted the
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following Conventions and HRecom-

mendations:—

{iy A Convention and a Recom-
mendation concerning Hygiene in
Commerce and Offices;

(ii) A Convention and a Recom-
mendation concerning Benefits in

the case of Employment Injury;
and

(iii) A Convention and a Recom-

mendation concerning Employment
Policy.

The Conference also adopled:

(i) a Declaration condemning
South Africa’s policy of apartheid;

(iiy an LL.O, programme for the
elimination of apartheid in labour
matters in South Africa;

(iii) two Instruments for the
amendment of the IL.O Consti-
tution which would empower the
International Labour Conference
to (a) suspend from participation
any member country which follows
a declared policy of racial discri-
mination, and (b) expel or suspend
from the Organisation any coun-
try that has been expelled or sus-

pended from the membership of
the UN.;: and

(ivy another Instrument of
Amendment which would elimi-
nate from the LL.O. Constitution
clauses directly associated with
the era of colonialism.

In addition, the Conference adopted

the following Resolutions:

(i) Resolution concerning
Women Workers in a Changing
World;

.
(ii) Resolution concerning Eco-

nomic and Social Advancement of

Women in Developing Countries;

(ili) ‘imlulion concerning Part-
time Employment;
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(v) Resolution concerning the
Activities of the LL.O. in the Fisld
of Employment Policy;

(vi) Resolution concerning In-
ternational Action for the Promo-
tion of Employment Objectives;

(vii) Resolution concerning the
Strengthening of Tripartism with-
in the LLO.;

(viii) Resolution concerning
Minimum Living Standards and
Their Adjustment to the Level
of Economic Growth;

(ix) Resolution concerning the

International Institute for Labour
Studies; )

(x) Resolution concerning the
Concept of Democratic Decision-
Making in Programming and
Planning for E ic and Social
Development;

(xi) Resolution concerning Free-
dom of Association;

(xii) Resolution concerning
Programmes of Technical Assig-
tance &nd other LL.O. Activities
in Africe and Other Developing
Regions;

(xiii) Resolution concerning the
Programme and Structure of the
ILLO.; and

{xiv) Resolution concerning the
International Co-operation Year
and the Twentieth Anniversaryof
the United Nations.

Bpecial Stamps of Mr, Nehra

rmwm:
| Shrl B. P. Yadava:

2s. Bhri Bishanchander Seth:
Shri Dhaoa:
| Shri R. G. Dubey:
me-rlallonn:

Will the Minister of Compunications
be pleased to state:

(a) whether it is a fact that Gover_n-
ment issued a special Nehru Memorial
stamp on the 12th June, 1964;

(iv) Resolution
Maternity Protectiop:

concerning
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(b) if so, the number of starps
sold and the manner in which the
amount reulised as a result thereof is
likely to be utilised;

(c) whether these stamps were dis-
tributed from all_the post offices im
the country or in certaih Zentres;

(d) whether his Ministry is consi-
dering to issue further issue of stamps
bearing Shri Nehru's photo; and

(e) if so, when?

The Deputy Minister in the Depart-
ment of Communications (Shri Bhags-
watl): (a) Yes, Sir.

(b) The information regarding the
mumber of stamps sold is being col=
lected and will be laid on the Table
of the Sabha as soon as it becomes
available. The sale proceeds from all
postage stamps, whether commemo-
rative or not form part of the P&T
revenues and are utilised in the nor-
mal manner by the Department

(c) Bupplies of these memorlal
stamps were made nearly to 175 cen-
tres all over the country for sale
through post offices situated in those
centres.

(d) Yes, Sir.

(e) November 14, 1884—Jawaharlal
Nehru's next Birthday. ’

Imvitation to Presideni Ayab Khan

Shri Rameshwar Tantia:
Shri Blshanchander Seth:
Shri B. P. Yadava:
Shri Dhaon:
Shri Naval Prabhakar:
Shri M. L. Dwivedi:
Shri 8. C. Samanta:
| Shrl Subodh Hansda:
| Shri S. M. Banerjee:
24. ¢ Shri A. S. Saigal:
Shri Balmiki:
Shri Ilem Raj:
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Shri Galshan:
Bhri Swell:
Shri Hari Vishaw Kamath:
Shrimatl Savitri Nigam:
Bari Bagri:
Shri §. N. Chatwrvedi:
Shri P, C, Borooah:
| Shri P. K. Chakraverti:

Will the Minister of External
Affairs be pleased 1o state:

(a) whether any invitation has
been extended 10 President Ayub
Khan of Pakistun 10 visit India to dis-

cuss the problems concerning the two
countries; and

(b) if so, the reaction of the Gowv-
ernment of Pakistan thereupon?

The Minister of Extermal Afalrs
(8hrl Swaran Singh): (a) In an ex-
change of letters wilh the President
of Pakistan, the Prime Minister has
agreed that they should meet, at a
suitable opportunity, to discuss Indo-
Pakistan problems. No formal invi-
tation to visit Delhi has, however, heen
extended to the Pakistan President.

(b) President Ayub Khan has gene-
rally agreed that a meeting between
him and the Prime Minister of India
will be useful.

Ex-Serviotmen

Bhri Nambiar:
Bhri M. N. Bwamy:
25, < Shri Imbichibava:
Dr. Sanadish Rey:
lShri P. Kumhan:

Will the Minister of
pleased 10 state:

Defence be

(a) the number of applications for
the Injury Benefits received from the
ex-servicemen who were disabled
during the 1962 border war;

(b} how many have been disposed
of; and

(c) how many are still pending?
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The Minister of Defengs Production
in the Minisiry of Defence (Shri A.
M. Thomas): (a) 174 applicalions
were received from ex-servicemen why
were invalided during 1962 border
war,

(b) 170 cases hnve;&en disposed of
so far.

(c) 4 cases are still outstanding.
P. and T. Circle for Orissa

26. Shrk Surendranath Dwivedy:
Will the Minister of Communications
be pleased to state:

(a) whether there is any proposal
to create s Post and Telegraph Circle
for Orissa; and

(b) what would be the extra finan-
clal commitment in case Orissa is put
under a Post Master General?

The Deputy Minister in the Depart-
ment of Communications (Shri Bhaga-
vatl): (a) There is already a separate
P. and T. Circle for Orissa under the
cherge of a Director, Posts and Tele-
graphs,

{b) The extra financial commitment
in placing the Orissa Circle mmder the
charge of a Postmaster-General will
be about Rs. 565.00 per month.
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29, ) Sbrl B. P, Yudwl'
‘] Dr. P. 8. Deshmukh:
Bhri P. K. Deo: ..
Shri Dharmalingam:
Shri P. C. Borooah:

| Shri P, R. Chakraverti:

Will the Minister of Informaties
and Broadcasting be pleased to state:

(a) whether four television stations
are to be set up in the country
during the Fourth Plan period;

(b) whether the proposal has been
finalised; and

(c) if so, the details thereof and
the offers recelved in this regard?

The Minisier of Information and

(Shrimatl Indira

Gandéhl): (a) Proposals for the set-

ting up of television stations in India

during the Fourth Five Year Plan are
under consideration.

(b) No, Sir.
(c) Does not arise. -
Deportation of Indians from Ghama

30. Maharajkumar Vijaya Ananda:
Will the Minister of External Affairs
be pleased to state:

(a) whether Government have any
information ebout the deportation of

\
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six Indians by the Government of
Ghang for certain reported lrregulari-
ties alleged to hmve Been committed
by them;

(b) the nature of such irregulam-
ties:

(c) whether Government have been
informed by the Ghana Government
-or consulted by them regarding the
action taken by them; and

(d) whether these persong are In-
-dian natinnals or Ghana citizens?

The Minister of External Affalrs
(8hrl Swaran Singh): (a) Govern-
ment js aware that residential per-
maits of six Indian merchents were
cancelled by the Government - of
‘Ghana. -

(b) These people were in possession
of certain irregular import licences.

(c) Our High Commissioner in
Accra was informed by the Ghana
‘Government of the action proposed to
be taken by them.

{d) These persons are Indian na-
tionals.

Afro-Asian Permanent Sectt. Meetthy

Shrimati{ Savitri Nigam:
Shri P, C. Barman:

1. Shri M. L. Dwivedi:
Sbhri 8. C. Samanta:
Shri Vishwa Nath Pandey:

Will the Minister of Extarmal
Affairs be pleased to state:

(a) whether Government had sent
-any delegation to or permitted any
individua! to go to the meeting of per-
manent Afro-Asian Secretariat held
in Cairo in June, 1964; and

(b) it so, the details thereof?

The Minister of Exiermal Affairs
(Shri Bwamn Singh): (a) No.
Government of India had not sent
any delegation {o eany meeting of the
permanent Afro-Asian Secretariat nor
‘are they aware of any Iindividual
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having gone from India to attend the
meeting referred to.

(b) Does not arise.

British Electrenic Equipment at Agra

Shri C. K. Bhatiacharyya:
n, Shri Indrajit Gupta:
Shri Yashpal Singh:

Will the Minister of Defence be
pleased 1o state:

(a) whether it is a fact that valu-
able British electronic equipment
supplied to India’ as part of military
aid in the emergency is lying idle at
Agra Depot, as reported in the Dally
Telegraph, London;

(b) the details of such equipment;
and ' '

(¢) the reasons for the equipment
not beipng used?

The Minister of Defence Production
in the Ministry: of Defence (Shri A. M.
Thomas): (a) to (c). The UK. autho-
rities supplied during 1963, 25 wire-
less stations required by the Indiun
Army for radio communications bet-
ween formations. These sets are vehi-
cular sets but they were obtained
trom U. K. without being mounted on
vehicles in order to utilise indigenous-
ly available vehicles. The vehicle
selected was found during trials to re-
quire modifications. A new design
for mounting the equipment on the
vehicles has been finalised and the
equipment will shortly be mounted
on the modified vehicler In the
meantime, 11 of the 28 stations have
been issued to Army units for use as
ground stations. These as well as the
14 stations now held in depots will
be mounted on vehicles and {smied to
Army units.
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U, N. Training and Research Imstitute

" J Bhri R. 8. Pandey:
" Shri Burendra Pal Singh:

Will the Minister of External Affairs
be pleased to stiate:

{a) whether it is a fact thmt the
United Nations Training and Re-
search Ingtitute is being estublished
in New York with the help of the
member countries;

(b) if so, whether the Institute ;s
establishing branches in other mem-
ber countries also: and

(¢) whether any such branch of the
Institute is being established in Indla?

The Minister of Extermal Affalrs
(S8hri Bwaran Bingh): (a) Yes BSir.
The Secretary-General of the United
Natiens has also requested the Gov-
ernments of non-member countries
und private organisations to contri-
bute to the Institute.

(b), 1he headquartiers of the Insti-
tute are 16 be located in New York.
Much of its activity will, however, be
decentrallsed so that cerfain research
and training tasks will be undertaken
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at the headquarters of various United
Nations Specialised Agencies and re-
gional commissions.

(c) No, Sir.

Flying Aceldents

35. Bhri K. 8. Pandey: Will the
Minister of Defemos be pleased ta
state:

(a) the number of Air Force Officers

killed in flying accidents during the
last five years; and

(b) the amount of loss sulfered
due to such sccidents?

The Minister of Defence Prodmotion
in the Minisiry of Defemce (Shri A
M. Thomas): (a) and (b). It is not in
public interest to give this informa-
tion,

Administrative reforms im NEFA

36 Bbri J B. § BRist: Will the
Minister of Externa] Aflairs be pleas-
ed to refer to the reply given to Star-
red Question No. 1200 on the 4th May,
1864 and state the progress since
made by the Committee constituted to
go into the development of Local-Self
Government institutions in NEFA?

The Minister of Extermal Affairs
(Shri Swaran Singh): The Com-
mittee has visited the Siang, Lohit and
Tirap Frontier Divisions of NEFA for
an on the spot study, and has ascer-
tained the views of a number of non-
officials and officials. It plans to visit
other areas of NEFA in the autumn.
In the meantime, Tt Mis met in New
Delhi to examine and consider various
suggestiona.

Indlan Labour Confersmce, Bangalers

Bh-i Iridib Kumar
Chaudhuri:
Shri Rameshwar Tantia:
Shri Onkar Lal Barwa:
1. { Shri B_P. Yadava:
Bhri Bishanchander Seth:
Shri Dhaon:
| Shri P C. Borooah:
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| Snri Selankl:
Shri Narasimha Reddy:
Shri Bibhuti Mishrs:
Shri K. N. Tiwary:
Bhri Kolla Venkalah:

Will the Minister of Labear amd
Empleyment be pleased to state:

{a) the main items of the agenda
discussed in the last Tripartite Indlan
Labour Conference held at Bangalore
on the 28th and 30ih July, 1984; and

(b) the decisions and recommenda-
tions of the Conference in regard to
these?

The Deputy Minister in the Minls-
try of Labour and Employment (Shri
R K Malviya): (2) and (b). A
statement showing the subjects dis-
cussed at the Conference and its
maip recommendations ig laig on the
Table of the House. [Plared in Lib-
rary. See No. LT-2001/841.
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Repatriation of Indians from British
Gulans

41, Bhri P, C. Borooah: Will the
Minister of External Affalrs be
pleased to state:

(a) the number of persons of Indian
origin in British Guiana who have
sought repatriation to India since the
recent uprising there; and

(b) how many of them have so
far been repatriated? X

The Minister of External Affairs
(8hri S8waran 1ingh): (a) Nonc.

(b) Does not arise.

Theft of Hand-Grenades from
Ordnance Depot

42. Shri D, D. Purl: Will the Minis-
ter of Defence be pleased to state:

(a) whether it is a fact that some
hand-grenades were stolen from an
Ordnance depot near Jullundur in the
first week of July, 1964;

(b) whether it is also a fact that
one of the stolen grenades wag thrown
at some employees of the depot can-
teen;

(¢) whether the incident hag been

investigated and culprits apprehend-
ed; and

(d) the steps taken to prevent such
incidents in future?

The Minister of Defence Production
in the Minisiry of Defence (Shri A. M.
Thomas): (a) Yes, Sir.

(b) No, Bir.

(c) The case is under police inves-
tigation. s 1t
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(d) Further remedial measures tu
Lighten security to prevent recurrencc
of such incidenls will be taken on the
basis of the findings in the investiga-
tion.

Wage Board for Ports and Docks

f Shri Indrajit Gupta:

43. { Shri B, P. Yadava:
8hri D, C. Sharma:
Shri P. B. Chakraverti

Shri Mohammad Elias:

Will the Minister of Labour and
Employment be pleased to refer to
the reply given to. Starred Question
No. 79 on the 1st June, 1864 and state:

(a) whether it hag now been decid-
ed what categories of labour will be
covered by the proposed Wage Board
for Ports and Docks;

(b) whether both major and minor
ports will be brought within the
Board's scope; and

(c¢) Government's decigion regard-
ing composition and terms of refe-
rence of the Board?

The Deputy Minister in the Minls-
try of Labour and Empleyment (Shri
R. K Malviya): (a) This will be
decided by the Wage Board.

(b) It is proposed that the scope
of the Wage Board should be confin.
ed to the major ports,

(c) Composition and terms of refe-
rence of the Wage Board are being
finalised.

Bubmarine for Indiam Navy

Shri Indrajlf Gupta:
Shri Rameshwar Tantia:
Shri Oukar Lal Berwa:
| Bhri B. P Yadava:
44. { Shri Dhaon:
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| Shri Bishanchander Seth:
Shri M. N. Swamy:
Shri P. C. Borooah:
Shri Vidya Charan Shukia;
Shri Hem Raj:
Shri Solankl:
Shri Narasimha Reddy:
Shri Eswara Reddy:
Shri A, V. Raghavan:
Shri Sidheshwar Prasad:
8hri M. Rampure:

| Shri Vasudevan Nair:

Will the Minister of Defeénce be
pleased to state:

(a) whether any efforty have beecn
made to procure g submarine for the
Indian Navy; and

(b) if so, the result thereof?

The Minister of Defence Production
in the Ministry of Defence (Shri A. M.
Thomas): (a) Yes, Sir,

(b) A final decision, which will
depend on the availability of suitable
submarines as well as our capacity to
find the necessary foreign exchange,
has not yet been taken.

International Film Festival

8¢+ Indrajit Gupta:
srei Yasnpal Singh:
Shr- Bade;
Shri Rameshwar Tantla:
Shri Bishanchander Seth:
Shri B. P. Yadava:
45. Bhri Dhaon:
Bhri Basappa:
Sari P, K. Deo:
fhri P. C. Beroaah:
Shri Narasimha Reddy;
Shrl H. N. Mukerjee:
Will the Minister of Imformation
and Broadoasting be pleased to state:
(a) whether an International Film
Festival is to be held in Delhi next
Ye&r;
(b) if so, to whom its planning and
organisation have been entrusted; and
(¢) whether help has been sought
from the various Film Societies func-
tioning in this country?
The Minister of Infermation and
(Shrimati Indirs

Broadcasting
Gandhi): (a) Yes, Bir.
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(b) The Festival is being organised
by the Government with the co-ope-
ration of the Film Federation of India.
A Directorate of International Film
Festival of India has been set up in
the Ministry of Information and
Broadcasting for the organisation of
the Festival. A number of Advisory
Committees consistimg of prominent
nun-officials and representatives of
the film industry have been constitut-
ed to advise on matters of policy and
assist in the organisation of the Pesti-
val in New Delhi and the Film Weeka
at Calcutta, Madras and Bombay.

(c) A few persons associated with
the Film societieg have been appointed
members of the wvarious committees
set up for the Festival.

Loss of Werking Days
48 8Shri K N, Tiwary: Will the

Minister of Lab and Employment
be pleased to state:

(a) whether it is a fact that a lerge
number of working days were lost in
public and private sectors respectively
in 1961-62 and 1902-63 and upto July,
1984 ag compared to previous two
years due to labour sirikes in diffe-
rent industries in the country; and

(b) if so, the number of days lost
and the steps taken in the matter?

The Deputy Minister in the Minls-
try of Laboar and Employment (Shri
R K. Malviva): (a) and (b). The
number of man-days lost owing to
both strikes and lock-outs in the
years 1858 to 1963 and from January
to May 1884 is given below:

Year Public Sector Private Total
Sector

In In In
‘Thousands  Thousands Thousands
1959 404 5229 5633
1960  Rsg 5,656 6,515
1961 212 4707 4919
1962 %32 5589 6,021
1963 277 2991 3,268
1964 P 77 2,514 2,591
Jan. to
May 64 P—Prwivenzl snd .ubject 10

revision,
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The above figures would show that
the number of man-days lost was the
smallest in 1063. It cannot, therefore.
be said that a large number of work-
ing days were lost due to labour
strikes and lock-outs in that year as
compared lo previous years.

The Industrisd Truce Resolutiom
adopted unanimously on November
3, 1962 by Central Employers’ and
Workers' Organisations prohibits in-
terruption in the production of goods
end services,
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Cashew Indusiry

48. Bhri N, Sreckantan Nalr: Will
the Minister of Labour amd Empley-
ment be picased to state:

(a) whether Government are aware
that the minimum wages fixed for
the Cashew Industry in the States of
Kerala, Madras and Mysore are widely
divergent; and

(b) if so, whelher Government in-
tend to set up a Central Minimum
Wages Committee to regularise the
wage structure in the Industry?

The Deputy Minister in the Minls-
try of Labour and Employment (Shri
R. K. Malviya): (a) There are diffe-
renctes in the rates of minimum wages
fixed in these States for the Cashew
Industry.

(b) The Cashew Industry Enquiry
Committee constituted by the Govern-
ment of India, has recommended that
there should be, az far as possible,
uniform minimum wage rates in the
Cashew Industry in the States of
Kerala, Madras, Mysore, Maharashtra

and Andhra Pradesh. This recom-
mendation along with other—recom-
jations of this C ittee are un-

der examination in the Ministry of
Industry and Supply.
Dry-freese Plast ina UP.

49, Bhri Vishwa Nath Pandey: Will
the Minister of Defemce be pleased
to state:

(8) whether it is a fact that a giant
dry-freeze plant for the preservatlon
of meat will be established in Ultar
Pradesh by his Ministry; and

{b) if so, when and at what place?

The Minister of Defence Produciion
in the Minbtiry of Defemce (Bhrl A.
M, Thomas): (a) The installation of
a plant for production of accelerated
freeze dried meat for supply to the
troops is under considerastion of Gov-
ernment.

(b) The proposal is in planning
stage. The location is yet to be fina-
lized,

Boviet Transport Planes

58, Shrl Vishwy Nath Paadey: Will
the Minister of Defomce be pleased to
state: el |
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(a) whether it is g fact that Soviet
Russia has offered to provide more
transport aircrafts to India under fts
military aid programme; and

(b) if so, the reaction of Govern-
ment thereto and what are those
transport aircrafts?

The Minister of Defeace Produe-
tion in the Ministry of Defemce (Bhri
A. M, Thomas): (a) and (b). The
Soviet authorities have agreed to
supply Mi-4 helicopters on deferred
paymeni terms. The Indian defence
delegation currently visiting  the
USSR. is expected to conclude a
contract for the purchase of a certain
number of these helicopters,

Caamts Film Fostival

51, Bhrl Vishwy Nath Pamdey: Will
the Minister of Information and
Broadcasting be pleased to state:

(a) whether it js a fact that an
Indian film participated at the Cannes
International Film Fealival which was
held in April, 1984; and

(b) the name of the film and the
basis on which the said film was
selected?

The Miaister for Inlermation and

(Shrémati Indira
Gandhi): (a) Yes, 8ir.

" (b) The following Indian Alms par-
ticipated in the Cannes International
Film Festival:—

Feature flm: "Mujhe Jeene Do"

Documentary film: “Himalayan

Lakes".
Both the films were selected on the
recommendations of the Advisory
Committees for selection of feature
and documentary films for entry im
International Film Festivals,

Fllm on Untomchability

52 Shri Daljit Singh: Will the
Minister of Infermatism and Bread-
cagting be pleased to state:

(a) the upto-datg progress made (m
the production of a ilm on the remo-
val of the untouchability: and

(b) when it will be released?
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The Minister of Information and

(Shrimati Indira
Gandhl): (a) The script of the film
has been recently approved. Shoot-

ing has yet to start,
(b) The date of release cannot he
anticipated at this stage.
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Praga Tools Limited, Secunderabad
5 J Shri Ramachandra Ulaka:

"\ Shrl Dhuleshwar Meena:
Will the Minister of Defemce be
pleased to refer to the reply given to

Starred Question No. 1193 on the 27th
April, 1964 and state:

(8) whether the new schemeg for
the manufacture of various items in
the Praga Tools Limited, Secundera-
bad have since been considered; and

(b) if so, the details thereoft

The Minister of Defence Production
in the Ministry of Defence (Shri A.
M. Thomas): (a) Yes.

(b) (i) The Carbine Barrel
ject has since been sanctioned.

Pro-

(il) The extremely small too]l room
of the Pragas has been booked to its
full capacily for some time to come.
It has. therefore, been decided to drop
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the idea of manufacturing machine-
toolg required by Ordnance Factories
at least for the time being,

(iii) First phase of expansion of
forge shop is already in hand and the
shop is being shifted to the new site
at Kukatpalli. The Company is pre-
paring a detailed project report for
the second phase. After it has been
approved by the Board of Directors,
it will be submitted to Government
for consideration,

Garden Reach Weorkshop, Calcutia

. f Bhri Ulaka:

7 Shri Dhuleshwar Meena:

Will the Minister of Defenmee be
pleased to state:

(a) whether the proposal to in-
crease the ship-building capacity in
the Garden Reach Workshop at Cal-
cutta hag since been considered; and

(b) if so, the details thereof?

The Minister of Defence Production
in the Ministry of Defence (Shri A
M. Thomas): (a) The matter is stil}
under consideration.

(b) It envisages construction of
additional Dry Docks, Workshops and
provision of other ancillary facilities

Mass Commanication Centre
s f Shri Ramachandra Ulaka:
* 7 8hri Dhuleshwar Meena:

Will the Minister of Information
and Broadeasting be pleased to state:

(a) whether the proposal for set-
ting up the Mass Communication Cen-
tre hag since been examined; and

(b) if so, the result thereof?

The Minister of Information and

(Shrimati Indira

Gamdhl): (a) and (b). The proposal
is still under consideration.
Repatriation of Assets from Ceylon
[ Shri P. C. Borooah:

Shri 8. N. Chaturvedi:

Shri P. R, Chakraverti;

Shri Ramanathan Chettiar:

Will the Minister of External Affairs
be pleased to state:

(a) whether it is a fact that the
Ceylon Government have recently
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announced reduction in the quantum
of assets allowed to be repstriated by
non-nationals leaving Ceylon for
good;

(b) if so, whether Indians have
been discriminated against by this
order; and

(c) if so, Government's
thereto?

The Minister of Externa] Affairs
(8hri Swaran Singh): (a) Yes.

(b) A person in the Indian group
coming away can repatriate only up-
to Rs. 75,000 whereas a person belong-
ing to the non-Indian group is allow-
ed to repatriate upto Rs, 1,60,000.

(¢) The Government of India have
expressed their concern to the Gov-
ernment of Ceylon and have request-

reaction
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ed them to raise the ceiling pres-
cribed for the Indian group to that
applicable to others.
Post Ofices in Punjab
58. Shri Daljit Simgh: Will the

Minister of Communicatiens be
pleased to state:
(a) the number and names of

Branch and other Post Offices which
will be upgraded during 1964-85 and
1965-66 in the backward hilly areas of:
Punjab; and

(b) other facilities which the Posts
and Telegraphs Department propose
to provide to these areas during the
same period?

Bhagavatl): (a) and (b). A siate-
ment s laid on the Table of the House:.

STATEMENT
(8) Rranch Offices and Extra-Departmental Branch Offices proposed to be u»
Sul propmed 10 be upgraded to Extra- Depgmmmul Su~-Of:
to Departmental o&a
duri during durin during
1964-65 1965-66 1964-65 1965-66
(1) Dhameta (1) Jal 1 tsukh 1) Maheral
(2) Pahara (2) Jalag ) Jhes ((zg Mahal
(3) parang
(b) Other facilities proposed 1o be provided :
Year Telegraph offices Public CaM offices  Telephone Exchanges
1964-65 1. Gangeth (opened) 1. Gungeth (opensd) 1. Kamngrs
2. Rechan (opened) 2. Ani 3. Una
3. Ani 3. Banjar 3. Mahilpur
4. Banjar 4. Nirmand 4. Jawalamaukhi
5. Nirmand 5. Alhilal 5. irpur
6. Haripur 6. Bafinath
1565-66 1. Dhamcta 1. Dhameta Nil
2. l!lﬂhin
Foreign Agents A M 'l'bl-lll (n} It is not the:
58 Shri Bade: Will the Minister responsibility of Army personnel to

of Defence be pleased to state:

(a) the number of persons alleged
to be foreign agents arrested by our
army per ]l since Chi agres-
sion in the border areas;

(b) whether Government have been
able to check the infiltration of these
agents; and

{c) how many of them have been
prosecuted?

The Minister of Dofemce Predsc-
tion in the Minisiry of Defence (Skri

arrest foreign agents. However,
where they come across suspected
foreign agents, they hand over the
suspects to the civil authorities. It
will not be in the public interest to
disclose further details

(b) Government are exercising
necessary vigilance to check infiltra-
tion of foreign agents.

(c) It will not be in the public
interest to give out the information on
the floor of the House.
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Diplomatic Relationg with lsrael

@, Shri U M. Trivedi: Will the
Minister of Extermal Affairs be
pleased to state:

(a) whether any approach has been
made by the Government of Israel
for establishing diplomatic relations
after April, 1964; and

(b) if so, the decision Government
-of India have taken in the matter?

The Minier of Extersal Affairs
ABhri Swaran Bingh): () No, Sir.

(b) Does not arise.

Pak, Military Traimees |n China

@1 Bhrimati Jyelsma Chanda: Will

the Minister of Defemce be pleased to
state: :

(a) whether it is a fact that the
Pakistani armymen in batches are
having specialised military training in
China; and

(b) whether Chinese Military per-
sonnel were seen in East Pakistan
<lose to the Indian border?

Ths Minister of Defence Predustion
jn the Minisiry of Defemce (Shri A. M.
Themas): (a) Goveroment have
reason to believe that a few Pakistani
army Officers are being given military
training in China.

(b) Government huve seen reporis
about the presence of Chinese mili-
tary personnel in East Pakistan.

D.A. fer Armed Forces

. J Shri Bari Vishau Kamath:
Iﬂm 5. M. Banarjoe:

Will the Minister of Defemce be
pleased to state:

(a) whether the recent upward re-
vision of D.A. rates for Armed Forces
personnel is applicable to all cate-
gories of officers and other ranks of
ihe Armed Forces;
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{b) if not, the reasons therefor;

(c) whether Government propose
to extend itx applicability to all the
personnel; and

(d) if so, when?

The Minisier of Defence Produc-
tion in the Ministry of Defence (Shri
A. M. Themas): (a) The revised rates
of dearness allowance sanctioned with
effect from 1st February, 1984 are
applicable io all categories of Officers
and Other Ranks of the Armed Forces
who are in receipt of reckonable
emoluments upto Rs, 800 p.m.

(b) Does not arise.

(¢) Government have no proposal
to grant dearness allowance to Offi-
cers and Other Ranks of the Armed
Forces in receipt of reckonable emo-
luments exceeding Rs. 600 p.m.

(d) Does not arise.

Ordnance Factory im Kerala

6. Shri Pettekkatt: Will the
Minister of Defemcs be pleased 10
state:

(a) whether any representation has
been received recently from the Gov-
ernment of Kerala to establish an
ordnance factory there;

(b) if so, whether any decision has
been taken in the matter; and

(c) the steps taken to establish
ordnance factories in States where
there are none at present?

This Minister of Defemce FProduc-
tien in the Miminiry of Defence (Shri
A. M. Theamas): (a) Yes, Sir.

(b) and ()., While deciding the
location of new Ordnance Factories,
the request of the Kerala Govern-
ment wil] be kept in mind.

International Peace Force

#4. Shri Kajrolkar: Will the Minis-
ter of External Affairg be pleased to
state:

(a) whether Boviet Union on or
about the 7th July, 1864 submitted to
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the United Nations a copy of her
proposals for a permanent interna-
tional peace foroce;

(b) if go, whether Government of
India received a communication from
the Soviet Union containing the pro-
posals;

(c) what are its main features and
whether a study has been made of
the same in the light of the present
international situation; and

(d) if so, the view of Government
the.eon?

The Minister of External Affalrs
(Shrl Swaran Singh): (a) On the
10th July, 1864, the Soviet Govern-
ment submitted to the United Na-
tions & memorandum containing pro-
posals for the strengthening of the
peace-keeping machinery of the
United Nations.

(b} Yes, Sir.

(c) and (d). The main features of
the Soviet memordndum are:

(i) it envisages the use of force
by the Unjted Nations under
the provisions of the UN
Charter in exceptional cases
when non-military means to
settle disputes between States
have failed;

(1i) it states that under the pro-
visions of the UN Charter,
the Security Council is the
only body which is authoris-
ed to take action for the
maintenance or restoration of
international peace and secu-
rity; no other body including
the General Assembly is com-
petent to take action in such
situations;

(iii) it proposes that UN peace-
keeping forces should include
contingents from Western,
non-aligned as well ag socia-
list states but should not in-
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by permanent members of
the Security Council;

(iv) it proposes that States should
conclude agreements with
the BSecurity Council wunder
the provisions of the UN
Charter which will specity
the conditions under which
national contingents will be
made available to the United
Nations; and

(v) it proposes certain principles
which should govern the
financing of peace-keeping
operations.

The Government of India have al-
wuys supported and actively partici-
pated in the peace-keeping activities
of the United Nations and they,
therefore, welcome the constructive
proposals contained in the Soviet
memorandum which make an import-
ant contribution to the question of
United Nations peace-making opera-
tions. The Government of India
hope that the United Nationg will
give serijous consideration to this and
other proposals made by the Govern-
mentg of Canada, the Bcandinavian
countries and others with a view o
working dut a generally acceptable
to the probl of maintain-
ing international peace and security.

Leginlation for Bidi and Cigar
Industry

65, Shri Umanath: Will the Minis-
ter of Labomr and Employment be
pleased to state:

(a) whethdr Government propose
to bring in legislation for Bidl and
Cigar Industry in the country on an
All India basis;

(b) if so, the scope and main fea-
tures of the intended legisiation;

(c) whether it is a faci that the
Standing Committee of the 213t Indian
Labour Conference and the confer-
ence of the Becretaries to Labour De-
partment of the Southern State Gov-
ernment have made any recommen-
dati on this subject; and

clude + lied
254 (Al) LSD-5.
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(d) if 80, the nature of the recom-
mendations and Government's deci-
sion thereon?

The Deputy Minisier in the Minis-
try of Labour and Empieyment (Shri
R. K. Malviya): (a) to (d). At the
instance of the Government of
Madras the proposa]l for undertaking
an all India legislation for regulating
the conditions of work of workers in
the bidi industry, on the lines of the
Madrag Bidi !ndustrial Premises (Re-
gulation of Conditions of Work) Act,
1958 was discussed by the Standing
Labour Committee in its 21st session
held on 27-12-1863. The Committee
agreed to the proposal but suggested
that as conditions differed from State
to State suitable changes ghould be
made in the legislation proposed. The
Btate Governments, and the central
organi ti of kers and em-
pioyers have been consulted in the
matter and further action is being
taken in the light of the comments
received. The question whether the
proposed legislation should cover the

Cigar industry is also under conside-
ratlon.

Inspectors of Fost Offices and RM.S.

68, Shri B. G, Dubey: Will the
Minister of Communications be pleas-
ed to state:

(a) whether it is a fact that the
examination for the recruitment of
Inspectors of Post Offices/Railwuy
Mail Service is a competitive one
open to departmental employees only;

(b) whether it is also a fact that
at present the marks obtained by the
candidates selected as a result of this
examination are not communicated to
them; and

(c) It 80, whether there is any pro-
posal under consideration for com-
munication of marks to the selected
candidates?

The Deputy Minister in the Depart-
ment of Commanications (Shri
Bhagavati): (a) Yes, Sir.

(b) and (c). Yes.

104

Filling of Vacancies of P.U. and
RMSB. Inspectors

67. Bhri E. G. Dubey: Will the
Minister of Communications be pleas-
ed to state:

(&) whether it is a fact that every
time after the result of the examina-
tion for appointment to the cadres of
Inspectors of Post Offices and Rail-
way Mail Service is announced and
vacancies fllled up, there are a good
number of vacancies still left out un-
filled and unqualified officials are
allowed to continue to officiate for
years together; and

(b) if so, the steps proposed to be
taken to ensure that the vacancies
are calculated as correctly as possible?

The Depuiy Minister in the De-
partment of Cemmunications (Shri
Bhagavat): (a) and (b). There was
no doubt shortages of Inspectors in
certain Circles in the past years. The
qualifying standards were revised im
1962 and there is no shortage of
qualified officials now.

Football Stadium in Calcutta

89, Shrli H. N. Mukerjee: Will the
Minister of Defemce be pleased to
state:

(a) whether any decision has beenm
taken regarding making available a
part of the Calcutta maidan to the
Government of West Bengal for the
construction of a football stadlum;

(b) it so, the salient details there-
ol; and

(¢) if not, the positlon in regard to
the said stadium scheme?

tion In the Ministry
A. M. Thomas): (a) to (c).
sion has been taken to lease 22772
acres of land out of the Calcutta
Maidan to the Government of West
Bengal for construction of a football
stadium subject to the settlement of
terms and conditions of the lease
which are under negotiation with the
Government of West Bengal
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12 hrs.
OBITUARY REFERENCES

Mr, Speaker: I have to inform the
House of the sad demise of five of our
friends, namely, Babu Ram Narayan
Singh, Dr. N. M, Jaisoorya, Shri P. T.
Chacko, Shri Lal Hembrom and Shri
Ignace Beck

Babu Ram Narayan Singh was a
Member of the Constituent Assembly
of India, the Provisional Parliament
and the First Lok Sabha during the
years 1946 to 1857. He passed away
at Chatra on the 24th June 1884 at the
age of 78.

Dr. N. M. Jasoorva was a member
of the First Lok Sabha during the
years 1852—357. Te passed away at
Hyderabad on the 28th June 1864 at
the age of 84.

Shri P. T. Chacko was a member of
the Constituent Assembly of India and
the First Lok Sabha during the years
1948-50 and 1952-53. He passed
away while on his way by car to
Kavilampara on the 1st August, 1064
at the age of 48

Shri Lal Hembrom was a member of
the First Lok Sabhy during the years
1982—57. He passed away at Dumka
Rmezlﬂm 1064 at the age of

Shrl Ignace Beck was a member of
the Second Lok Sabha during the years
1957 to 1882 He passed away at
Ranchi on the night of the 31st August,
1984 at the age of 70.

We deeply mourn the loss of these
friends and I am sure the House will
join me in conveying our condolences
to the bereaved families.

The House may stand in silence for
a shortwhile to express it sorrow.

The Members then stood in silence

for a shortwhile.
Mr. BSpeaker: The hon. Prime
Minister.
Bhri Nambiar (Tiruchirapalli): -

There is an adjournment motion.
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from Foreign Parliaments
and Parliamentary
Associgtions on the
Demise of Shri Jawaharlal
Nehru

Mr. Speaker: I shall be coming to
that

Bhri N, C. Chatiterjee (Burdwan):

Mr. Speaker: 1 have called the
Prime Minister; 1 will be coming to
him afterwards,

1264 hrs.
INTRODUCTION OF MINISTERS

The Prime Minister and Minisier of
Atomic Energy (Shri Lal Bahadur
Shastrl): I beg to introduce to you
and to the House the three new !(m.ls-
ters of my Cabinet;: Shrimati Indira
Gandhi, Minister of Information rnd
Broadcasting; Shri N. Sanjiva Reddy,
Minister of Steel and Mines and .ﬂ...:!
T. N. Singh, Minister of Heavy Engi-
neering in the Ministry of Industry
and Supply—and Shri S. K. Patil,
Minister of Railways.

12.05 hrs.
CONDOLENCE MESSAGES FROM
FOREIGN PARLIAMENTS AND PAR-
LIAMENTARY ASSOCIATIONS ON
THE DEMISE OF SHRI JAWAHAR-
LAL NEHRU
Mr. Speaker: The House will recall
that on the 5th June, 1964, I laid on
the Table condolence messages on the
death of Shri Jawaharlal Nehru re-
ceived from 18 foreign Parliaments.
Since then T have recelved condolence
messages from 13 more forelgn Parlia-
ments and Parliamentary Assoclations,
namely:
(1) National Assembly, Ghana;
(2) Kenya House of Representa-
tives;
(3) National Assembly of Pakistan;
(4) Chamber of Deputles of Peru;
(5) European Parliament, Luxem-
bourg;
(8) Northern Rhodesia, Legislative
Assembly;
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(7) House of Representatives,
Morocco;
(8) Members and Staff of the Gene-
ral Council, Commonwealth

Parliamentary Association;

(#) Franco-Indiap Friendship Com-
mittee of the French National
Assembly;

(10) Former Chairman, Common-
wealth Parliamentary Associa-
tion General Council, Lagos;

(11) Inter-Parliamentary Group of
Monaco;

President of the Argentine
National Senate; and

Parliament of Peru.

112)

(13

A copy each of these condolence
messages and other gsuch messages re-
ceived from indlviduals hag been
placed in the Parliament Library for
the information of Members,

12.06 hrs.

RETIREMENT OF SHR1 KAUL AND
APPOINTMENT OF SHRI SHAK-
DHER AS SECRETARY LOK SABHA

Mr. Speaker: I have to inform the
House that Shrji M. N, Kaul has
retired from the office of the Secre-
tary, Lok Sabha, with cffect from the
1st September, 1964,

Shry Kaul joined the Central Le,sis-
lative Assembly as an Officer of the
House in 1837 and has bzen conti-
nuously associated with i's su-cessor
Houses, namely, the Conslituent
Assembly (Legislative), Provisional
Parliament and now the Lok Sabha
He has held the office of the Secretary
of the House gince 1947,

Hi; tenure was marked by manv
transitions and changes, constitutional
aond procedural. In all these matters,
he tendered sound advice to the
Speaker and helped in mouldinz the
Consti*utional provisions relating tu
Parliament and the Rules of
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Procedure on modern lines, He helped
and guided the Committees of this
House, particularly during the initial
stages.

1 might also add *hat not only he
gave advice to the Speaker and to the
Committees but his advice was always
svailable to every Member of the
House to whichever group be belong-
ed and he gave always sincers and
sound advice.

After Independence, he wasg res-
ponsible for reorganising and expand-
ing the Becretariat of this House to
give prompt and efficient service to
the Members.

He wpas =lso responsible for organis-
ing the Commonweslth Parliamentary
Conference in Delhi in 1857 which
won high praise from all,

He accompanied several Parlia-
mentary Delegations to the Inter-
perliamentary Union, Commonwealth
Parllamentary Association and other
Goodwill Parliamentary Delegations
and gave good advice on complicated
matters.

He helped the Speaker; &and the
Secretaries of the State Legislatures
in their problems and his services
were readily available to them at all
times in Conferences and personal
discussions.

He was glso elected to the Exe:utive
Committee of the Association of
Secretaries-General of World Pariiu-
ments and submitted (o that body
valuable reports on several aspects of
parliamentary procedure and secre-
tariat administration.

His has been a distinguished record
of devoted service and unflinching
Jovalty. Hig vast experience and derp
knowledge were of immense help ‘to
me since I took over as Speaker. His
mature advice so readily available
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was always sound and could be
depended upan.

In appreciation of his long and
distinguished record of service, 1
have appointed him as Honorary
Officer of this House. It is only &
recognition; there would be no func-
tions that he would be discharging;
it is only the acknowledgment of his
services so thait he can come to the
office or to this Parliament building.

I have also to inform the Members
of the House that I have appointed
Shri S. L. Shakdher. who hag served
this House as Joint Secretary for
more than 11 years, as the Secrctary
of Lok Sabha.

The Prime Minister and Minister of
Atomic Energy (Shri Lal Bahadur
Shastri): Sir, I  wholeheartedly
endorse the observations you lave
made, Shri Kaul wag a mamiliar
and friendly figure for all of us; he
was the first Secretary of the
Lok Sabha after our Independence.
We all know that he helped in build-
ing up high traditions and healthy
conventions in the parliamentary
work. | had occasion to know him
for a long time, even before he be-
came the Secretary here. [ can say
that he was a devoted officer and made
@ valuable contribution throughout
his service. He was often seen rush-
ing to the Speaker and telling some-
thing into his ears.

Wo T WAIRT Wi (FEwTATT):
g v F M 9T | AW e
A wTAT ORI AT & | a Wt e
d |
Shri Lal Bahadur Shastri: The
Becretary has every right to advise
his bgss, But it is only advice and the
decision is finally taken either by
the Speaker or the Minister. But
sometimes his voice was so loud that
we were able to hear part of what he
dinned inlo the ears of the Speaker.

Sir, 1T do not want to take more
time of the House. Indeed 1 and
the Government feel thankful to him
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for the service he has rendered and
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we all wish him well. I hope our
new Secretary, Mr. Shakdher, will
also try to keep up the samc high
standard.

Bhri M. R, Masanl (Rajkot): Sir,

pleass permit me to associate myself
with what has fallen from your lips
and that of the Prime Minister. We,
on this side of she House, too would
like to pay our tribute to the effi-
ciency and the great sense of fair-
ness with which Mr. Kaul and  his
colleagues in the Secretariat Imave
throughout behaved. [ have myseif
had the pleasure of knowing Mr. Kaul
since 1945. While we are sorry that
this long sssociation ends, we wish
him well in whatever he undertakes.

Bhri A. K. Gopalan (Kesergod): |
also wish to associate myself with
the sentiments expressed here by you
and the Prime Minister, We, Lhe
Members of the Opposition—especia-
ly myself who were here in 'he first
Purliamept had been very much help-
ed by the Secretary and I wish him
well.

Shri U, M. Trivedi (Mandsaur): I
also associate mysel!, on behall of
my partly and of the Opposition Mem-
bers, with the sentiments expres:cd
by you and the Leader of the Huuse
about the retirement of Mr. Kaul. I
knew him since 1882 when I eniered
this Parlisment for the first time. I
always remember him as one who
always gave the most dispassionate
advice to any Member whg had the
opportunity of meeting him. [ wish
him well,

Mr. Speaker: I think these are the
ti ts of all Members.

Bhri Hari Vishau Kamaih (Hoshan-
gabad): While associating myself wilh
the sentiments that have been expres.
sed, by your leave, Sir, I would like
to make a submission. I do not wish
g strike u jarring note. We are Jos-
ing a valuable servant of the House,
But he has been appointed, | find
an Honorary Officer of the Houst.
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Mr. Bpeaker: With no functions to
perform.

8hri Harl Vishnu Kamath: I know.
But gs far as my study of the Consti-
tution and the rules of the House goes,
there is no provision in the Constitu-
tion for an Honorary Officer of the
House. (Laughter). It is not a matter
for Rughter, beoause the Constitution
recognises only two officers, namely,
yoursel! and the Deputy-Speaker.

Mr, Speaker: Therefore, he shall
have nothing to do whatever?

Shri Harl Vishan Eamath: For in-
stance, there is provision for acling
Judges for the Supreme Court. Bo
also, if the Constitution hag provided
for Honorary Officers, it would have
been regular. He hms rendered great
service to the House, and I would
not mind if the Constitution is amend-
ed for this purpose.

Mr. Speaker: ] have not nppomted
him an officer with any
perform or any duties to discha:ge in
that connection. It is usual in uther
Parliaments only to recognise the
pervices. It Is only a recognition of
that und nothing more than that. It
does not interfere with any provi-
sions of the Constitution or rules

Shri H. N, Mukerjee (Calcutta
Central): Sir, 1 would like only 1w
say that we appreciate your gesture
in having appointed Shri Kaul as
your Honorary Officer because I am
sure when you did it it was within
the ambit of your authority and it was
a kind of e token of appreciation of
ths work whioy he has been doing
for so long for all of us. Therefore,
I hope thiz House, without any kind
of discordant note would express its
aooreciation of the services of BShrl
Kaul and also of the step you have
tksn in order to give sOmMe expres-
sion to that appreciation,

Tl T WAEY WIfgaT ©  Wew
g, AT 4§ qF o

= Shri Shakdher as 2

Secretary Lok Sabha

e ¥ ot wgArgfE mad o

fardiferat #r e w1t samer e oman

W ¥R FA QR AT § ad
fore & fr g ot 1

W W qg WY R
®

u-mwﬂgéhfw A Tga
g A wwae &, dfer ag e
fory s & &t Wt q@ wE Qaoa @Y
g

R Wi - W A A femt
wff g f T ag e e

Fro Tw wIET S ;o afgar
e qa wang femr | ftwwe &
afed Toq o fagwm % o aw aw
w3 fragaoere A AW & Wl
t e 7% v g w1 afadve 2w
I | wT A ag fad gy wr
gragr & wOifF wowre agEil ¥
W 8, g% S & 3 & gafed
ST WFET ¥ .. .. (Interruption).
AEAT T (Interruption).

et WEeR ;T AT et &
wgm fr dota @ L AF o wifar
Famaawmifs wfarag
wWreragr @ 1w fiee wATw0f At
dox ggamr quy =T

Wo W WAET Wfgm : wemy
# fsr agm
ot TR e aTOaE )

oW Wgad gl
amfeee ot AT

—
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12:17 hre.
RE: MOTTONS FOR ADJOURNMENT
(Qurmizs anp ProCEDURE)

Mr. Speaker: | have received notices
of several adjourrment motions. The
first one is by Shri Nath Pai about
“failure of the Government, Home or
Defence, to prevent the illegal land-
ing of a foreign aircraft at Murud in
Ratnagiri”. I see from the agenda
that a statement iy going to be made
today. I will hold it ower till that
statement is made.

Then, there are other adjournment
motions saying “immediate need to
discuss the failure of the Government
to bring down the prices”. There are
some cobhers also saying: “scarcity of
food”, “failure of the Government to
give an ultimatum” etc, Information
has been given to some of the hon.
Memberg as to why they have not
been allowed. But I will keep them
here and just see first the fate of the
No-confidence Motion and then decide
whether any of these.can be admitted
in spite of that, because {if that
motion ls admitted that will provide
opportunity for all kinds of fallures
to be discussed. Therefore, let wus
see if that is mdmitted and in what
form it is admitted. Then we can
take up these motions,

sft wrtw ey fergrelt  (wroore)
fary F At ¥ g wpan f fx T
e wEram b fRrwhat
T FRATT TRaT 97 |

wew WEAT : ag W 9T | 9w
®Y e &

ot ity oy fegmht © W
g, &y eqrr e foaran L

WO WY AR T R A
oY ok s A# 3

uft werir fery fergreht : wgi e
AT S e g AET ot A %Y
T, WA, iy wg TR, Qe e ger
Y gier ate & af@ v fesft #
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™ W ¥ I oeT wwi ge

wifgd |
wew i Ty ds ared

ot (fgare ): wradr &%
b usw mgwm,  afer e e
LU

oW WEAw & TR BT T

Y o T ey § e e

foft 7 forefr worer & oreT @mar o
(Inte-uptions) wx ww =
A | TF OO AT I
¥ are grq A 7§ qAwer § fe
T MAAT T wed §, w¥ o q7wvem,
wafidi & Wit W qwaT, g W

C R AT F oW faegw o

*aT § o 5w v gt w1 &
7g Fwrurgar e oty o i gy
i fA oy g ww dam dagmhs
TR Tafme gy awer & @
a1

Shri H. N. Mukerjee (Calcutta Cen-
tral): Could I make a submission? My
submission is that—of course, you are
entitled 1o wait and find out the fate
of the no-confidence motion—there
are certain matters which are quite
irrespective of the kind of thing which
ig likely to be said in regard to the
no-confldence motion, matters which
relate to the day to day performance
of duties, and in regard to them the
Government appcars to have failed
rather seriously and having met after
a very long recess many things have
accumulated, for instance, the appli-
cation of the Defence of Indig Rules
for detentiogp in Kerala. There arve
many such things and so my submis-
sion would be that you should keep
them pending so that if you think it
necessary we might bring them up
later.
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Shrli §. M. Banerjee (Kanpur): 1
would only submit that I gave a call-
ing attention notice regarding the
serious situation that has arisen as a
result of a recent decision of an elec-
tion tribunal in Uttar Pradesh. My
only submission is that the Law Minis-
ter should make a statement because
the confidence of the people in the
democracy has been shaken not only
in Uttar Pradesh but in the whnle
country.

Shri Nambiar (Tiruchirapalli): We
have tabled an adjournment motion
regarding the mass arrest of 411 work-
ers in Andamap Islands. Apart from
the promulgation of section 144, sev-
eral arrests under the Defence of
India Rules have been made.

Mr, Speaker: I might make it clear
that I said that 1 Rave to see in what
form, if at all, that motion of no-con-
fidenve is adwitted. That has to be
seen. After that, I will see if it is
proper to take up any of thes: ad-
journment motions or other motions. I
am told that there are some matters
that are independent of them. Then,
certainly, I will allow opportunities to
Members to raise them, if they are
independent. But the members must
note that if there is an opportunily to
raise a discussion and they do not uti-
lize it, they would not be entitled to
raise it again, If this motion of no-
confidence iz admitted in generai
terms, members are afforded an oppor-
tunity and they can discuss every-
thing under that; every failure can
be discusseg in that motion. If after
that discussion a reply is not received
in proper form or it has not attended
to all the objections that are here
taken, certainly I can again consider
if something else also should be allow-
ed. Now Shri Chatterjee.

Shri A, K, Gopalan: (Kasergod):
Sir, may | make a submimsion?

Mr. Bpeaker: I have called Shri
Chatterjee.

oft ot ;oo wET L
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ooy wpvew 8% ot freer
wzoff *r wETAT £

w ;3 oF a1 g Afa )

s wghy ;- § wef Ao aTa
i g & 7 foery wzoff € A
t

ot Wi : F A e weA T
% AF 08 TET T ...

W WY §A e wedf
ATEA ®1 ATATE | TR ALY 1 owwAT
fr o ®rt a1z wyrdieT AmA AR

Shri N. C. Chatterjee (Burdwan):

Mr. Speaker, Sir, under rule 188,
“after questions and before the list of
business for the day is entered upon™
is taken up, we have got to ask for

leave to move the motion for no-con=
fidence in the Council of Ministers.

~ Sir, we have tabled a number of

motions but you will find that we have
submitted that this  no-confidence
molion dated. ...

Mr, Speaker: May I submit onc
thing at this stage? Under Direction
No. 2, the order in which a motion of
no-confidence has to be taken, it
comes snuch later. Therefore, 1 will
give him that opporiunity when I
come to that. Now, what does Shri
Bagri want to say?

oft vy : sy wE T, & awea
w77 ATEAT 9T FR eqr wmRdw SRl

¥ ¥ ow% ¥ a i Avwmd s

Fewery @t fw ag AvAyTEram)

afer It & a1y & gt e v Ay

WA g AT ATAYT g1 I AT
mF gty AW g & fE owidr

a Wi gn 3w fasAr waw w6
famdt ooy fas wv At 3, &t
w\ft grerr A wATr M, ww e
oft wagram & fram ~q ®T
forrd i ST AT R, W EYET
qEATT wATA T FwET w7 femr war
% f& ot xagmm Tpw wEr
faara ...
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werw WY : foer o agw s
a1 Wfe qwm g fr & wmam
WTORT KT Af FART & FeT R
wdt ot gur @m, & Ffer g
W IA T OAHE §T A A ATIET
AT $IAT GO W W Al &
qefaz 7 %7 % AT ot wrawr gl
&HTWI
Now, papers to be laig on the Table
Shri N. C. Chatterjee: Sir, my ‘No-

confidence’ Motion . . .

Mr. Speaker: This is not considered
to be regular busine:s. 1 will come
to that. I have told Shri Chatterjee.

1225 hrs.
PAPERS LAID ON THE TABLE

REPORT ON WORKING OF DEposiT INSUR-
ANCE ScHEME; NOTIFICATION UNDER
PusLic DesT (ANNUTTY CERTIFICATES)
AmeNDMENT RuLes; anp Fivance
Accounts oF CENTRAL GOVERNMENT

‘The Minister of Planning (Shri B,
R. Bhagat): Sir, on behalf of Shri T.
T. Krishnamachari, I beg:

(1) to re-lay on the Table a
copy of Report on the working of
the Deposit Insurance Corporation
for the year ended 31st December,
1963 along with the Annual Ac-
counts and the Audit Report
thereon, under sub-section (2) of
seclion 32 of the Deposit Insur-
unce Corporation  Act, 1981.
[Placeq in Library, See No. LT-
2758/64).

(2) to lay on the Table a copy
each of the following papers:—

(i) The Public Debt (Annuity
Certificates) Amendment
Rules, 1864 published in Noti-
fication No. G.S.R. 980 dated
the 11th July, 1964, under
sub-section (3) of section 28
of Public Debt Act 1M4.
[Placed in Library, See No.
LT-2058/84].
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(ii) Finance Accounts of the Cen-
tral Government for the year
1982-83. [Placed in Library,
See No. LT-2057/64].

ReposT OF REGISTRAR OF
NeEwspaPErs

The Minister of Informatien and
Broadcasting (Shrimatl Indirs Gandhi):
Sir, 1 beg to lay on the Table a copy
of Annual Report of the Registrar of
Newspapers for India, 1864 (Part 1),
[Placed in Library, See No. LT-2058/
64).

NomricaTioNn unbkr Navy
RxcuLATIONS

(Pension)

The Minister of Defence Production
in the Ministry of Defence (Shri A. M.
Thomas): Sir, on behalf of Shri Y. D.
Chavan, 1 beg to re-lay on the Table
a copy of the Navy (Pension) Regu-
lations, 1984, published in Notifica-
tion No. SRO. 74 dated the Tth
Mavrch, 1964, under section 185 of the
Navy Act, 1857, [Placad in Likrury,
See No. LT-2606/84].

NOTIFICATIONS UNDER MINES aND Mink-
RrALS  (REGuULATION aAND DeveLop-
MENT) AcT

The Minister of Bteel and Mines
(Shri N. Sanjiva Reddy): I beg to re-
lay on the Table a copy each of the
following Notifications under sub-sec-
tion 28 of the Mines and Minerals
(Regulation and Development) Act,
1957: —

(i) The Minerals
and Development (First
Amendment) Rules, 1964,
published in Notification No.
G.S.R. 444, dated the Il4th
March, 1964. ‘Plured in Li-
brary, Sce No. LT-2877/841.

Conservation

(ii) $.0. No. 841, dated the 14th
March, 1864, (Plced in Tr-
brary, See No. LT-2822/G4].

(iii) G.8.R. No. T30 dated the #lh
May, 1984, containing Torri-
gendum to Notification No.
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G.SR. 1486 dated the 3lst
October, 1962. [Placed in Li-
brary, See No. LT-2038/64].

Compantes (AMENDMENT) OmpiNAwce
AND INDIAN TELEGRAPH (AMEND-
MENT) Rurrs

The Minister of Communications
and Parliamentary Affal:s (Shrl
Batya Narayan Binha): 1 beg to lay
on the Table:

" (i) a copy of the Companies
(Amendment) Ordinance, 1964
(No. 2 of 1964) promulgated by
the President on the 5th July, 1064,
under provisions of article 128-
(2) (a) of the Constitution. [Plac-
ed in Library, See No. LT-2050/
84].

(i) a copy cach of the following
Notifications under sub-section
(5) of section 7 of the Indian
Telegraph Act, 1885:—

(a) The Indian Telegraph (Third
Amendment) Rules, 1964 pub-
lished in Notification No.
G.S.R. 861, dated the 13th
June, 1964,

(b} The Indian Telegraph (Fourth
Amendment) Rules, 1964
pub’ished in Notification No.
GSR. 977 dated the Lllth
July, 1964

[Placed in Library, See Neo. LT-

2960 /64).

NoTIFICATIONS UNDER REQUISITIONING
AND AcquisrmioN of IMmovasLe Pro-
PERTY ActT anp Pusnic Premraes
(EvicTioN oF UnautsormEp Occu-
PANTS) AMENDMENT RuLzs

The Minister of Works and Hous-

ing (Shri Mehr Chang Khanna): Sir, *

I beg to lay on the Table a copy each
of the following Notifications:—

(1) S.0. 2540 dated the 25th July,
1964, under sub--ection (2) of
section 17 of the Requisitioning
and Aequisition of Immovable
Property Act, 1932. {[Placed
in Library, See No. LT-2081/
4],

(2) The Public Premises (Evic-
tion of Unauthorised Occu-
pants) Amendment Rules,
1864 published in Notification
No. GSR. 978 dated the 11th
July, 1864, under sub-section
(3) of section 13 of the Pub-
lic Premises (Eviction of Un-
authorised Occupants) Act,
1858. [Placed in Library,
See No. LT-2962/64].

Ruseza (Seconp AMENDMENT) Rurss;

Rerort OF INDIAN DELEcATION TO
U.N. Conrzrence oN TrapkE Amp De-
VELOPMENT, AND ANNUAL REPORT OF
Exrort CrEDIT AND GUARANTEE COR-
PORATION Lin., BomBay

The Minister of Commerce (Bhri

Manobhai Bhah): Sir, I beg to lay
on the Table a copy each of the follow-
ing papers:—

(i) The Rubber (Second
Amendment) Rules, 1964 publish-
ed in Notification No. G.S.R. 877
dated the 20th June, 1964, under
sub-section (3) of section 25 of
the Rubber Act, 1947, [Placed in
Library, See No. LT-2863/64].

(ii) Report of the Indian Dele-
gation of the United Nationg Con-
ference on Trade and Develop-
ment held at Geneva from the
21st March to 16th June, 18964,
[Placed in Library, See MNo. LT-
2084/604]. )

(iii) (a) Annual Report of the
Export Credit and Guarantee Cor-
poration Limited, Bombay, for the
year 1983, under sub-section (1)
of section 618A of the Companies
Act, 1956,

(b) Review by Government on
the working of the above Corpo-
ration,

[Placed in Library, See No. LT-

2865/64).

NotrricaTioNs UwoEr AL Inops

Sewvices Act, 19851
The Minister of State In the Minis-

try of Home Affalrs (Shri Hathl):
Sir, I beg (1) to re-lay on the Table,
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under sub-section (2) of section 3 of
the All-India Services Act, 1951:—
(1) (i) Following Notifications
making certain further amend-
ments to the All India Services
(Death-cum-Retirement Benefits)
Rules, 1858: —

(a) G.5.R. No. 898, dated the lst
June, 1963. [Placed in Lib-
rary, See No. LT-2759/64].

(b) G.BS.R. No. 526, dated the
4th April, 1964. [Placed in
Library, See No. LT-2809/
64].

{il) Foliowing Notifications mak-
ing certain further amendments
to Schedule III to the Indian
Administrative Service (Pay)
Rules, 1954: —

(a) G.S.R.No. 8186, dated the 18th
May, 1064, [Placed in Lib-
rary, See No. LT-2828/64].

{b) G.5.R. No. 525, dated the 4th
June, 1964. [Placed in Lib-
rary, See Na, LT-2886/64).

(iii) Following Notifications mak-
ing certain further amendments
to Schedule III to the Indian
Police Service (Pay) Rules,
1954: —

(a) GSR. No. 1821, dateg the
30th November, 1963,

(b) G.S.R. No. 484, dated the 28th
March, 1884.

(c) G.SR No. 485 dated the 28th
March, 1864,
(d) G.S.R. No. 486, dated the 28th
March, 1964.
[Placed in Library, See No. LT-
2885/64].
(2) to lay on the Table—
(i) A copy each of the follow-
ing Notifications under sub-sec-

tion (3) of section 44 of the Arms
Act, 1859: —

(a) The Arms (Fifth Amend-
ment) Rules, 1964, published
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in Notification No. GS.R. 756
dated the 23rd May, 1964

(b) The Arms (Sixth Amend-
ment) Rules, 1984, published
in Notification No. G.S.R. T88
dated the 30th May, 1964

[Placed in Library, See No. LT-
2066/64).

(li) a copy each of the follow-
ing Notifications under sub-sec-
tion (2) of section 11 of the
Balaries and Allowances of Min-
isters Act, 1952:—

(a) The Ministers' (Allowances,
Medical Treatment and other
Privileges) Amendment Rules,
1964, published in Notification
No, G.5.R. 39, dated the 2Znd
January, 1964

(b) The Ministers' (Allowances,
Medical Treatment and other
Privileges) Second Amend-
ment Rules, 1864 published in
Notification No. GS.R 847,
dated the 1st June, 1864.

{Placed in Library, See No. LT-
2067/64].

(iil) a copy each of the following
Notifications under sub-section (2)
of gection 3 of the All India Ser-
vices Act, 1951 making certain fur-
ther amendments to Schedule I
10 the Indian Police Services
(Pay) Rules, 1954:—

(a) GS.R. No. 700, dated the
30th May, 1984,
(b) GS.R. No. 829, dated the
Bth June, 1064.
[Placed in Library, Se: No.
2068/64].

(iv) a copy each of the following
Notifizations under sub-section (2)
of section 3 of the All India Ser-
vices Act, 1851: —

(2) The All India Services (Pro-
vident Fund) Amendment
Rules, 1064, published in Noti-
fication No. G.5.R. 43, dated
the 11th January, 1964

(b) The Indian Civil Bervice
Provident Fund (Amendment)

LT-
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Rules, 1964, published in Noti-
fication No G.S.R. 44, dated
the 11th January, 1964,

The Indian Civil Service

(Non-European Members)

Provident Fund Amendment

Rules, 1984, published in Noti-

fication No, G.S.R. 45, dated

the 11th January, 1964.

(d) The Secretary of State's Ser-
vices (General Provident
Fund) Amendment Rules,
1864, published in Notification
No. G.5.R. 46, dated the 1lth
January. 1964.

(e) G.S.R. No. 828, dated the 6th
June, 1984, making certain
amendment to Schedule III
to the Indian Administrative
Service (Pay) Rules, 1854,

The All India Services (Pro-
vident Fund) Second Amend-
ment Rules, 10684, published
in Notification No. G.SR.
1087, dated the 1st August,
1064,

(g) The Indian Civil Service Pro-
vident Fund Second Amend-
ment Rules, 1964, published
in  Notification No. G.S.R.
1088, dated the 1st August,
19684,

-

{c

it

(h) The Indian Civil Service
{Non-European Members)
Provident Fund Second Am-
endment Rules. 1884, publish-
ed in Notification No. G.S.R.
1068, dated the 1st August,
1964,

(i) The Secrctary of State's Ser-
vices (General Provident
Fund) Second Amendment
Rules, 1864, published in
Notification No. G.S.R. 1070,
dated the Ist August 10964

(jy The Indian Administrative
Service (Probation) Amend-
ment Rules, 1964, published
in Notification No. G.S8.R. 1163,
dated the 23nd August. 1984,

(k) The Indian Police Service
(Probation) Amendment
Rules, 1864, published in
Notification No. G.S.R. 1184,
dated the 22nd August, 1964.

| Placed in Library, See No. LT-
2068/64).

Srarement mx, FLoob SITuATION 1N
THE COUNTRY

The Minister of Irrigation and
Power (Dr, K. L. Rao): Sir, I beg to
lay on the Table of the House a state-
ment on the flood situation in the
country, [Pleced in Libra:y, See No.
LT-2069/64].

Mr. Bpeaker: Copies of this wou'd
be supplied to hon. Members.

NOTIFICATIONS UNDER: Banking Com-
PANTES AcT: Mysore Govr. SAVINGS
Banks  (Nomwation)  Rurks:
EmencenNcy Risks (FacTorizs)
AND (Goops) ScHEMES: DEFENCE
oF Inpta  (NINTH  AMENDMENT)
RuLES; AND THE INSURANCE ACT,
1938.

Shri Ball Ram Bhagat: Sir, I beg
to lay on the Table:—

(1) & copy each of the following
Notifications under sub-sec-
tion (ii) of section 45 of the
Banking Companies Act,
1950: —

(i) S.0. No. 928, dated the 2lst
March, 1884  containing
Corrigendum to Notification
No. S.0. 425, dated the 30th
January, 1984.

(ii) Scheme for the amalgama-
tion of the Salem Sri
Kanniksparameswari Bank
Limited with the Karur
Vysya Bank Limited pub-
lished in Notification No.
S.0. 1888, dated the Z2Tth
May. 1984

[Placed in Library, See No. LT-
2970 /64].
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I"’l a copy of the Mysore Gov-
ernment Savings Bank (Nomi-
nation) Rules; 1964, published
in Notificution No. G.S.R. 613,
dated the 1Bth April, 1964,
under sub-section (3) of sec-
tion 15 of the Government
Savings Bank Act, 1873.

|Placed in Library, See No. LT-
2071/64).

(3) The Emergency Risks (Fac-
tories) Insurance (Second
Amendment) Scheme, 1804,
published in Notification No.
5.0. 2180, dated the 2Tth June,
1964, under sub-section (7)
of section 3 of the Emergency
Risks (Factories) Insurance
Act, 1962,

[Placed in Library, Sec No. LT-
7972/64).

(4) The Emergency Risks (Goods)
Insurance (Second Amend-
ment) Scheme, 1064, publish-
ed in Notification No. S.0.
2191, dated the 27th June,
1964, under sub-section (8) of
section 5 of the Emergency
Risks (Goods) Insurance Act,
1962.

[Placed in Library, See No. LT-
2073/64].

(5) The Defence of India (Ninth
Amendment) Rules, 1984,
published in Notification No.
G.S.R. 969, dated the 4th July,
1064, under section 41 of the
Defence of India Act, 1962.

{Placed in Library, See No. LT-
2074/64].

(8) Notification No. S.0. 2679,
dated the Bth August, 1964,
under sub-section (2) of sec-
tion 2C of the Insurance Act,
1938.

[Placed in Library, Sce No. LT-
2075/64).
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Rice-MiLuivg  InpusTRY (REcuration
AND LICENSING) AMENDMENT
RuLes

The Parlinmentary Secretary tp the
Minister vl Food and  Agriculture
(Shri Shinde): Sir, on behalf of Shri
D. R, Chavan I beg to re-lay on the
Table & copy of the Rice-Milling In-
dustry (Regulation and Licensing)
Amendment Rules, 1964, published in
Notification No. G.S.R. 747, dated the
16th May, 1964 under sub-section (4)
of section 22 of the Rice-Milling In-
dustry (Regulation) Act, 1958.

[Placed in Library, See No. LT=-
2888/84).

METALLIFEROUS (SECOND AMENDMENT)
ReguLATIONS; WORKING JOURNA-
Lists (CoNDITIONS OF SERVICE) EXC.
RuLes; ANNUAL Rerorr or CoAL
Mines Rescue Stations Commrr-
Tex; ResoLutions re. Boarp rom
CorroNn  TeEXTILE INDUSTRY AND
REOARDING RECOMMENDATIONS FOR
INTERIM WAGE INCREASE MADE BY
C. W. B. ror LiMzsTONE AND
DovomITE MINING INDUSTRIES AND
T™E Tea PrANTATION INDUSTRY
AND APPOINTMENT of Wace BoArp
roR THE CemENT INDUSTRY

The Minisier of Labour and Em-
ployment (Shri D. Sanjivayya): Sir,
on behalf of ghri R. K. Malviya [ beg
to lay on the Table a copy each of
the following papers:—

(1) The Metalliferous (Second
Amendment) Regulations,
1064, published in Notification
No. G.S.R. 846, dated the 4th
July, 1864, under sub-section
{7) of section 58 of the Mines

Act, 1952.

[Placed #n Library, Se. No. LT-
2676/64].

(2) The Working Journalists

(Conditions of Service) and
Miscellaneous Provizions
(Amendment) Rules, 1964

published in Notification No.
G.S.R. 897, dated the 1lth
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on the Table

[Dr. D. Banjivayya)
July, 1864, under sub-section
(3) of section 20 of the Work-
ing Journalists (Conditions of
Service) and Miscellaneous
Provisions Act, 1055,

[Placed in Library, See No. LT-
2077/64].

(3) Annual Report of the Coal
Mines Rescue Stations Com-
mittee, Dhanbad, for the year
1963-64.

[Placed in Library, See No. LT-
2078/84].

27

(4) Government Resolution No.
WB-8(14) /63, dated the 12th
August 1064 regarding ep-
pointment of the Second Wage
Board for the Cotton Textile
Industry. :

[Placed in Library, See No. LT-
2078/64).

(5) Government Resolution No.
WB-2(18) /84(2), dateq the
28th August, 1884 regarding
revised recommendations for
interim wage increase made
by the Centra] Wage Board
for Limestone and Dolomite
Mining Industries.

[Placed in Library, See No. LT-
2982/64].

(6) Government Resolution . No.
WB-3(14) /64, dated the 2nd
September, 1084 regarding
recommendations of the Cen-
tral Wage Board for the tea
plantation industry for interim
wage increase,

[Placed in Library, See No. LT-
1981/64].

(7) Government Resolution No.
WB-6(3)/84, dated the 2nd
Septemb-r, 1964 regarding
appointment of the Second
‘Wage Board for the cement
industry.

[Placed in Library, See No. LT-
2982 /64).
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PARLIAMENTARY COMMITTEES—
SUMMARY OF WORK

Secrefary: Sir, 1 beg to lay on the
Ttble a copy o! the Plrlll.mmury
itt s vy of Work' per
tlmtn; to the period 1st June, ma

to 31st May, 1964.

12,33} hrs.
PRESIDENT'S ASSENT TO BILLS

Becretary: Sir, I lay on the Table
the Appropriation (No, 4) Bill, 1964
passed by the Houses of Parliament
during the last session and assented to
by the President since a report was las'
made to the House on the 27th Muy.
1064.

2. 8ir, I also lay on the Table copies,
duly authenticated by the Secretary ol
Rajya Sabhu, of the following four
Bills passed by the Houses of Pariia-
ment during the last session and ass-
ented to by the President since a re-
port wag last made to the House on the
27th May, 1064:—

(1) The Delhi (Delegation of
Powers), Bill 1564,

(2) The Indian Medical Council
(Amendment) Bill, 1664.

(3) The Coir Industry (Amend-
ment) Bill, 1964.

(4) The Constitution (Seventeenth
Amendment) Bill, 1964.

DEMANDS FOR SUPPLEMENTARY
GRANTS (GENERAL), 1964-85

‘The Miaister of Planning (8hri B. R.
Bhagat): Sir, On behalf of Shri T, T.
Krishnamachari, I beg to present a
Statement showing  Supplementary
Demands for Grants in respect of the
Budget (General) for 1984-85.
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1235 hrs.

PREVENTION OF FOOD ADUL-
TERATION (AMENDMENT) BILL

Rerort or Jomt CoMMITTEE

Dr. Sarojinl Mahishi (Dharwar
North): I beg to present the report of
the Joint Committee on the Bill fur-
ther to amend the Prevention of Food
Adulteration Act, 1854

EVIDENCE BEFORE JOINT COMMITTEE

Dr, Sarojini Mahishi: Sir, I beg to
lay on the Table a copy of the evidence
given before the Joint Committee on
the Bill further to amend the Preven-
tion of Food Adulteration Act, 1954.

12354 hrs.

CORRECTION OF ANSWER TO
STARRED QUESTION NO. 1310 RE.
HINDUSTAN TELEPRINTER
MACHINES

The Deputy Minister in the Depart-
ment of Commanications (Shri Bhaga-
watl): With your permission Sir, I beg
to bring to the notice of the House
that while replying to supplementary
put by Shri Indrajit Gupta on Starred
Question No. 1310 on the S5th May, 1964,
as to whether or not Components of
Teleprinter Machines manufactured in
Madras Factory are imported, I stated
that even about 74% of the parts are
imported from abroad.

The actual position, however, is that
the percentage of imported components
is only 38 per cent now and not about
T4 per cent as stated on 5th May, 1964,

-~

12.38 hrs,

STATEMENT RE, UNAUTHORISED
LANDING OF TWO FOREIGNERS IN
A PLANE AT MURUD

Mr. Bpeaker: 1 will take up the
other statement by Shri Hathi later
on.

, Statement re: 130
Unauthorised
Landing of two
Foreigners in a Plane
at Murud

Shri Nath Pal (Rajapur): When you
referred to my adjournment motion re-
garding Walcoit's second landing on
the coast of Bombay, I understood you
as saying that after we have heard the
statement we will be given a chance
to say whether we are satisfled or not
a;!a then to priss for the acceptance
of it

Mr, Speaker: I have kept it pend-
ing; I have not yet declded about it.
He should see the statement when it
is laid down and should read it. Then
[ can take it up. Is Shri Hathi going
to lay it on the Table or is he going
to read it?

The Minister of State in (he Minis-
try of Home Affalrs (Shri Hathl):
With your permission, I would lay it
on the Table.

Mr. Speaker: It might be laid on
the Table. I will waive the delay.

Shri Harl Vishna Kamath (Hoshan-
gabad): On a point of clarification.
May 1 request that in view of the
importance of the matter, particularly
with regard to the security of the
country, the statement may be distri-
buted to Members of the House?

Mr, SBpeaker: It would be distri-
buted.

Shri Hathi: Sir, 1 beg to lay on
lhe Table a statement regarding the
unauthorised  landing of two
foreigners in a plane at Murud on the
8th June, 1964. ([Placed in Library,
See No, LT-2083/84).

8bri Harl Vishan Kamath: And also
you may kindly tell us when the ad-
jowrnmeng motion tabled by Shri
Nath Pal will be taken up. Will it be
taken up tomorrow?

Mr Bpeaker: I have also o read
the statement.

8hrli Harl Vishan Eamath: Will it
be taken up tomorrow?

Mr. Bpeaker; As early as possible.
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Motivns of No- 132
Conjidence in the
Council of Ministers
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12.39 hra

MOTIONS OF NO-CONFIDENCE IN
THE COUNCIL OF MINISTERS

Mr. Speaker: I have re-
ceived several notlces of
motions of no-confidence against the
Government, The latest one, the
last one, is signed by about 17 Mem-
bers. There are many Parties repre-
sented as well as some Independent
Members. I would first like t» know
whether, besides those Parties and
those Members who have signed It,
there is any other notice that is to be
pressed which might have becen re-
ceived earller, or are all other motions
not being pressed? Should I take this
one only?

Some Hen Members: Yes.
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Mir. Spedker: So, all are agreed that
‘this one might be taken up.

Shri Hom Barua (Gauhati): We
should know who has submitted the
motion, ‘rather the mno-confidence
-motion,

Mr. Spesker: Shri N. C. Chatterjee,
‘Shri H N, Mukerjee, Shri Prakash
“Vir Shastri, -Shri Vasudevan Nair,
Shri H P. Chatterjee, Shri'S, M
Banerjee, Shri A. K. Gopalan, Dr. Ram
Manchar Lohia, Shri Bishanchander
Beth, Shri Tridib Kumar Choudhuri,
Whri Kashi Ram Gupts, Shri Biren
Dutta, Shri H, V. Kamath, Shrl
‘Maurya, Shri Sezhiyan, Shri Dharma-
lingam and Shri U, M, Trivedi.

Shrl Hem Barua; [ meant those
TIndependent Members who have given
the notices.

Mr. Speaker: Omne of the notices
received was by Mr. Hem Barua as
wrell, Shri N. -C. Chatterjee.

Shri Harl Vishno Kamath (Hoshan-
d): Sir,-on a point of order.
is point has been raised by my col-
1eague Shri Hem Barua. You are well
-aware that the no-confidence motion
4has got a special significance in a par-
'liamentary democracy, and it will be
all to the good if the various no-con-
fidence motions tabled - by Members
of the House find a place in the re-
cord of the proceedings of the House.
it is all quite clear. Rule 188, sub-
rule (2), gives no option Lo you, un-
Yortunately . . .

Mr. Speaker: He is right; unfortu-
nately for him, not for me.

Shri Harl Vishnu Kamath: Homours
«©asy, Rule 188 says: ’

“If the Speaker is of opinion
that the 'motion is in order, he
shall read the motion to the
House . . .".

T do not know when the motions came
‘before you. If you hold them out of
order, then, of course, we cannot press
the point. ¥ they ure in order, 'they
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the Council of Ministers
must be read to the House. They will
go on record.

Shri Hem Barma: May I submit, I
did not want it to be advertised that
[ have tabled a no-confidence motion
against the Government. I just want-
ed to know the order of priority from

E

. Bpeaker: [ made an enquiry
House if any of those who

i

‘mave given those notices are moving

them. If there is no other motion to
be moved, what should I do? I fail

drawn. All the Members
have said so. I made enquiries from
them and this was what I was told.

It any other Member wants, cer-
tainly, T am prepared to read it out,
and to :put it before the House and
to do everything that is permissible
under the rules. If there is no other
motion, then what is to be done?

Now, Bhri N. C. Chatterjee.

Shri N. C. Chatterjes (Burdwan):
I beg leave of the House to move
the motion of no-confidence as con-
tained in a notice given, dated the 6th
September, 1064 and signed by seven-
teen Members, and which reads thus:

“I beg to give notice of the fol-
lowing motion of nee
in the Council of Ministers,
namely that ‘This House expresses
its want of confidence in the

Council of Minister.'.",

I'beg leave of the House to move:

“Thig House expresses its want
of confidence in the Council of

Ministers"”,

Mr, Speaker: May I request those
han. Members who are in favour of
leave being granted to rise in their
places?—

1 find that there are more than
fitty hon. Members who have risen in
their places. Therefore, leava is
granted.

This motion is to be taken up. I
shall ind out Yrom the Government
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8hrl N, C. Chaiterjee: May I make
one more submission? There is on
the Order Paper a motion for a de-
bate on the food situation. A good
deal of our attack will also be on the
bungling over the food policy and the
pathetic failure to hold the price-line
and the consequent hunger and pri-
vation and the misery of the common
man. Therefore, I am suggesting, on
behalf of all the Members who have
now signifleq their assent, that if you
can find your way to decide—of
course, you have got the supreme
authority to decide that—that this
motion should be taken up first be-
fore the fopd debate is taken up, it
would be better] otherwise, it would
mean a nice way of gabotaging our
motion of no-confidence to some ex-
terit, and we feel that some such
manoeuvre is there in that. But, apart
from that, I want to avoid duplica-
tion .

To TR wARY Mg ()
TFAIE WA g T §

Shri N. C. Chatterjee: . . . I also
want to avoid loss of parliamentary
time and avold reiteration of the
same thing agein and again, So, it
would be better if we could have one
comprehensive full-dress debate.

Mr. BSpeaker: Could the hon.
Memher help me and give me some

id as to whether we could de-
pend upon any rules or some prece-
dents?

Shri N, C. Chatterjee: Your autho-
rity is completely unfettered. You
have got to fix the date within ten
days. THNt is all that is laild down in
the rules. It is entirely for you to de-
cide. You can consult the Prime
Minister, and you can consult the
Government, find out their convenience
ang then fix a date so that the whole
thing can be discussed together with-
out reiteration, without duplication
and without putting forward the same
arguments over and over again.

SEPTEMBER 7, 1064

of No-Confidence in
the Council of Minisfers

Shri Harl Vishou Kamath: By
your leave, may I make one submis-
sion? You have just now raised a
point ag to what rule or rules invest
you with the power. As the House is
well aware, in accordance with the
highest traditions of democratic par-
liaments, you are the -supreme master
so0 far as the arrangement of business
is concerned. (Laughter). Let not
my hon, friends laugh. I ghsll have
the last laugh.

The revision. of the list of business
is done day-to-day under your direc-
tion and not under the direction of
the Treasury Benches, You have the
power to decide the arrangement of
business in this House,

‘136

Even if there ig any lingering doubt
on this point, may I invite your atten—
tion to rule 389 wvesting all residuary
powers in you?

Shri Harish Chamira  Mathur
(Jalore): The residuary power comes
in when there are no specific provi-
sions.

Bhri Hari Vishny Kamath: My hon
friends opposite have themselves made
use of that rule on earlier occasions.

In case there is no specific provision
or rule providing for particnlar mat-
ter, then this rule would apply. Rule
389 reads thus:

“All matters rot specifically pro-
vided for in these rules and all
questions relating to the detailed
working of the House . . .. "

—1the point raised by my hon. friend
Shri N, C. Chatterjee is related to the
detailed working of the rules—
‘. « . ghall be regulated in such
manner as the Speaker may, from
time to time, direct.”.

After this, what doubt can be left in
the minds of doubting Thomases here?
I submit that there carmot be any
doubt.

Shri A K. Gopalan (Kesergod): As
regards the point made by Shri N. C.
Chatterjee. so many adjournment
motions, notice of which had been
given todsy, have been put off
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According to the rules, you can even
wait for ten days for taking up the
ho-confidence motion. There are cer-
tain adjournment motions which we
think are in order. They are very
merious also. Suppose the no-confi-
dence motion is taken up only after
four or five days? I do not think it
would be proper especially after put-
ting off the adjournment motions
which contain as their sulfject matter
the situation in the Andamans and
other things, when you have saig that
these subjects could be discussed in
the debate on the no-confidence
rmwotion. In the circumstances, 1 think
priority has to be given to the no-
confidence motion.

Shri Tridib Kuomar Chandhurd
(Berhampur): With regard to the
discussion of @ motion of no-confl-
dence, if you kindly refer to May's
Parliamentary Practice, latest edition,
p. 305, you will find that a request
for a day for a no-confidence motion,
or motion of censure as ft is called in
the British Parliament, when made by
the Opposition is never refused. Here
our rule 188(3) says:

“If leave is granted under sub-
rule (2), the Speaker may. after
considering the state of business
in the House, allot a day or days
or part of a day for the dlscus-
sion of the motion™.

So far as the state of business in the
House is concerned, already we find
from the Order Paper that the Gov-
ernment have given notice of a non-
substantive nidtion on the food situ-
ation. That is a matter which iz not
of pressing urgency (Imterruptions).
They have come forward with a
motion which is not a
motion—that ,is what I mean. So I
would request you and through you
the Government to see that this
motion of no-confldence may be given
‘precedence so that under that head
we should be able to discuss every-
thing including the fogd situation.

Mr. Sp : Is Gover pre-
pared to agree to the request of the

substantive.
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Opposition that this mation of no-
confidence be discussed immediately,
forthwith? Or does Government want
time?

The Prime Minister and Minister
of Atomic Energy (Shri Lal Bahadur
Shastrl); The food question, 'as has
been said by some Members of the
Opposition also, is very important.
Gevernment therefore felt it necessary
that they themselves should come up
before the House and suggest’ that
the motion regarding the food situa-
tion should be taken up immediately.
1 do not think we can withdraw from
that position.

I might also add that I had an
occasion . . .

Mr. Speaker: 1 just put a question
to the hon. Leader of the House whe-
ther he wants time for the motion of
no-confidence 'to be discussed in the
House or whether he agrees that it
might be taken up immediately,

Shri Lal Bahadur Shastri: No,
Sir. I was going to suggest that I
accept that there should a discussion
of the no-confidence motion. But I
wanted to suggest also that it should
be taken up shortly after the discus-
sion on the food situation is over
(Interruptions).

Shrimati Renu Chakravartty (Bar-
rackpore). The point has not been ans-
wered by the hon, Prime Minister.
You had asked whether the discussion
of the no-confidence motion. in which
the major and the most important
question would be the food gituation,
could be taken up immediately and
the general discussion on food could
come later on. That ha has not ans-
wered.

Mr, SBpeaker: So far as our rules
guide us, a day can be fixed but it
should not be beyond ten days. That
is all the authority 1 Bave. From the
indication given from the statement
of the Leader of the House, it is clear
that it iy not today that thg Govern=
ment is prepared to have that dis-
cussion.
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Shrimati Remu Chakravartly: The
entire country is walting for this
discussion.

Mr Speaker: Hon. Members would
realipe that when a no-confidence
motion is to be discussed, it jg usual
to give some time to the Government.

Bbri Hari Vishnu Kamath: This
arrived long ago, many days ago.

Mr, Speaker:

I had to put it to-
day, not before.

The Leader of the House agrees that

it might be taken up soon after the
food debate.

and
Narayan Sinha):
food debate.

The Minister of Commanications
Parliamentary Affairs (Shri Batya
Shortly after the

Mr. Speaker; Hon. Members would
appreciate that I have no authority
0 far as the business is concerned, If
it is Government's business, the prio-
rity in which they want it to be taken
up is for them to determine, and when
this motion of no-confidence is not
being taken up immediately, it ig for
Government to give priority to any of
their business. I cannot change that.
They have said that the food debate
would take place first of all.

Shri 8. M. Banerjee (Kanpur): My
fear is only this. We are going to
discuss the food situation on & motion
by Shri C. Subrahmaniam, Supposing
even after a full-dresy debate we are
not satisfled and want to raise these
Issues In  the debate on the no-
confidence motion, could we have
&n assurince from you that we shall
not be debarred from doing so?

Mr. Speaker: No assurance and no
hypothetical questions and answers.
That would be seen when the situ-
ation arises. How can I say in ad-

SEPTEMBER 7, 1084 of No-Confidence in 140

the Council of Ministers

vance what the circumstances would
be? I cannot give any assurance at
this moment. But I will say this, that
if a certain subject ig not discussed
properly, certainly there would be a
case for determination whether some
other time might not be granted to it
for discussion. But that would be
after the debate.

Now it is clear that the Government

Shri Harl Vishan Kamath: Imme-
distely after the food debate.

Shri Satya Narayam Sinha: Shortly
aifter.

fiem dww gmw (aToEEr)
¥ wg ¢ fs wy ofermaem w
aeeTer & AW, Ffer gf amo feafr
wger it frww £, ¥\ foo 3 € wOeTT
- qg frerr wT wwr

FuwT | A wOHeT E7 e A vwd
o & wE Faegt A e
fez § o f§ ww & o

Shri N. C. Chatierjee: TUnder rule
198(3) all that has got to be done
afier what the Prime Minister has
said ig that you shal] fix & particular
day on which the motion shall be dis-
cussed, and then the motion will be
taken up on that day, such day being
not more than ten days from the date
on which the leave is asked fof, as
you may appoint, Therefore, it is
for you now to decide

Mr. SBpeaker: I am going to fix a
day. But before that I do want to
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have the views of House as to
how much time ig o be devoted to the
food debate.

Shri Harl Vishou Eamath: With all
respect to the observation you have
made just now that you have no pow-
erg under the rules to determine the
order of priority for government busi-
ness, this matter before the House is
not so simple as all that. I agree that
you have no powers under the rules
to determine the order of government
business inter se. But here is a matter
which is a blend of Government busi-
ness ang the business of the Opposition,
and as regards the order of priority
as between Government businesg and
the business of the Opposition, you
have got the sole right to determine
it. That is my submission.

I would earnestly request you, in
the interests of democracy, in order to
strengthen democracy in our country,
to take up the business of the Oppo-
sition first and then the Government
business,

Mr. . Speaker: There is only one
thing very small and trival, that the
Government has the right to ask for
time, when a motion of no-confidence
is to be discussed. Therefore, I can-
not refuse that. When theq want
that time, 1 have to give them.

Shri A K. Gopalan: I remember
the date on which the notice of the
no-confidence motion was given by
me, It was after that that the notice
of the motion on the food situation
wag given. Therefore, the no-confi-
dence motion should be taken up first.

e T woige WfiT oW
mivea, & wr weofle weet & Iwh
T owgT oW 1 A e W
ww al....

wow wfen ¢ W W e
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Hem Barua: You yourself have
said that that right of the Govern-
ment is a very small and trivial
matter. If it is a small and trivial
matter,. .

Mr. Speaker: Therefore, I cannot re-
fuse that, even # it s trivial. What
in the time to be allotted to the food
debate? Governmént has given 10
hours. Would it be decided by the
Business Advisory Committee first?

Shri Harl Vishon Kamath: Fifteen
hours,

8hri Bade (Khargone):
Skri 5. M. Bantrjee (Kanpur): Full
one week.

Five days

Shri Harl Vishou Kamath: I would

suggest 13 hours excluding the time
taken by the Minister or Ministers.

Mr. Speaker: The suggestion is that
there ought to be 18 hours.

8hri 8, M. Bantvjoe: Twenty hours
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Mr. Speaker: “The time would be 15
hours, not excluding the Ministers
Then again, as Dr. Lohia said, we are
taking up the no-confidence motion.

o TM wgT Sifgm : aE
o fog e qed o2 Sk

*T 5
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W ok A ¥ e 58
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woit ¢ viferedt W ww ?

s;,;l Satya Narayan Simha: I think
Monday would suit us best.

Mr. Speaker: Then, there will be
force in the argument of the Opposi-
tion that if their adjourment moticns
are held over for such a long time,
it would not be possible for ine to
refuse an opportunity of discussing
them. Therefore, I think it should be
taken up immediately after the toc_od
debate. Then alone I can say that it
is being discussed at the earliest
opportunity; then alone, those motions
mwould be barred.

Shri Harl Vishnu Kamath: Friday.

Shri Satya Narayan Sinha: You
have decided 15 hours. As we are
sitting for leas thean Ave hours every
day, it will go up to Thursday, end
on Friday we have only 2§ hours.

Mr. Speaker: Just immediately after
we finish this, if there ig enough time,
then we will take it up. Is it agreed?

Shri Satya Narayan Sinba: We have
to agree to that, but still I would sub-
mit that it would be much better for
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the House and for us also if such an
important thing as a no-confidence
motion. .

Mr. Speaker: Perhaps we can ad-
vance Don-official business to Thurs-
day end take this up on Friday as the
first business.

‘An Hon. Member: How can they
get 15 hours?

Mr. Speaker: There would be more
than 15 hours up to 2.30 on Friday.

Bhri Nambisr (Tiruchirapalli): If
there is a little more time on Friday,
non-official ' business need not be
changed.

Mr Speaker: After this motion ls
over, whenever we finish it, we take
up no-confidence motion. Is that
agreed?

Shri Harl Vishny Kamath: Is it
clear that it is irnl:nediately after?

Mr. Speaker: Yes, it i3 iminsdiately
after.

wWe TM wgT wWfgwm ;AT
T W wrar ?
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1254 hours. )
COMPANIES (AMENDMENT) BILL*

The Minister of Planming (Shri B.
R, Bhagat): On behalt of Shri T: T.
Krishnamachari, I beg' to move for
leave to introduce a Bill further to
amengd the Companies Act, 1956,

Mr. Bpeaker: The guestion is:

“That leave be granted to in-
troduce & Bil] further to amend
the Companies Act, 1956."”

The motion was adupted.

" *Published in the Gazette of India, Extraordinary, Partll, Section 2, dated

T-4-1984.
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Shrl B. B. Bhagat: [ introduce the
Bill.

12564 hrs.

STATEMENT REGARDING ORDI-
NANCE

The Minister of Planning (Bhri B,
R. Bhagat): On behalf of Shri T. T.
Krishnamachari, I beg o lay on the
Table a copy of the explanatory state-
ment giving reasong for immediate
legislation by the Companies (Amend-
ment) Ordinance, 1964, ag required
under rule T1(1) of the Rule: of Pro-
cedure mand Conduct of Business In
Lok Sabha. ([Placed in Library. See
No. LT-2084/64].

12563 hrs.
REPRESENTATION OF THE PEO-
PLE (AMENDMENT) BILL*
The Minister of Law and Social
Security (Shri A. K, Ben): | beg to
move for leave to introduce a Dill
further to amend the Representation
of the People Act 1950 and the Re-
presentation of the People Act, 1851,
Mr. Speaker: The question is:
“That Jeave be granted to intro-
duce a Bill further to amend the
Representation of the People Act,
1950 and the Representation of the
People Act 19517

The motion was udopted,

Bhri A. K. Ben: I introduce the Bill.

Shri 8. M. Banerjee (Kanpur): Be-
Tore you proceed to the next item, T
wigh to say that the new arrangement
is very pood, but, unfortunately, we
carmot keep our papers. It has be-
come like a hole, we have no space.

Mr. Speaker: 1 will get it examined,
and we will discus it

1257 hrs.

RE: LUNCH BREAK FOR LOK
SABHA
Mr Speaker: There is one other
thing that I want to put before the
House, whether the House woulg like
‘this particular timing for sitting to
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continue, or whether it would like a
change. Special requests have been
made to me that there ought to be a
lunch hour in between.

Hon Members: Yes.

Mr Speaker: Shri' Kamath has al-
ways been pressing that he would not
allow the House to sit unless there is
a quorum, and that difficulty also is
there. If the House agrees, we might
provide for a lunch hour.

Hon Members: Yes.
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" *Published in the Gazette of India.
T-9-1984.

mmrd.lhlll]’"._;lﬂ 11, Section 2, dated
—
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MOTION RE: FOOD SITUATION

The Minister of Food and Agricul-
tare (S8hri C. Subramanlam): 1 beg to
move:

“That the Food situation in the
country be taken into considera-
‘:mlll

1 do not propose to make a speech at
this stage. I would like to point out
to hon. Meambers that 5 fairly cum-
prehensive note has been circulated.
That note contains two parts.

firet part is & review of the general
situation with regard to food in the
country.

SEPTEMBER 7, 1964
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Shrimat! Réenu Chakravarity (Bar-
rackpore):. My request is that «ince
we siart thig debate today, is it possi=
ble for some of us who have arrived.
today tb send in° amendments?

Mr Speaker: Those who have wurriv-
ed today—1 will allow them, parts-
cularly those who had been under
arrest,

ot FAW wow aww (awEf)
aft qaE ¥ Wi AN UE FTF AW
® Ty mw & fRar oy A @
wer  Far o

Mr. Speaker: Order, order. When-
we have decided that we will discuss-
it in the Business Advisory Commi-
ttee, why should there be further
suggestions?

Shri C. Subramaniam: Gir, 1 was
referring to.the note which has been
circulated to- the hon Members
There are two parts. The first part
is a general review of the food:
situation. . (Interruptions).

Mr, Speaker: Will he kindly resume
hiz scat” Even when the business
of the House is suspended some hon.
Memberg do net feel it; they continwe
talking.

Shri Hem Barua (Gauhati): Lunch
question is uppermost in their minds.

Mr, S8peaker; Thisz -is not how theyr
should give expression to ihls.

Shri C. Subramaniam: 1 have tried
to give the background material with
ragard to the present situstion by
reviewing the situationr in. tne past
few years and [ have also indicated:
how we are tackling the present
situation and the fature sieps that we
are contemplating with regard to.
food policy.

The second part gives the satistioal
information about various productiom:
figures, the money in circulation and®
varjous other relevant data  which
will be useful for the hon. Members
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in discussing the food situetion. 1
hope 1 would be getting constructive
and useful suggestions in dvsling with
this difficult situation in th: country.
which I shall try at the end of the
debate to deal with in my reply and
if necessary place before the hon.
Memberg the future picture of our
fooq policy taking into account the
various suggestions which the hon.
Members would be making.

Mr, Speaker: Motion moved:

“That the food situation .n the
enurdtry be taken into considera-
tion."

Are the substitute motiois moved?

Shri Yashpal Singh (Kairana): [
beg to move:

That for the original motion, the
following be substituted, nmamely:—

“This House, having considered
the Food situation in the coun-
try, is of opinion—

(a) that Government have luiled
to arrest the rise in priceg cf
essential food articles:

(b) that land reforms measures
should not be pursueq and
peasants should not be com-
pelled to part with their
lands in favour of co-optra=
tives;

(c) that farmers should be given
remunerative price for their
products;

(d) that the existing trade in
foodgraing should not be dis-
turbed and no ban on the
movement of graing from one
place to gnother be imposed;
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(1) that loans to farmers be-
arranged against their crops
and not ggainst their property
and in order to compensate
for the loss to crops due to
floods elc, Crop Insurance
should be introduced. (1).

My, Speaker: s Mr. Dwarkadas
Mantri moving his motion?
Shri D, D. Mantri (Bhir):

Shri 8, M. Banerjee
beg to move:

No, Bir

(Kanpur): 1

That for the original motion, the
following be substituted, namely:—

“This House, having considered
the Food situation in the country,
and having felt the utter failure -
of the Government to solve the
food problem in the country sug-
gest the following measures for
immediate implementation,—

() Introduction of State Trading
in foodgrains.

{b) Nationalisation of Banks to-
contro] advances,

(c) Ban on speculation on food-
grains.

(d) Appointment of a
Stabilisation Board.

Price

(e) Remunerative prices to the
farmers.”.

Shri Bade (Khargone): I beg to
move:

That for the original motion, the
following be substituted, namely: —

“This House, having considered
the Fooq situation in the country,
records its utter disappointment
over the Government's faflure to
foresee the Food critls that has
now overtaken the country and
then to meet it by adopting effec-
tive messures to hold the price
line and to make available essen-
tial commodities at reasonable
rates.” (4)
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Mr. Bpeaker: I have assured Shri-
mati Renu Chakravartty that I will
admit other. amendments also if they
are sent. So, | shall have to admit
these substitute motions which I have
received today from Dr. Lohia and
from Mr. Maurya. Are they present?
.No So, that ig not moved.

SBhri H. N. Muokerjee (Calcutta—
«Central): Mr. Speaker, Sir, I have
tried to read carefully the review of
the food situation which the hon.
Minister has been good enough to
supply, a document on which he has
relied as far as his prefatory remarks
in today's discussion were concerned.
1 find this review perhaps not quite
-entirely complacent but it lacks the
right kind of awareness and also of
determination to solve the problem
which has appeared in the most ex-
cruciating manner in the life of our
«<country. Almost everywhere in India
-people are suffering and it would be
quite easy to paint a lurid picture of
‘what is happening. I shall forbear
-and there would be other occasions
also to point out how as & result of
the fumbling and bungling of this
Government conditions have deterio-
‘rateq so that the anger of the people
is slowly but surely rising in their
‘breast. 1 shall desist from trying to
paint a lurid picture which s no
tanciful picture but a fact of life that
we see in the country. 1 would like
the Government to remember the
condition of things to which the

country hag been reduced
(Interruptions) .
e T wAYEC Wifhar( FewnrT ):

ey wEAw, UF fgwz & fAq &
STET AT T4 qT TH 9T §I GA @A
i

Shr H. N, Mukerjee: This condi-
-tlon of things which was avoidable,
which could even now be surmounted
if there is the right kind of determi-
nation ecnnnot very much longer be
tolerated by the people.
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There is in this country at the
present moment a situation where a
Minister asks us for responsive co-
operation. At the end of his review
he calls for responsive co-operation;
he says some eloquent words which
are guite correct. He says:

“Agricultural revolution cannot
be brought about merely by a flat
from above. Tt has to be achiev-
ed by a change at the very gras
roots itself involving every one
of us in public life, in the farms
and in the factories. Only by the
responsive co-operation of all
concerned, can such a change be
sucecessful.”

Very correct words, these, there is no
doubt about it. Time and again we
have offered responsive perati
On a problem Hke this, whether here
or in the States, we have tried to see
that there is discussion, that
there is consultation and that
there is co-operation at every level,
officia] as well as non-official: but
responsive co-operation has been
repelled. Once or twice some sweet
words might have been uttered by a
Minister here or a Minister there but
actually responsive co-operation has
not been possible because of the
wooden attitude of the Government.
Government has to deserve responsive
co-operation before responsive c¢o-
operation is forthcoming.

Government talks now about agri-
cultural revolution right from the
grass roots. A very wonderful thing,
the only thing which should take
place in this country. It iz mecessary
to muster sufficient resolve to achieve
it. I the Government awakening up
at last after the euphoria of nearly
seventeen long years? The present
Ministry is very wel] aware that it
will not receive the indulgence which
was the privilege of Jawaharlal
Nehru. )

On food, this Ministry has failed in-
a manner which exasperates the coun-
try. A reflection of it i found todey
in the notice of the no-confideace
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motion which hag been admitted. The
feeling of our people has found ex-
pression in struggles and movements.
in the great phenomenon of Maha-
rashtra bandh and the Gujrat bandh
and all kinds of popular struggle in
West Bengal, in Andhra in Kerala
and every State of our country and
the satyagraha which our party
launched, in which thousands and
thousands of people participated. 1
know we have been faced with the
Government’s accusation that we have
ar. agitational approach. But it is
with the desire to break the unholy
over our
country today that we have sought
the co-operation of the people which
has been spontaneously and over-
whelmingly forthcoming,—the unholy
trinity between the hoarder, between
high business manipulators and the
Government of the day; and they
have combined in bringing about the
present situation. It is because of
this importance that there is a reali-
sation among all, including the ranks
of the Congress party that something
has got to be done in order that we
do not mismanage ths present situa-
tion, because today we are really in
a crisis which we have got to sur-
mount by taking steps which would
be courageous, which would be
imaginative and which would be In
canformity with the interests of our
_people.

The Minister, in his report, has
referred to different aspects of the
food situation regarding the produc-
tlon and availability of foeod in our
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and the target of 100 million tons
seems far away. Production is even
less than in the last year of the
second Plan. There i stagnation and
even our friend Shri Asoka Mehta,

‘speaking not from the ranks ‘of the

Opposition which only recently he
used to adorn but as Deputy Chair-
man of the Planning Commission, has
talked about the stagnancy in pro-
duction which has taken place in our
country and the third Plan target is
not going to be achieved at this rate.

Sometimes the argument ig used
that our people are prolific; the popu-
lation i3 increasing at a very fast pace
but surely we do not want that in
the Plan period the life sxpectation of
our people should not increase; and
surely the incremse of 2°'§ per cemt
annually 15 not in itself taken
separately from the entire context of
things, anything at all surprising or
objectionable. Only the quantum of
increase makes us face a  difficult
situation. But we have to face the
situation. Surely, when we had the
Plan, we anticipated the rise in popu-
lation which should have been, if tha
living conditions of the people improv-
ed,

With semi-stagnancy in agriculture,
we find agrarian relations being kept
by the Guvernmen\'s. ineptitude in &
condition which militates against the
effective incremse of agricultural pro-
duction. In the third Plan, there was
sl‘.mis on land reforms, especially the

itation of ceilings ang the

country, the distribution p
which we have at the present moment
and also in regard to the problem of
prices. If we take these things one
by one we discover that there is a
dismal picture under every item We
had in the third Plan the target of
100 million tons of foodgraine which
we were hoping surely to be able to
produce. [n 1960-61, we produced
80°86 million tons; in 1961-62 it came
down to 79 82 million tons; in 1962-63
it came down still further to 785 mil.
lion tons; in 1963-64 we have got the
figure of 79'3 million tons, which is
muach less than what it was in 1960.61,

abolition of intermediaries and a0 on
and so forth. The Planning Commis-
sion itself has been constrained to
point out how all the targets are
receding into the far distance; the
concentration of ownership in the
realm of agricultural production con-
tinues; the yield per acre in our coun-
try is among the jowest in the world;
and even such an observer as the
Amarican Ambassador, Mr. Chester
Bowles. said recantly that 10 per cent
of Imdia's cultivators still own more
than 50 per cent of the land while one
per cent of them own nearly one-fifth.
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I this kind of thing goes on, surely,
the conditions would not improve. In
the villages, under-employment and
unemployment are increasing. As

far as the availability of cultivable.

wasteland is concerned, even now, 47
million acres of land remain unculti-
vated;

13.15 hrs.
[MRr. DEFUTY-SPEAKER in the Chair)

only 15 per cent of our total sown area
is under the double crop system. That
is 1o say, on account of the land re-
lations being what thye are, agricul-
tural production has got a rivet round
its neck; it cannot move about at the
rate it ought to and the line of the
Government has been always to point
to a crisis developing; always to
point to scarcity all over the country
and therefore to rely on food imports
and especially to rely upon that Hea-
ven-sent boon of PL 480 beneficence
from the United States.

There is a lot of talk about self-
sufficiency from time to time, but
nothing whatever has been done
which lg tangible. I remember how
on one occasion, here, in thiz Parlia-
ment—

Bhri K. N. Tiwary (Bagaha): We
are now 480 million, and even Ruseis
is importing.

Mr, Depaty Speaker: Order, order.

Bhri H N. Mukerjee: Pandit Jawa-
harlal Nehru himself had said in ans-
wer to an gecusation that he had de-
clared his determination to put an end
to all food imports by April, 1882, and
he saig in this House: “T1 regret thet
my words have been falsified and I
fee] thoroughly ashmed that what wag
almost a pledge to the country has
been broken” I might be told that
I am referring to days far away, back
in the past. But in 1952 the pledge
was given that we shall be self-suffi-
clent in food production, and today,
it is 1964, and it is beyond the Greek
calends that the achievement of the
target of food self-pufficiency ia being
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pushed because of the inefficiency of
the Government, In the mean time, we
expect manna from Heaven to fall in
the shape of the PL 480: farm sur-
pulse; which they do not want in Ame-
rica and which they want to wtilise
for the purposes of pursuing and im-
plementing their own intentions in our
country; on gn under-developed count-
ry they are being dumped because
we need them; we cannot do without
them; I do not say we should stop
having them because there is no way
out at the present moment. Dut it is
the policy of the Governument which
hag led to a situation where we have
to depend upon this kind of precarious.
bounty which is going at one time—in
the future and not the very distant
future either—to put us in very great
trouble. This whole question of PL
480 transaction is a matter which
should be the subject of a high level
discussion, and that might take place
perhapg later.

We fing the Food and Agricuture
Minister of sometime ago, Shri 8. K.
Patil, going to America and,—I do not
know why over the head and behind
the back of the Food Ministe;—he
should have behaved gs if he was the
Food Minister, and talking about this
PL 480 bounty about which he was
the instrumentality for bringing about
it up, in so far as this country was con-
cerned.

It is necessary that we try our best
to fulfi] the target. Irrigation facili-
tieg of course are not being adequately
utilised because of the poverty of the
pessantry. The production of nitro-
genous fertilisers is much below one
million toms target. High price and
black marketing in fertilisers distri-
bution are aggravating the picture.
It is altogether a most dismal picture.

Another thing is the
question of agricultural credit, and
the biggest problem is the inadequa-
cy of short term agricultural credit
which means that the peasants are
mainly dependent upon the money-
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lenders. The Govermmenli surveys
indicate that as many as per cent
of the rural household are in debt.

_As far as the cultivators are concern-

ed, the percentage is even higher: it
is 65°8 per cent, ang the  average
amount of the debt of the cultivators
per household is Rs. 710. In this
situation where there iz very great
urgency of the expansion of credit
through State banks and co-operat-
tives, what happens is that this assis-
tance goes to the middlemen, the
intermediaries, the big sharks in the
foodgrains trade who are assisted by
the Government apparatus,—whether

<-the Minister wishes it or not—the ap-

parstus of the Government and its
methods of administration to be able
to utilise the assistance which the
banks can give. The credit which
goes to the peasantry from the pri-
vate scheduled bankg constitutes only
one per cent of the total credit, while
heavy advances are made by the
bankerg to speculators against the
foodgrains. And therefore we find
‘that the basic question of land reform
and agricultural production is not be-
ing tackled. India remaing defleit and
chronically dependent on food imports,
and the food scarcity is magnified
beyond all proportions by the cupidi-
ty, by the greed of those traders who
are now trying to lord it over the
place in spite of the terrific straits io
which their conduct has driven the
eoantry.

According to the Government's own
figures, food production in 1063-64
went up actuslly by 4 million tons
compared to the previous year. Or-
dinarily, therefore, the situation shoulq
have improved, but it has become
worse. The rcasons definitely are
that speculation and hoarding, sup-
ported by bank advances and helped
by inaction on the part of the Govern-
ment, have taken place. The trade
was left free. The total amount of
procurement up to July this year was
only 58 lakh tons. Government knew
very well also that although the
fooq production had gone up, the
market arrivals after the harvest was
low. Government surely got a clear
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indication that the stocks were pas-
3ing into the hoards and they were
being withheld. Gowernment itself
hag admitted that the market arrivals
in 1964 was 25 per cent less than im
1963. Still, Government having prior
notice, did not act in time.

The result has been artificial short-
ages in many placeg gven in the sur-
puls States of the South, where there
should not have been that kind of
trouble. In the beginning of the
year, many State Governments
complained of these difficultics.
For example, Assam, Rajasthan,
Madhya Pradesh and even juch sur-
plug States ay Andhra and Orissa com-
lained about this phenomenon. But
nothing effective was even sought to
be done in the matter. The prices
continued to rise. In fact, although in
the second and third Plan periods the
prices were increasing and therefore
hitting the poorer sections of gur peo-
ple in every aspect of their life, the
prices of foodgrains in particular
reached such a critical pass that the
conditions of those people have be-
come s0 very pitiable today. I could
refer to the index number of the
whole-sale price which has risen so
much. There would be other speakery
who would bring out other materials
and the Government hag all the
figures at ita disposal. So, I need not
trouble the House with merely re-
counting these figures, because the
facts of life are so eloquent today
that it is not necessary in detail to
go into these matters.

My accusation against the Govern-
ment is that no measures were taken
in time or even now effectively enough
to check the rise iIn prices. For
example, no effective curb on bank
advances was imposed, Wg have been
shouting ourselves hoarse about this
matter for a long enough time and
Government knows very well how Lhis
manipuletion goes on. Yet, no effec-
tive curb on bank advances was made.
Forward trading and speculation in
one form or other went on under one
cover or other. The Forward Trad-
ing Commission itsélf! has admitted
that even in respect of the Delhi mar-
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ket, forward trading does actually take
place, )

We find also that when Government
should have come into the picture
with a programme of large-scale pur-
chase, negligible amounts were pur-
chased on Government account.
There was no anti-hoarding or de-
hoarding drive properly to speak of.
A: far as Delhi wag concerned, some
official attempts to get at hoarded tood
worried the powerful elements in this
country so much that all police raid-
ing was suspended. Even an apology
wag given to those hoarders that they
had been put to some little trouble
and after a supposed haul, it was dvc-
lared that the whole thing was a
failure. Nothing showed the utter
ineptitude of the Government more,
so far as the Delhi incident was con-
cerned, when it was advertised and
tom-tommed to the world with a great
deal of fanfare that hoards had been
discovered and then an apology was
offered for having troubled people
who were actually not hoarding.
There is this hoarding which every-
body in his senses would acknowledge,
but there is no real effort made and
that is why the wrong-doerg get away
with it.

Qur Prime Minister, Shri Lal Baha-
dur Shastri, who is & very polite and
considerate person, with a little too
much of humility gbout him, of which
certain people take undoubted advan-
tage. went forward to say that he
would give a grace period of two
weeks to these hoarders and specula-
tors. This kind of thing is something
fantastic. After all, it is not for the
first time that innocent hoarders and
speculators had been dlscovered to
have done some thing rather shady.
It is not that this is a case of a crime
committed for the first time without
knowing very much itg implications.
Tt is not a case where a period of
grace should be given. It is a zmse
where stringent measures should be
taken straightway in order to restore
public confidence as well as to punish
those guilty of snatching away the
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food from the mouihs of our people.
On the contrary, the Prime Minister
allowed his own gentle and humane
feelings to be exploited by the nastiest
elements of our population in order
to allow them a certain period of
But even after the period cf
grace has elapsed, we discover that
the speculators and the hoarders are
going on merrily enough. They know
very well how the lie of the land is.
One might make fun of it, but I do not
feel like making fun of jt. It is a
very serious matter. It shows up the
faults of the Government. It shows
up its weakness; it shows lack of
courage at g time when courage was
of the essence of the matter. Govern-
ment lacks both courage and imagi-
nation and vision and coming after
the Prime Minister who  has gone
away, this kind of lack, which at any
rate does not enable the Government
to put the matter in the perspective
of the future, is before the peuple's
eyes and that is why the people are
even more disgusted with what is

" happening in recent times,

We had made s suggestion quite
sometime ago about procuring Orissa
rice for West Bengal at the State level.
That was rejected. West Bengal is
riddled with so many problems, like
rehabilitation and all kinds of other
things like Tise in prices particularly
in regard to foodgrains and other
items of food like dal, mustard oil or
fish, an item of food which is widely
eaten in that part of the country.
All these things have taken place in
a manner which has shown the utter
inefiiciency of the administration and
its callousness towards the interests
of the people. The hoarders and pro-
fiteers have taken adventage of the
general system which the Government
perpetuates and the Government Is
not acting at all in the spirit in which
Mr, Subrameaniam has ‘tried at least
to make a review of the food situa-
tion.

Mr. Subramaniam has told us how
the number of fairprice shops had
risen from 60,000 and odd at the end
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of 18962 to about 80,000 in June 1964.
But apart from the working of these
fairprice shops, which leaves much
to be desired, the number is still
rather too inadequate and a system of
modified full rationing should be in-
troduced in conformity with the neces-
sitles of particular areas. That has
not been brought about in an ade-
quate measure. There ig irregular
supply as far as these fairprice shops
are concerned and there is no regu-
latory measure. Whatever there is

- I8 not utilised in practice against
licensed wholesalers.

It was a matter of shame, for ins-
tance, that the West Bengal papers
wWere repcrtlng how wholesale tra-
ders in rice were making large con-
tributions to the funds which were
being collecteq for the Bhubaneswar
session of the Congress and thereby
trying to fortify their position with
the Government of the State. I 4o
not make a direct accusation against
any particular member of the Gov-
jernment or any particular Congress
leader, but it looks rather odd. When
you are trying to embark on a ven-
tur> of reconstructing our social and
economic life on a socialistic base, os
you can declared without the kind of
equivocation that almost was an in-
eviteble concomitant of Congress dec-
larations before Bhubaneswar, when
we are doing that, we should do
everything in a manner which was
above board. But that wag not done
and we were told in the newspapers
that the wholesale traders in rice
were among the largest contributors
to funds of the Bhubaneswar Cong-
ress. During the last two years, the
speculators and hoarders have enor-
mously strengthened their grip on the
trade and they are virtually holding
the nation to ransom. This has to be
broken and done away with as soun
as possible. That is why we suggest
that some wvery serious are
taken at once without any kind of
delay.

The next crop is supposed to be
better than the crop which we have
got this year. But the position will
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be the same unless the Government's
policies are changed. The very first
thing is that State trading in food-
grains should be implemented gtraight-
way without shilly-shallying, with-
out hedging about in the way to which
the Government is accustomed. This
has got to be understood by Govern-
ment. There is national unanimity on
this point, in regard to state trading
in food (Shri M. R. Masani: Question)
I know Shri Masani and company do
not agree. But it does not matter,
After all, we are a large enough coun-
try where s certain number of dissi-
dents might be there for whose opi-
nions we might or might not have res-
pect. But in spite of dissidents we can
talk about national unanimity in gene-
ral terms, an din regard 1o State trad-
ing fhere is that national unanimity
which the Congress itself, organisa-
tionally speaking, has tried to under-
line, ang the Congress Government has
a responsibility in this regard which
it carmn! postpone for the future par-
. because those who are against

it are clever people in positions of
authority and power and in possession
of money bags which they use in order
to cement their strength and to con-
solldate their authority. Therefore, it
is important that Shrl Subramaniam
tells us very clearly how the proposed
State Trading Corporation is going to
function and what will be its scope
and extent of operation. He smaid at
the meeting of the All India Congress
Committee, as far as the papers report-
ed the proceedings, that a full take-
over of the food trade wovld not be a
very fair proposition. I do not know
exactly he had in mind, but he must
be warned, and in this House I wish
to sound a note of warning, against
yielding to pressure. Once you allow
them an inch they will get a great
" deal more than what you are allow-
ing them. It i{s necessary to have the
maximum possible state trading and
It is essentia]l fo announce well in
advance a reasonable price to the pro-
ducer and start buying in the market
on a large scale right from the wvery
beginning, This has to be done.
Fixation of a reasonable price for the
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«consumer must be done and, also, the
_producer should have an assurance
that the Government will get into the
‘market jn time so that the other peo-
.ple, enemies of state trading and the
‘whole idea of it, who are going to
sabotage it in thelr own way—they
are the craftlest people in creation—
-do not take it away, They are going to
be fought by the Government. - It
' Gy t does not wish to fight
.them, it is a different matter. But If
the Government is going to live up to
ita professi at Bhubsneswar and
« elsewhere, surely it has to do some-
‘thing about it, to fight against (hese
crafty people. They have to act
accordingly. That ig why I say a pro-
per machinery must be set up for this.
they should announce well in advance
a reasonable price to the producer.
and buying in the market has get to
etart even before the enemies of state
trading get to know of it and sabo-
‘tage the entire operation. Timely and
extensive buying is very essential.
The first four weeks or so after a
harvest are, as the Food Minister
knows better than I do, extremely de-
cisive. It it is state trading which
‘he has in mind which is going to play
‘a very effective part, it has got to
appear in the picture, not after the
harvest is over and after the thing
has been stolen by those who wish to

carry on their wrong-doing to the
society.
Shri P. R. Patel (Patan): What.

according to the hon. Member, s a
fair price?

Shri H. N. Mukerjee: The State
Trading Corporation must be in a
position to selze stocks and 1o com-
pulsorily procure. The Government

must be warned of all sorts of legal, .

quasi-legal and pseudo-legal obstruc-
tions being created 'by hoarders and
speculators as well as rice mill owners,
and also of the difficulties which
will be propoumded by people in the
administration.: T hope the Minister
of Food and Agriculture is not a
‘person who says ‘yes' to whatever the
:administration or the permanent offi-
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cials say. It has been found over aad
over again that many difficulties are
manufactureq by the administration
itself, many quasi-legal difficulties
are brought up by the administra-
tion. I do not want to attack the
permanent officials altogether, but it
18 8 matter of fact that ministers are
sometimes intimidated by the kind of
difficulties which are propped up be-
tfore them by their administrative ad-
visers, The administrative advisera
are all right in their places.
Some of them are very capable,
extremely honest workers—no doubt
sbout it. We know so many of them
who are extremely capable and effi-
cient people. But, at the same time,
there is a biss to our administration
which has got to be fought and the .
Minister has to put his foot down if
the Minister has to make up his mind
that he is not going to accept all sorts
of excuses. He is, after all, repre-
senting a political party which has
put socialism on the order of the
day and which 1% .going to go ahead
in a manner which' Wwould assure
tood to our people. This is a job be-
fore which everything ‘else should be
subordinated. .

.

In regard to the distribution mecha-
nism, there should be a far greater
number of fair price shops in bOth
urban and rural areas, and it is neces->_/
sary to extend both full and modified
rationing. In distressed areas there
should be a special effort to give sub-
sidised supplies,

Then, a very special effort should
be made, as 1 have said carlier, to
-stop all bank advances to speculators
and hoarders against foodgrain stocks.
In this regard, nationalisation of banks
is essential. I find it a very notabe
thing thalt in the West Bengal
Assembly there was a resolution on
the nationalisation of banks and the
Congress Party came forward with an
amendment to suggest that in the
appropriate time nationalisation of
banks ought to take place. Now, the
question is, in the Congress there are
some who are doubtful about it.
Some Congress Members are in favour
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of it here and now, that immediately
there should be bank nationalisation.
Others are doubtful about it. They
are waiting for an auspicious lime.
We need not consult the stars or ssk
an astrologer, but we can decide it on
the sconomic merits of the situation.
Here is pre-eminently the most aus-
picious time for bank nationalisation
because the working of banks under
private control has shown, in regard
to advances given to foodgraln pro-
fiteers, that, after all, bank nationali-
sation is a step which is absolutely

try.

The machinery for the detection
of hoards and secret movement of
foodgrains has also to be strengthen-
ed with the support of the people.
1 remember how on one occasion there
was some fun attempted to be made
of what happened in Dum Dum nesr
Calcutta where people came forward
in order to bring out these hoards.
It was not lparticularly a legalistic
<operation but it wag done in the inte-
rests of the people and everybody had
‘to support what had happened. Some
people said that was not the way of
‘going about it. How do the pcople
know what is to be done? The people
are without food and they know, in
many cases, where the hoards are
situated. It is necessary for the Gov-
ernment apparatus to be in touch
with the people’s representatives in
different localities at different levels
and then only can de-hoarding opera-
‘tions be successful

There are many long-term mea-
sures, again, which are necessary,
which we have tried to point out to
Government from time to time; but
usually Government turns a deaf ear
1o whatever we say. We have asked
the Government over and over again
to implement whatever land reform
legislation they have got so far, par-
ticularly the ceiling laws. They have
not done it. In regard to securily of
tenure to cultivating tenants and the
conferment of ownership on ~ul*vnt-
Ing tenants Government's action has
been dilatory, it has almost been non-
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existent. Distribution of surplus land
tp agricultural labourers is a matler
which has been hanging in mid ar;
God knows how long it will continue
to do so. The ides of bringing under
plough larger areag of culturable
waste land is a matter which today
we should certainly go ahead with,
and better utilisation of the labour in
the village, unemployed and under-
employed people, should also be a
matter which we should conalder,
Distribution of fertiliser assistance
and the availability of fertilisers to
the rural population is a matter on
which Government can take very spi-
cific steps at different levels. The
provision of credit supply through
the State Bank and co-operatives at
least to the extent of the needs of the
working peasants is a matter about
which Government should imme-
diately do something.

Then, starting of State farms on the
liney of the Suratgarh Farm s »
necessity. A hundred Suratgarn
farms would almost solve our prob.
lem. With PL 480 assistance we are
mortgaging our future to an extent
which we do not wish. I personally
shudder to think of what is likely to
happen if we go on taking the PL. 480
burden upon our shouldery to this
extent. We have got the Buratgarh
Farm idea where we can go ahead
with our own machinery and our own
production.

Sari K. N. Tiwary: Do you know
whether Suratgarh is running in pro-
fit or loss?

8Shri Daji (Indore): It is a bania's
question ang not g Government's qucs-
tion. There is no loss when you want
to feed the people. Starvation is the
biggest shame (Interruption).

Mr, Deputy-Speaker: Order, order,

Bhri H N. Mukerjee: These inler-
ruptions, Sir. seem uncalled for. If
some hon. Members have any objec-
tionsg to whatever I am trying to say,
they can place them before the Huuse.
But in any case, PL. 480 mentality Is
something which has got to go, and it
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is ry for Gover to enlist
the co-operation of the people, if they
can, even at this stage, in order to
solve thig problem. In regard to this
co-operation, here, to my right, is a
Member of Parliament who was sent
to jail for no other fault than that
she went before the Reserve Bank or
the Stock Exchange in Calcutta in
order to register the desire of the
people for the removal of the
stranglehold of these sharks from the
economy of our country, which alvue
would bring about a solution of the
food problém. For that she was
shunted into jail and kept there with-
out any tenable cause. She is back
again and we are happy about it, but
thousands of our people have been
pushed into jail and the DIR has been
braught into operation and so the
Central Government has some respcn-
sibility in the matter. This ia the
way they go about, I do not know how
many of those people who really are
behing the profiteering and hoarding
and storing away of the food of the
people—nothing can be more detest-
able—how many of these people are
sought to be punished. But, no, of
course, the DIR is meant to be utilized
against the common man and not
against those who are fighting against
the people's own lives, peoples’ inte-
rests of just keeping alive. That is
the way in which the Government has
been behaving and that is why a situ-
ation has arisen where the people
are getting angry. The line between
hunger and anger is very thin. The
aniger of the people has begun to rise
#md it is our duty as Members of Par-
liament to intimate to them that the
anger of the people is growing and
unless they take very special steps In
regard to the solution of the problem
of food this anger might create a
situation which none of us welccme,
a situation which would not bring the
kind of progress which we want for
our country, and that iz why 1 insist
that the Government gives Its mind
much more carefully than it has done
8o far and gives some example of
courage and the visiog of an idea, a
perspective, in regard to the achieve-
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ment of socialist targets, because it
was that vision which has been left
1o us as a legacy by Jawaharlal Nehuu,
If we are going so soon to betray that
legacy, I do not know, it is for the
Congress Party and the Congress
Government to give an answer in taat
regerd.

Shri M, R. Masani (Rajkot): ir.
Deputy-Speaker, Sir, I would lke
to start by defining my Party's atti-
tude to the food crisis and to the Gov-
ernment in the present context. The
Prime Minister made an appeal to the
Opposition Parties that none of us
should play politics with the people’s
food. That is an appeal to which
every patriotic Indian must respond
and we on our part are trying to
avoid that temptation which, I am sure
the Prime Minister realises, is not a
temptation to which only the Opposi-
tion parties are prone; even those in
office might not be devoid of it. The
second thing is that we are sure that
the condition of our people and the
food problem cannot be resolved or
ameliorated by anything that dis-
turbs the smooth production of food
and other thingg that the country
needs and that disturbances of the
economic process is the worst way in

. which we can help our people through

their times of distress and trouble.
Balancing that is the third point is
that the correct facts have to be stat-
ed, the correct policies have ‘o be
enunciated ang the truth, however
harsh, has to be told, not because one
wants to be harsh but because *hat is
the only way in which a corrective to
past mistakes can be supplied,

This Government faces the House
today for the first time. It is true
that many of the members of the old
Government are members of this
Government. But, in gpite of that, T
think we would be entitled to consi-
der it g new Government which de-
serves a trial. The Prime Minister in
another context said not long ago that
even “habitual criminals” should get
an opportunity to be heard. Some of
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those on the Treasury Benches are
“old offenders” and have been for

many years now but, by that deflni-
tion, even they deserve a chance to
mend, a chance to show if they can-
not do any better. That 15 why this
morning my colleagues and I desist-
ed from joining others on the Oppo-
sition Benches in supporting a motion
of no confidence in this GovernmenL
‘We think that thiz move is premature
and that, for the reasons I have just
mentioned, this Government deserves
an opportunity, some time, to show
whether it is capable of making those
changes and those modifications and
those rectificationg in policy that erc
necessary in the present context.

We certainly share with the uther
members of the Opposition their
anger, their indignation, their impa-
tience about the trialy to which our
people are subjected. We do not yleld
place to any of ‘them in the distress
that we feel about the difficult eco-
nomic position that the country s
going through, nor do we yield iIn
our desire that the present Govern-
ment should be replaced by a better
government but, in that process we are
not prepared to join with them par-
ticularly with my Communist friends
on this side, in bringing down the
pillars of stability on which alone
ordered progress can be based in this
country. We do not believe with
them that destruction has to precede
their so-called construction. It is very
amusing to hear the deep concern ex-

by those who believe in the

t “theory of incressing

misery” that only by aggravating the

misery of the people can you get them

into the revolutionary mood so that

you can establish the dictatorship of

the Communist Party. It is for these

reasons that we feel that the time to

deliver a verdict on the new Govern-
ment is not yet ripe,

Now, the country and the Govern-
mtmthhmudmwlw
from t years of reckless, irrespon-

doctrinnaire

sible, planning We have
to watch the new stewards; we have
to watch to what extent they are able
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to cope with that legacy which all of
us have had to endure,

In the last few weeks we see evi-
dence of a new garnesiness, a new
tone, a new temper. There is undo-
ubtedly a beginning, for the first
time, of serious evidence of combaling
corruption in a way that was not evi-
dent before. There have been some
encouraging statements made by the
Prime Minister and some other lea-
ders of the Government which show
that there is an awarenesg of certain
basic truths which had not yet been
given the welght that they deserved.
Among those has been the, statement
that what matters most is food, shel-
ter gnd clothing and that the priori-
tles ghould be so adjusted, that the
needs of the common people in this
respect get priority over all other
essential objectives of the country.
There is the statement that agricule
ture has to be given priority because
the farm sector is and has to remain
for many years to come decisive im
the development of India, Then there
is the thought that we should concen-
trate on implementing existing pro-
jects before we move on to new pro-
jects, a thought that I have put before
this House more than once in the last
five years when I pleaded for consoli-
dation before we go in for further
adventures. There is finally the
thought that development has to be
assessed “not in terms of the number
of foundation stones laid but in terms
of output derived,” as the Prima
Minister well put it in a letter to &
Member of Parllament.

Now, these are encouraging symp-
toms and we feel that we have every
right to hope that this awareness may
spread and may be reflected before
long in governmental policy. On the
other hand, we glso find that there are

administration. My good friend Shri
Ascka Mchta, who was and still Is the
Vice-Chairman of the Planning Com=
mission, sald as late as March last
in Calcutta that the whole gene-
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and that could not be helped. This
economic &eterminism that the present
generation hes to be butchered for
the sake of some wurban future
generation is gn inherent part of Mar-
xist dogma. Then, only a few duys
ago, I think only two days ago, some
one as mature and moderate us Shri
Dasappa gave expression to certain
sentiments which sFeem to contradict
what I have just been saying. He
said:

“The recent accent on quick-
yielding projects will not conflict
with the development of heavy
industries. . . "

Of course, that is all right. There
is nothing in it to which one can taken
objection. Let ‘us go on. Then he
went on saying something which cer-
tainly conflicts. He told newsmen that
the Fourth Plan would be bigger than
the third and that the share of heavy
industries would be proportionately
higher. Now, between that and the
remarks that I have quoted earlier
there can be no reconciliation.

So, we will judge the new Govern=-
ment by its deeds, not by its words.
People are tired of words, tired of
isms; they want to see action; they
want to see results. They have aot
got the timg or patlence to hear »iry
words. Therefore, one is worried by
the impression one sometimes gets that
this Government may be weak cnough,
and not strong enough to get out of
the entanglements of the past und to
frame fresh policies in the light of
fresh situations,

Having said that and defined our
position in regarq to this major crisis
in the country, let me get on io the
problem of food and prices. 1 do nnt
think it needs elaboration to say that
there are two basic facts that we have
to face. Ome is that while population
goes up by 2:4 or 2'5 per cent per
year, our production has been going up
over the last several years by only
an average of 1 per cent per anhum.
Even that 1 per cent has disappeared
in the last four years. The figures
that were given earlier show that from
1880-81 till today the figure of food-
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grains production is stagnant. Ii osci-
llates, but it does not increase. We
are now at 79'35 million tonnes while
the Plan target for 19656-68 was 100
million tonnes. It is obvious that tar-
get cannot and will not be achieved if
present policies are carried on. The
fact iz that since 1857, much as it may
annoy my Communist friends, Indian,
agriculture has only fed B8 per cent
of the non-agricultural population,
while 12 per cent of our urban and
non-peasent people have been fed by
the American people out of their sur-
plus stocks.

The other fact is that there has been
an abnormal rise in prices. This is
not something about which the Gov-
ernment has g right to say that they
are surprised by it. From this floor
my hon. friend, Acharya Kripalani, I
and many others had warned that
since the second Plan was brought into
existence a deliberately inflationary
policy was followed by those in office
then. The result is that during the
last four years there has been a 15 per
cent rise in the general level of whole-
sale prices. The rupee today iy worth
exactly 17 paise of the old rupee. I
have seen a laboured apalogia pub-
lished by Government and circulated
to Members of Parliament which says,
“It may be true; but that is not our
fault because much of this inflation
and depreciation of the rupee
place earlier during the last War and
after”. It is llke a doctor saying.
“True, I killed the patient, but mine
was only the last dose; others had
poisoned him earlier”. 1f you knew
that the rupee already was worth 20.8
nP three years ago, what business did
you have then to turther debauch the
rupee by bringing it down to 17 paise
in terms of the old rupee? This is
2 question which anyone in office has
to face.

Therefore, 1 think I am right in say-
ing that it is not & food crisis—it Is a
tood crisis, but that ls not the whole
story—it is a general economic crisls;
it is a monetary crisis. It has got
nothing to do with gold, it has got
nothing to do with food as such, al-
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though there gre minor crisiy in these
areas. It has 10 do with the rupee. 1t
has to do with our currency. There is a
general economic collapse threatening
us today and we have got to face that
We can have s food debate but this
food problem cannot™be isolated from
the general economic collapse with
which this country is threatened.

Here again, the Prime Minister had
an insight when in his letter to the
Chief Ministers he wrote that some-
times the price of articles of day-lo-
day use leads to an increase in the
price of foodgrains. Correct; Lhis is
the whole point. So, while it is partly
a problem of failure of production,
of being unable to keep up with our
population rise which must be dep-
lored and put right, there is a bigger
problem, that is, the food crisis todsy
is a reflection of our monetary and
economic crisis. What is wrong basi-
cally is our rupee. It is no longer an
honest rupee. Those in office for the
last ten yearg have debauched and
degraded the rupee until it is worth
17 paise today. This is & basic faet
that we have got to face.

Keynes, the man who is somelimes
misquoted by half-literate people to
say that he stands for inflation, was
a man who saw this truth very
clearly. He said:—

“Deobauching the currenty saps
the foundations of society more
subtly, swiftly and permanently
than any other conspliacy.”

This was Keynes who is sometimes
trotted out on the side of inflation and
I must say that some of those guilty
of this process of debauching the rupese
are still to be found on the Treasury
Benches, particularly those who were
responsible for planning in the past
years and those who were responsible
for the financial stewardship of this
country.

In this situation, when the guiit s
very clear—it lies on the past Gov-
ernment of this country for the past
eight years {f not more since the
Second Five Year Plan started —there
is a natural desire to look ouf for
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scapegoats. Shrl Mukerjee gave a very
good example of this attempt to turn
attention away from the real culprits

- and the real wrong-doing. Even my

good friend, the Food Minister. who
I think should not have said that, let
himself go by saying thet we must
“break the producer-trader axis;” in
other words, it is not the Government
which created Tnflation all these years,
it is not the Second and the Third -
Five Year Plans which are cockeyed,.
but the peasants and traders of India
who are the real culprits. Why? It
is said that the peasant eats too much
these gays, that he eats more than
he ate before. 1 hope he does that,
It is time that the poor peasant ate
mare. for ~ hundred years we have'
been sitting on his  back as
Gandhiji used to say. Gandhiji used
to say that we of the cities would do
everything for the peasant bui we
would not get off his back. I think
the Government of this country since
Independence has done exactly that.
Once in a while, when he is able to
eat better, we say that he is eating
too much. Surely, the peasant and
hig children have every priority over
us in the cities when it comes to
eating because the peasant works on
the lang and grows the food with his
todl.

Why should the peasant asell his
grain when he does not get a fair
price? The problem of the pensant
today is that the parity of prices is
all wrong. Industrial prices are allow-
ed to go up but the price that the
pesent can get is cntrolled to the
extent that there Is monopoly pro-
the G it.  This
is a crylng injustice. If there is any
real proletariat in India. it iy the pea-
sants and not the industrial workers
who are pampered like other urban
people. The income of the {ndustrial
workers Iy many times the income of
the man in the villages. That is our
real proletarist for which I plead to-
day. Why should they disgorge what
they should like to eat when you do
not even give them a fair price When
the peasant goes to (he market hs
finds that the price of his cloth has
gone up, the price of keroseng and
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diegel oil has gone up. Everything
that he wants he cannot get at €co-
nomic price and then he is told o be
patriotic and to sell his grain cheap
because the people in the cities will
starve. What, kind of social justiee
is this?

1 would say to my hon. friend, the
Minister: Let ug not lable the honest
peasantg and the honest merchants of
this country as hoarders and profi-
teers. The fault lies elsewhere. If an
axis has to be talked of, what about
the politician-bureaucrat axis? Can
anything more sterile and unproduc-
tive be thought of than the politiclan
in office and the bureaucrat? The
peasant and the trader at least per-
form some social and economic func-
tions. What economic functiong can
the bureaucrat and the politicians per-
form? What do they produce for the
country? So let us not cast stones at
othiers. Let us, as Gandhiji used to
say, turn searchlight inwards. It is
our class, the political class, that hos
brought the country to this fix and nct
the peasant and the common people
of the country. If the rupee has
depreciated, let us not blame the pro-
fiteers. 1f food is short, let us not
blame the hoarders. These are symp-
toms of the disease; they are the
effocts, they are not the causes. Itis
the shortage that produces hoarding.
It is the fouling of the currency that
produces profiteering and blackmoney.
Let us not fight the symptoms; let us
look at the disease. That is my appeal
to those who occupy the Treasury
Benches, Work with the farmer and
the trader. Do not work against them
You need their co-operation. You
simply hawe not got the apparatus of
honest and efficlent people which will
entitle you to do away with the pea-
sant or the trader. You need them
and their work. Appeal to their patrio-
tism. Give them a fair deal which you
have not done so far and they will
rally. Let us not sbuse our people
like this. Tt is we politicians who
have brought our country to this pasa.
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14 hrs,

We had that faiasco in Delhi, a cheap
political stunt. As the previous gpea-
ker pointed out, it started with tall
claims of lakh of tonnes of grain
being confiscated and ended up with
a whine saying that nothing ~was
wrong, that there were only two or
three technical offences in the whole
of Delhi and that no one was to be
prosecuted. The proverbial mountain
did not aven bring forth a mouse which
it is entitled to,

This kind of persecution of our peo-
ple has not stopped. I was in my cons-
tituency only ten days ago and 1 was
told of the great distress of ordinary
peasants near Dhoraji, Jamkandorna
and ten villages round about who had
not made a correct declaration of
groundnut oil or groundaut in their
possession. Because they did not dec=
lare everything over two kilos or what
waz allowed, they were arTested, hand-
cuffed, big ropes were put round
their arms and they were marched
through the streets like common
thieves. It is 5 crying shame =ven
if the peasant had made a  mistake.
Don't we make a mistake in filling
up forms? 1 have sometimes found
that T have slgned something a little
inaccurately and 1 apologise for that.
Here a poor peasant is being prose-
cuted and treated like @ criminal and
a thief because he did not declare one
kilo of groundnut extra. Even today
T have received a telegram {from
Kotah. T will not read it out because
I do not know if the allegations are

true. T will pass it on to the Food
Minister, It is the humiliation of
h t le for hnical offences

against some order passed by the Col-
lector. 1 am not going into the de-
taily because I do know if the charges
are true. I shall pass it on to the
Minister concerned. But this kind of
prosecution which was tried in Delhi
and which failed, is still belng pur-
sued because there is an attempt by
the guilty people—I do not mind say-
ing that the present Home Minister
is one of those gullty men because as
Tice Chairman of the Planning Com-
mission he has done his bit to bring
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the country to thiy pass—io divert at-
tention to other people. He has a
very unfortunate record to show in
regard to the Second and Third Plans.
These people want to divert atten-
tion from their own misdeeds and
their accomplices oufiide,

They say that the State trading is
the answer. I have already said that
that is not the answer. Corruption
will increase. Every control breeds
corruption. A State trading monopoly
will increase that. You cannot have
State trading without monopoly pro-
curement. You cannot eliminate the
trader without enslaving the peasant
because a compulsory levy, whether
In Soviet Russia or Poland or in India,
is slavery for the farmer. If the
police comes and says: “Hand over
your stock and you will take this
money”,” there is nothing to do about
it except to keep your miserable
ration. This is what Gomulka fought
against in Poland, and forced levies
were abolished. Are we going to im-
port into this country complete State
trading, & most horrible thing that
the Stalinist dictatorship did in
nlll&il’ c P 1 ¥ proc t is
slavery for the peasant. You may
dislike the trader, but in trying 1o hit
the trader, you will also hit the

You hit one without
the other because you cannot have a
complete State trading monopoly
without compulsory procurement
which denles the farmer a fair price
for hig grain. T am very glad that
this Government has rejected that
solution in spite of the alleged “un-
animity” about which the Communist
spokesman spoke. There is no such
unanimity, Anyone who knows any-
thing about the economicg of the situ-
ation knows that a Sfate trading mo-
nopoly in foodgralns is the surest
famine in this

Rusia today would not be begging
for food in the world market.

Sarl Radhelal VWyas (Ujjain):
What about Canada snd Japen where
there s monopoly  procurement in
rice and wheat?
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Bhri M. R. Magani: I mm

glad that asuumdm;mnnnmhu
been rejected. But a half-way house
is being tried out. There is a threat
of a State Corporation in foodgrains
coming into being. When the first
announcement was made, I was not
at all upset because it said that the
new Corporation would run op com-
mercial lines and would compete with
the trade—that was fine—because I
believe In a mixed and 1
believe that the State has gvery right
to enter into every fleld in falr com-
petition with others so long as there is
no monopoly. I was not at all sorry
that the Government was en
into the field as one more banic. But
it was not many days before that the
Food Minister announced that this one
bania would have the monopoly of
transport on the reilways and nobody
else, That iy no mixed economy; that
is no competition, and that ls no com-
mercial operation. It is a tragedy
that as soon as this Government tries
to. do something, it cannot help but
being a monopolist, maybe it is in the
nature of State capitaliom to be =&
monopolist. But if my friends there
do not want State capitallsm of the
Stalinist kind, then let them forbear,
let them try to play fair and let them
not take the privilege of having a
monopoly of transport on the rall-
ways. The moment you say, “Nobody
else will move the foodgrains except
me”, you are a monopolist. All your
talk about 3 Monopolles Commission
becomes a sham.

Then, we are told -that in the very
first year, you must have 50 per cent
of the trade. Who decided that? I¥
competition is to prevail who decided
that 50 per cent? How zan you have
a target like that? Why must you be
“dominant™? If you want to be &
corrective to the trade, be a corrective
to the trade. Tam with you. But
when you want to dominate, then you
become an exploiter, not a  correc-
tive.

The Prime Minister has suggested
that all prices should be fixed because
he Is aware that you cannot caly fx
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food prices while letting the other
prices rise. His motive ts  perfectly
honourable and good, But I  would
iike to plead with him that you can-
not fix all prices. First of all, you
would not try to do that because you
will only fix the prices of six or
seven or eight necessities of  life.
¥ou cannot defeat the law of supply
and demand. Prices are llke water
and they find their own level. If you
stop the price of one commodity, the
prices of all other commodities will
risa proportionately. If you fix ihe
prices of gix commodities, then the
prices of other commodities other than
the six ones will go up proportionate-
ly. I you fix the prices of 50 commo-
dities out of 100 commodi‘ies, then the
prices of the remaining 50 commodi-
ties will go up proportionately.
You cannot, therefore fix the price of
everything under the gun without
destroying the entire economic appa-
ratus of supply and demand and stop-
ping giving the consumerg a little
chance to say what he wants. Graham
Hutton, the British Economist, puts it
very well. He says, the lady goes to
the plastic surgeon to remove her
double chin and he performs the vpe-
ration and the double chin goes, but
the darned thing comes out at the
back of the neck jn a bulge, This is
a fact and I would ask my hon. friend
the Prime Minister to think a llttle
and find out if this ig not s0. I want
to warn him. If he tries to control
in good fhith the prices of the com-
moditieg of daily use—1I say, his mo:ive
is good because he has explained it—
the danger is that that it will distort
the whole pattern of production which
will send up the prices of other com-
modities. You can not go on pursumg
it to the bitter end because you will
come to a reductio ad sbsurdum. How
many articles will you con‘rol? Very
soon this would backfire because the
commodities of which you fix the prices
will be in short supply; there will be
a shortfall in production. When you
find that you canno: sell your commo-
dity freely, you will divert your in-

nt t to those dities which
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are not controlled and the very things
which we need most cloth, kerosene
and the needs of the life of the
peasant, will become in short supply,
not immediately perhaps— for a year
you can tide iy over—but I believe
that within two or three years, your
very purpose will be defeated because
the very things you want to encourage
will be discouraged by this selective
pricing.

What then has to be done? I would
like very briefly to suggest certain
long-term and _certain short-term
measures which alone can alleviate the
present situaiion. Among the long-
term measures, the very biggest is to
correct the order of pricrities embodied
in the Second and Third Five Year
Plans. The First Five Year Plan was
all right. We supported it. But since
the Second Plan this is not the
position. 1 recall that the Planframe,
the document on which the Second
Plan was based, wag prepared by a
Communist fellow traveller named
Prof. Mahalanobis with the coopera-
tion of a group of Soviei and Polish
Communists sitting for a year jn the
Indian Statistical Institute in Calcu'ta.
These are facts. That is where we
started going wrong. We got wrong
advice and we went off the rails.
Since then, our entire pattern of pric-
ritiegs has been unballanced.

1 am not against heavy industries
as such. I stand for all-gided balan-
ced deviopment. There is room for
heavy industries also. We need them,
but we do not need it as much as we
want food, clothing and shelter for
our people. We do not need them as
much ag we need roads to move the
food and other things for our people.
S0, what we want is a baknced deve-
lopment, We should not pitch one
agains: the other. Ag my respected
leader polnts out ‘n Swarsjyg this
morning. we have every right to
balance what has been unbalanced.
The order of priorities in the Plan has
been unbalanced. They need to be
balanced, If you starve agriculture in
thig manner, it will starve you. If
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you feed agriculture, it will give you
a bumper crop. erefore, this un-
due priority, this concentration on
wasteful heavy emgineering projects
has to stop. I will give you only one
example, Take thé Heavy Enginesr-
ing Ltd in Ranchi. Rs. 120 crores
have been spent on that particular
plant. What i; the output? It is a
miserable output. The output, I un-
derstand, js Rs. 1,20 croreg per year,
that is 1 per cent output on the
national capital invested

SBhrimati Remu Chakravartly: How
long did it take for the Tatas?

Shri M. R, Masani: ] am not concern
ed with that. 1 am just saying that
we cannot afford this luxury any
more. Tatas were also protected by
the Government. We cannot afford
that protection any more because we
are in dire need of food. At this
time, we cannot afford that luxury.
This i a luxury which we cannot
afford. To put money Inty projects
which give one per cent return or out-
put In a year on the capital invested
is disgraceful,

So, 1 am not against heavy industry,
but I am for a balanced develpment
where heavy industry, light industry
and agriculture all have their proper
place,

Since hon. Members opposite are
impressed by what happens in com-
munist countries, unforfunately, let me
give the example of Communist
China. Communist China, which
made the same mistake that we have

made in g more accentuated and exs--

ggerated form, climbed down last
year. Mr. Chou En-lai went to the
Communist Congress about a year ago
and said “The Great Leap forward has
failed; we are now changing our order
of priorities’. I shall quote him He
saldy, From now on, we shall have
agriculture, small consumer goods in-
dustries and heavy industry in that
order”.

Surely, what ls good for the bigoted
Stallnists of Peking cannot be re-
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actionary for our good democratic
friends opposite. . And I plead with
them that, having made mistakes in:
the pasi, there is no reason to persist.
in them; there is no reason for my

good friend Shri Dusappa to try and

go on committing himself, his Govern-
ment, more and more and to the false
path which we have followed in the-
past.

The second thing is to stop tinker-
ing with the security of tenure of the
peasant. [ was v glad, therefore,
when | read what 8hri Shriman Nara-
yan had stated. Despite the fact that
the  Constitution (Seventeenth
Amendment) Bill has been put on the
statute-book with all its defects. I
hope it will never be brought into
operation so long as free government
and democracy exist in this country,
and I do hope that it will remain «
dead letter. I way very glad that
Shri Bhriman Narayan, a member of
the Planning Commission said on the
28th August, that he was thinking and
the Planning Commission was think-
ing of a tep year moratorium on fur-
ther land reform; after the present re-
formg had been put into operation
during the next twop years. Let us
have some finality sbout the security
of tenure of the peasant. This has
been done in Japan and Faormosa, and
they are yielding bumper crops. They
had their ceilings alvo, but they gave
fair compensation, and they stopped
thera. And those same farmers with
seven acres as a celling are producing
the highest crops in the world, Arst
in Formosa and second in Japan. So,
stop tinkering with the land and the
security of tenure of the peasant.

The third thing is to cut our coat
according to our cloth. Stop deficit
finance and Inflation. The story here
is very clear. If I have gounded harsh
asbout the past, let me give the facts,
During the years of the First Pan,
money supply went up by 12 per cent,
and the national income went up by
18 per cent. That was al] right Our
production and supplies went up, and
money supply also weni up but not so
moch. Thet wag all right. 1In  the
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Second Plan, as I have already said,
the tidé turned because of Shri Maha-
lanobis and his friends; money supply
went up by 28 per cent, while national
income went up only by 20 per cent.
So, we are already starting here on
the path to bankruptey. And the Third
Plan has completed that process. The
money supply went up by 31 per cent
and the national income went up not
even by 10 per cent; but only eight
to nine per cent. wag the increase in
national income during the Third
Plan. This is the path to bankruptey
and insolvency, ‘There is no other
way to describe it.

If we go on living on resources
which we do not posses; and if we go
‘on fabricating money which iz worth-
less and put it into the hands of the
people, we have a erisis of confidence
in the money. Why dop people want
to hoard grains or gold and something
else? It is because they do not trust
your rupee any more, You have de-
bauched our currency, and we ure
facing the consequences today. And
the Gover lead gnised
that. I am pot saying anything new.
In the Third Plan target, it was laid
down that a safe margin of deficit
‘finance for the Third Plan was Rs 5§50
crores. It is there in the Third Plan
document, I warned at that time that
it was too much. I would have been
very content today If we had stuck
to that! But what Ig the position?
In the last three years, we have al-
ready had deflcit finance of over
Rs, 800 crores. The safe limiy accord-
ing to Shri Morarj] Desal has been
passed. Is there any dimprovement
now?! No, we are going worse and
worse into the disease. 'We have be-
come addicted. Let me give the

figures.
During the last year, that is, during
the period from August 23, 1963 to

August 21, 1964, the supply of money
in the country went up by 12 per cent.
The output of goods and services has
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Bone up by 4:3 per cent. Therefore
we have gone in for defleit finance or
exces; money to the extent of 7.7 per
cent even during the last twelve
monthg, And even today, it has not
stopped; but it hag got worse even in
the last few weeks. You may say
that that ig the past. That is why I
have been forgiving. If you will re-
member, 1 am not blaming this
Cabinet for the sins of the last one.
But during the last six weeks ending
10th July this year, the report of the
Reserve Bank says that Treasury Bills
rose by Rs, 149 crores, and most of
this jg deficit finance uncovered by
goods and services. This figure of Rs,
149 crores in six weeks is the highest
so far of inflation and deficit financing
that we have had since our Indepen-
dence. And this certainly was some-
thing for which the present Govern-
ment iy responsible.

Lastly, among long-term remedies,
let us reduce taxation. The excise
duties are u direct inflationary in-
fluence. Similarly overtaxation at the
direct level also brings about unac-
counted money, an evil which can only
be reduced by reducing taxes them-
selves to a reasonable level,

I shall now come to short-term
solutions before I sit down. The first
is In regard to zonal barriers. 1 think
that on this point there iy certainly
unanimity or virtual unanimity that
the zonal barriers should go, and the
country should be treated as one. The
Gujarat Pradesh Congress Committee,
the Maharashtry Pradesh Congress
Committe and my hon. friend Shri
S. K. Patil have all gone on record
publicly to say that these are viclous
things and they must go, I was very
disappointed that during the last few
days—I am sorry the Food Minister is
not here at the moment—the Food
Minister had given two assursnces
that the zonal system would not go at
least for the present. [ deplore this.
He gave that assurance in the Punjab.
1 can understand the political Impli-
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cations of that. It was unfortunate.
Are we one nation or are we not one
nation? Are we to share weal and
Woe or are we not to share them?

Dr. M. 8. Aney (Nagpur): That is
the bane of provincial autonomy.

Shri M. R. Masan!: It is not the bane
of provineial autonomy, but it is the
bane of that weak policy of the Centre
and the leadership of the Party that
controls the Centre and the State
Government. We talk about national
integration, and we get up committees
on paper. What is the use I we are
dividing this country Into bits and
pleces ourselves? The people of
Europe, who are sovereign States with
their own flags and everything else,
are creating a common market, And
we here are breaking down the com-
mon market which even the British
left to us. That is the tragedy,

On the firsy day of the Chief Minis-
ters' Conference, a very geod an-
nouncement was made by the Food
Minister that the zonal barriers bet-
ween Madhya Pradesh, Maharashtra
and Gujarat were tg go. There was
rejoicing, and may I mention that on
that very evening, when the news
ecame to Bombay, the food prices
crashed in the Bombay market?
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the next harvest, all right; let us keep
the zones for two months, if we want,
but certalnly, by October, these zones
must go, and India must become one
nation and one country that sharecs
food, if nothing else, along with the
other thing; that we ghare.

The pext thing iz to subsidise the
urban poor, because when I talk of
decontrol, those who live in the cities
and those who speak for labour have
a right to ask “Decontro] is very good.
You want to do justice for the peasant.
We are with you, But If justice is
done to the peasant and the prices go
up, who iz golng to feed the poor peo-
ple in the cities, the working classes
and the lower middle classes?” I am
not ignorant of that aspect. I would
say, subsidise through fair price and
ration shops a certain quantum of grain
for those who cannof buy in the open
market. Have ration shops and give
to every worker and to every lowor
middle class man enough fo meet the
needs of the family at g concessional
price, and let us pay for It. I shall
certainly support a foodgrains subsid
in the cities, because that is the right
way to help the city poor. After all,
the city poor are only 10 per cent, if
you like, of the total population. Do
not | lise 90 per cent for the sake

Panicky conditions went, and opti
came to the fore, and people were pre.
pared to unload, .

Bhri Radhelal Vyas: But it went up
in Madhya Pradesh.

Shri M. R Mamnl: But the
moment that happened, what do we
find? The next morning we found that
the Central leadership hiy backtrack-
od; it was weak; it was bullied by the
Chief Minister, presumably of Madhya
Pradesh a very old friend of mine.
The next morning, they climbed down
and sald: ‘Sorry, we made a mistake;
we go back to the bad old ways'. It
was a miserable capitulation,

8o, I say that the removal of zonal
barriers is a ‘must’, and we cannot
wit for it. If you say, let us wait for

of 10 per cent, and do not destroy
your economy just because you want
to do justice to the urban proletariat
and the middle class. Certainly, we
want to be fair to everyone. But I
would much rather spend money on
supsidising the sale of cheap food in
the cities than do an injustice to the
peasants. [ would much rather restore
the incentive to produce food than
make this false attempt at social justice
for the industrial worker, T have every
sympathy with the trade unjon. I
have every sympathy with those who
speak on behalf of labour, but I think
that they are in the wrong
they try to incite Governmeny to regort
to State trading and monopoly cone
trol. That was the path of Stalin, for
he crushed the peasants for the bene-
fit of the new classes in the cities.
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We want the reverse of it. We
want to be fair to our peasants. We

shall be one with him. Therefore, let
ug be fair to our peasants first. They
are the real [proletariat -of India.
A frec market and decontrol, which
the late Rafi Ahmed Kidwai brougnt
wbout, which Mahatma Gandhi advo-
cated, is what I am advocating.
After decontrol, for people in the
cities, the poor people, certainly let
ug spend some money so that we ‘can
feed them at ‘fair prices until, with
the frec market, agricultural produc-
tion goes up, the Incentive works and
the peamants give you everything you
want without subsidies.

Lastly, I am very glad that at last
the export of foodgraing and edible
foods has been stopped. Some of
us had to fight for this for about a
month. Some of my colleaguey had
to be beaten with lathis and sent
to jail for a few hours in Bombay
to make this issue clear. So long as
there |8 an absoluate shortage of
food in ‘India, it Is wicked to allow
8 single grain of rice or 5 single tin
of groundnut oll to leave these
shores. Humanity does not permi!
it. We cannot go on receiving free
food from wbroad and go on export-
ing food to other markets for a little
foreign exchange, It is not worthy
of the dignity of this country. I am
very glad that, though belatedly, fhe
export of foodgralns and other edible
foods has been stopped. 1 hope that
the embargo will be maintained until
the shortage disappears.

I have taken enough time, 1 would
conclude by saying what I said in
the beginning, .that the people of
India will judge this Government by
action. They are encouraged by the
first signs of reslism and swareness.
But if these signs of realism
remain only on paper and in

. words, then the people are not
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going  to be very patient.
They will do things that you and 1
would’ deplore and condemn, But
they will dp them all the same. I
therefore plead as a well-wisher cven
of this Government and one who
wants (o see these issues tackled—
of which we have given a sign this
morning—that this awareness mus:
translated quickly into
policies mnd action. To the extent
that this Government does it, they
will get the support of all patriotic
people and all parties whp put the
country first. But if they do
not do so, if they continue with the
entanglements of the past and persist
in mistakes and errors which arc
now clear, then they will certainly
have the right to expect unrelenting
opposition from me and my Party,

Shri A, P. Jain (Tumkur): Mr.
Deputy-Speaker, 1 have lislened
attentively to the two speeches made

in the House one by Shri H. N.
Mukerjee and the other by SBhri
Masani, and the contradictory

approach of the two hon. Members
to the food problem indicates how
difficult it ig to deal with an intricate
matter llke food.

1 was glad to hear from Shri
Mukerjee that the food situation
could still be taokled. Of course, he
has his own proposals to make I
also wel the pr 1 of Shri
Masani that food should not be made
pelitics-of by any party. Food is a

of everybody, man, woman
and child. The baby who is born
today and old man who is gasp-
ing his last breailr. are all potential
consumers of fosd ‘Therefore, it is
unfortunate thal fu our country. the
approach towards food is not so dis-
passionate.

It Is a fact that during the last
three years Indian agriculture has
been siagnant. The Planning Com-
mission has admitted it. The Mid-
term appraisal of plan projects made
a specific reference to it Both the
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speakers preceding me also referred
to this aspect of the food problem. I
shall also say at the proper time
something about how we can increase
our food production; pot that 1 agree
with everything that has been done
in the past, not that there is no
scope for improvement.

It is @ well-known fact that in the
short-terin one of the most effective
method of dealing with the food
shortage, is import from abroad. I
must appreciate the efforty of the
hon. Food Minister In trying to get
foodgrains from every possible
source. Of late the quantities of im-
port of wheat and rice have consi-
derably increased. Nevertheless, I
must utter a word of caution that
imports in the long-term, particularly
cheap jmports, as we have been doing
under PL-480, produce s damping
effect upon the farmer, To meet our
immediate shortage, we have to im-
port food from abroad, and mosily
under PL-480, But it would be wrang
for ug to build our long-term plan-
ning of agriculture on the basis of
any considerable imports over a long
period. \

Since Independence, we have im-
ported food from abroad worth
Rs, 2531 crores, far in excess of all
the investments we have made in
agriculture during the First and
Second Plans and will be making
under the Third Plan. Therefore, I
want to caution this House and the
Food Minister, that while some im-
ports may have to be made during
the short-term, jt would be totally
wrong for us to place our long-term
planning of agriculture on the basis
of any substantial imports or imports
over a long period of foodgrains of
any nature whatsoever, particularly
cheap wheat available under PL~480.

The other effective step to meet
the immediate situation s the fm-
provement in the distributive
machinery. | am glad t; note that
of late there has been Improvement
in the unloading of food ships st the
ports, There is no congestion In
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Bombay or in Kandla or in Madras,
but some difficulties continue to exist
in Calcutta. Our normal unloading
capacity was about 4 lakh tons. Now
it has come to about 5 lakhs tons. In
the near future, it will be about
6 lakh tons. Internal transport also
presented some difficulty, but of late
there has been great improvement in
it. We can safely comg to one con-
clusion, namely that

be removed and the Btatey will in
future be duly peceiving the Commit-
ted quantities, so that they may be

per fair price
maunds, There js no use multiply-
ing the number of the fair price
shops unless you can feed them with
foodgrains, And we have reached
almost our maximum capacity to
import. There is one festure of our
food policy, to which I a!so take ob-
jection. In August 1063 the Centre
had a stock of 19 lakh tons of wheat.
There was also about 5 lakh tons of
rice. As a Food Minister. whenever
1 found that the food stocks were
going below 25 million tons, 1
always took it as an alarm signal. Un-
fortunately, in the recent crisis the
food stocks were allowed to go down
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We are living practically today a
ship-to-mouth existence, That is,
whatever we are importing in a week
or a month immediately goes to the
consumption. I hope that position
will be improved and sizable stocks
built up,

Recently some dehoarding mea-
sures had been announced. Of course,
Mr. Masani is opposed to all dehoard-
ing measures. Let us see what the
position is about hoarding. So far as
wheat is concerned its production has
been going down during the last two

years, In 1063 it was short by about

a million tons, and in 1964 it was
again short by another one million
tons. The wheat production this year
is 9'7 million tons ag against the
norma] of 11:5 million tons. I do
not think there are any big hoardings
of wheat anywhere in the country—
maybe in a few places. But, where
we come to rice, the production of
rice in 1963 was an all-time record,
36:4 million tons, 4 million tons
better than the previous year, Where
has tha: rice gone? The market
arrivalg are low. The rice priceg are
much higher compared to what they
were about four or five months ago.
‘The rice must exist somewhere. There
are in India some well-known surplus
pocket of rice. Orissa is highly sur-
plus; Orissa has a surplus of 4 to B
lakhs tons of rice. 8o is Chattisgarh.
The Chattisgarh area of Madhya Pra-
desh is surplus by 2 to 3 lakh tons.
The delta districts of Andhra are
surplus.

Shrimati Vimla Devi (Eluru):
& scarcity area now.

Shri A, P. Jaln: No; the delta dis-
tricts of Andhra are gurplus by about
08 to 1 milllon tons. Then, Tanjore is
another area which is surplus by 2 to
3 lakh tons. Yet these surplus areas

It is

are not maintaining their supplies to-

the deficit areas. Are we not correct
in concluding that there is hoarding
of rice? My own belief is that there
is le hoarding of rice, not
everywhere in the country but in the
surplus arees.
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How are we to tackle the situation?
Even Mr. Masanj will agree that if
the trade holdg stocks with a view to
raise prices,

Shri M, R. Masani: If the farmers
have got stocks I explained why they
do not sell; because you do not give
them a fair price.

Bhrl A, P, Jain: It is not the
farmers; it is the ‘traders who are

* colluding with some big farmers. is

the Government not justified in taking
strong measures? The Prime Minister
gave a grace period of fifteen days.
it has not produced the effect that it
should have. And I think the time
has come when the Government
should take sirong and effective steps
to enforce unhoarding. It is my ex-
perience that the State Governments
did not play their part in the past,
nor are they likely to play their part
in the present in enforcing these
measures. Then what is to be gone?
I have a proposal to make, namely,
that the Central Govegnmeny in the
Home Ministry should set up a cell
Of course it will have to work jn co-
operation with the State Govern-
ments, because without their co-
operatioh is essential. The well must
consist of a mobile squad possessing
high mobility and effective striking
power. The Central Intelligence
Department must carefully locate
where the stocks are. 1 do not want
to create a panic in the country.
Indiseriminate or unthoughttul
searches will produce a bad effect.
But if the gearches are properly plan-
ned, if action ig taken an good infor-
mation and if dehoarding is enforced
in an intelligent manner, effectively
and forcefully, then it will be deter-
rent to the anti-social elements.

I do not say the whole trade is
dishoneat. But there are anti-social
elements in the trade, and the whole
history of the food famines in India
right from the days of the Moghul
emperors to the days of the British
and thereafter gince the independ-
ence bears evidence 1o the fact that
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the trade has played a sadistic role
during the time of scarcity. Therefore
I suggest that proper steps should be
taken to dehoard the stocks. The
action must be taken in a selective
manner so as to produce the neces-
sary effect.

These are some other immediate
things we can do. During the past
crises we used to talk of austerity.
Mahatma Gandhi gave the call

for fasting and on non-cereal
days. We omay not ask the
people to fast, but surely we
can ask them to stop wastage.

There are measures through which we
can enforce ity. For i

take the miling of rice. Drdimnly
rice is polished to an extent of about
5 per cent. That means a loas of
mbout a million and a half tons in
milling indigenous rice. It js sbout
three times the quantity we imporl
from abroad annually. I see no
reason why polishing of rice should
not be reduced from 5 per cent to
zero per cent or, even if we want to
make some concession from § per
cent to 2 per cent, Why are we not
doing {7

Immediately after the World War
there was a global shortage of food.
Twenty-two countries were affected
by the shortage of cereals. India was
one of themn. America had surplus
wheat and she was supplying it to the
Asian and African
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there was shortage of food, the Bri-
tishers had laid down a rule that at
ng meal more than three courses
should be served. 1 do mot say it
will save you much of food, but it
will create a climate in the country;
it will make the consumer conscious,
and jt will arm the administration
with the moral power to deal with
anti-social elements. 1 do not see
any reason why the Guest Control

* Order should not be rigidly enforced,

The guest control orders are promul-
guted, but they are not observed. I
want them to be strictly observed. !
want that limitation on the number of
courses to be serve at a meal to be
laid down and strictly enforced.
What iz happening in Delhi? In the
posh hotels and restaurants nobody
gets the impression of food shortage.
All of us, rich and poor, everybody,
must share the shortage equally and
equitably.

Shri 8, M. Banerjee: Then there
will be g loss in the running of the
hotel. Ashoka Hotel is already run-
ning at a loas.

Bhri A. P. Jaln: 1 come to the
measures  announced by the Food
Minister.

1 welcome hig decision to set up a
Price Fixation Board. [ know it is &
very difficult thing. The Board will
have to fix the prices of foodgrains
after taking into account the prices of
cash crops. It may not bear a fixed
parity, but the two prices will have
to be correlated and bear a fair
and equitable ratio. Bimilarly, there
is the question of farmers inputs. I
wil] come to that question a little
more in detail later on, but the prices
of farmery inputs shall have tg be
taken into consideration, as also the
price for the consumers. We vy
not go to the length of fixing prices

Ihebrmr‘lhldut. Unfortunately,
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1 must say with all respect, extremely
faulty. We had takep our cue from
the USBR, where the thinking was
that if the price of foodgrains wes
kept low, then the wages could be
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1 think that the three essential
parts of the scheme are sound. Firstly,
before the sowing a price will be an-
nounced at which the Government
will buy foodgrains. Very likely the
Corporation will deal in the first in-

‘kept low and industrial develop t
could go ahead. I remember an oc-
casion when this question came up
for discussion, and the proposal which
came up from a person very high up
in the Government, not a Ministar,
was that the price of wheat and rice
should be pegged at Ra. 10, and maize
ut Rs, 6. When I protested against it
and asked what would happen to the
budget of the farmer, he said, I
‘think very callously, that the farmer
should increase his production and
balance his budget. More easily said
than done. I am glad that there is a
new thinking in the Goverrment to-
day, and that the idea of giving =
remunerative price to the former hms
been accepted. I hope the Food Mini-
ster will succeed in his attempts, and
work out a system of prices for food-
graing and other agricultural produce
‘in a manner which will ‘make it worth-
while for the farmer to produce more.

1 also welcome his other proposal
of setting up 1 State Foodgratmy Trad-
ing Corporation. The proposal has
been attacked by Shul Mukerjee
rather vehemently. He says that the
private trade and Government trade
cannot co-exist together, I think this
is an advice of defeat. The State
machinery can work as efficlently as
the private people, but I sm not going
to enter Into any theoretical discus-
sion. My approach to this question
is a pragmmtic one.

What is the position today? Have
we got the stocks? Monopoly State
trading can succeed only when there
are stocks avajlable with the Govern-
ment, and it can feed its shops where
the consumers can get their necessi-
ties; otherwise, we will be taking up-
on gurselves a responsibility which
we shall not be able to discharge. Be-
#id:s. have we got the mmchinery?

1 in only two foodgrains, wheat
and rice, which constitute about 70
per cent of all the cereals grown In
India. Becondly, if this Corporation
is to attain a dominant position in the
food trade, it must be armed with
some real powers. I welcome the
second proposal that the Corporation
should have the monopoly of the
movement of foodgrains through rail-
ways.

I also welcome the proposal thet it
should be vested with powers to
acquire foodgrains from private deal-
ers at a pre-announced price plus cer-
tain adjustments that may have to
be made. If these two powers ure
not vested in the Corporation, its suc-
cess will be jeopardised.

Even so, I want to give another
warning to the Food Minister, The
competition by the trade is going to
be heavy, und if he finds it necessary
io assume more powers, he should do
it. If a system of co-existence bet-
ween State trading and private trad-
ing is not poasible, than ths Food
Minister should be prepared for mono-
poly food trading.

Then, [ come o the last point, thet
is how to increase our fgod produc-
tion. It is agreed that the real solu-
tion, long-term solution, of the food
problem is to produce more; not
only to produce more for our currant
need, but also to lay by something for
the lean period. In agriculture, there
are good and bad years, and unless
in good years we produce surplug for
the requirements of bad years, we
shall not be self-sufficient. In the
past, I think the approach of our pian-
ners towards sgriculture has
miserly and half-hearted. Agricul-
ture was not given a fair deal and it
1 am asked to give one single exemple
of it, I would say that the Third Plan



97 Motion re:

emvisaged an increase of nearly five
per cent of foodgraine every year,
plas increase of cash crops in various
degrees, but what was the allocation?
About Rs. 1,100 crores. Some think-
img Is going on in the Planning Com-
mmission about the allocation for the
Fourth Plan. The Fourth Plan con-
femplates an increase of a little more
than five per cent, not much different
from the Third Plan, and yet the allo-
eation now being considered by the
Planning Commission is about ihree
times of what it was in the Third Plan
Therefore, it is no use blaming the
Sormer. Our farmer is good and ex-
perienced, We must enthuse the
farmer, he ig the central figure, what-
ever resources are made available
they must be cheup and timely. Our
extension workers, res:arch men and
scientists must know the map for
whom they are working. Unfortu-
makely. those conditions do not exist
today. It ig time that we adopt @
grass roots upproach in community
development. We have established a
spuntry-wide system, but I regret it
bhas not been able to give results, Yet,
there are germs in it. I think with
the proper reorientation, the defect in
the working of ex{ersion serviges will
disappear.

As regards our inputs, I habe ;igme
eomplaints to make. Flrstly, the price
of our inputs is high, Fertilisers are
selling in the United States and UK.
st 30 per cent of the price  being
charged in Indla, Our fertilisers are
the costliest in the world, with the
exception of Spain. and Spain is e
country which we need nof )Muce
mueh A pair of bullocks.  which,
sbout ten years ago, used  to cost
Rs 600 to Rs. 800 is costing
Bs 2,000; bhusa is Rs. 7 2 Rs, 8'a
maund. The Massey-Ferguson trac-
for ten years ago was selling at Rs.
8,000; today it is Rs. 18000. No
foreign exchange was allocaipd for the
dmaport of tractors and the Ministry of
Pood and Agriculture was Spmpelied
fe import tractors only from rupee
wsuntries. All kinds of trastors were
dmported, and it is now :prell-knowa
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thut most of those tractors are lying
idie for lack of spares and replace-
ments. We have licensed the manu-
facture of three or four kifids of
tractors, ‘but our total capmeity of
producing tractors is not equivalent to
what an economic manufacturing unit
should produce. Therefore, all that
has to be changed. The Inputs of the
farmer must be reduced.

Electricity is cheaper for bigger
industries, it is cheaper for the small
industry, but is more costly for the
farmer. When the last Budget was
discussed I wppealed to the Finance
"Minister to exempt the farmer's diesel
oil—oil for his tractors or water-pump
from the increased impact of excise
duty. My request was respected, I
again repeat it. Unless you reduce
the cost of inputs, I am afrald the fair
prices worked out by the Price Fixa-
tion Board may not be economical to
the farmer and they may be oppres-
sive for the consumer.

We must also increase the quanti-
ties of the input. The Third Plan
had fixed a target of one million tons
of nitrogen but it is now accepted by
the Planning Commission that the
total availability is not going to be
more than half a million tons. In other
targets too we are falling short. [ em
not saying these things by way of
shear criticism. If we do not learn
from past mistakes and rectify the
causes responsible for shortages, we
can never improve things. Therefore,
we should not only reduce the price
of inputs but ulso make them avail-
able in time, in requisite quantities.
The Indian scils can produce much
more, two times or even three times
of what is produced now. We need
not go fo the United States or to
another foreign country to learn. Our
own progressive farmers are produc-
ing two or four times the average
yields, We have to mobilise the re-
sources and  give incentive to the
farmers. 1 will refer to one more
aspect before concluding and that is
about land reforms. Mr. Masan}l was
not quite fair o Mr. Shriman Nara-

. a . N N ‘
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yan, who is not present in this House.
Bhri Magani quoted Shriman Nama-
¥yan as saying that he would place u
moratorium on land reforms. I had
a full talk with Shri Shriman Nara-
Yan in one of the committees, What
he said was that once the present
policy of the land reforms had been
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landlord o. his signatures on the
loan application. . ."

Such is the sorry state of affairs. The
hesitant implementation of land re-
forms had created insecurity in the
minds of farmers. Unless the farmer
is given security, how will things

fulfilled, it would not be n ry to
muke any major changes in it. That
is the experience of land reformns
everywhere. In U.P. we completed the
land reforms and now very few chang-
es are being made, Changes are made
only in the earlier sages. 1 dissocia-
te my self totally from what Mr. Masani
said on land reforms. I shall quote
to him what was sald in one of the
latest reporis by a Ford Foundation
experl, Wolf Ladejindky. Ladejinsky
is not a Russian or @ communist; he
comes from America, a country of
laissez-falre. After making a survey
of five intensive development districts
Ladejinsky says:

“In Tanjore, West Godavary and
Shahabad the land records do not
contiin any information ebout
tenants. Ejection of tenants has
taken place in the past and {he
landlords still continue to change
tenants from plot to plot to deleat
the termncy laws. The few tenants
who were allowed to continue
over a feirly long period feel in-
secure. Thus a latge numbBer of
cultivators hold no title to the
leased lands, pay extortiomite
rents, and are never certain of
sheir status. They are left with
little to subsist on and much less
to invest....

This situation is made much
more dificult because the VLW
hesitate to prepare production
plans for the ‘pure’ tenants-far-
mer and ih respect of leased lands,
for the owner-tenant farmer, un-
less the land-lord agrees to it
As part of this situation, a coope-
rative society will not provide
him with a short-term loan unless
he produces a lease deed from the

¥

I am not one of those who beliewe
that small holding: cannot attain high
standard of production. In Japan the
area of the holdings ranges betwesm
2'5 acres and 7'5 acres. There is n@
farmer owning more than 75 acres
but Japan has besome almost self-
sufficient in food during the lasi few
years. Small holdings can produce
more provided we can mobilise all the
resources and can enthuse the farmesr.
I am hopeful that we can achieve it
India can, no doubt, be self-sufficient
Only we must overcome the farmers’
dificulies. We shoym remove politiss
from food we must make a dispss-
sionate and ecconomic appromch
towards the problems relating to lamd
reformg and matlers concerning farm-
ing. Let us strive Qnd success will be
ours,

Shri P. E. Patel: Mr. Deputy-Spea-
ker, 8ir, T htard the speeches and the
points made Ly Mr, Mukerjee and Mr.
Masani and I would answer them
point by po'nt. The first point was
that there hid been abnormal rise im
the price of foodgrains. There is no
doubt that pcople were put to trouble
in the last two or three months. That
trouble was localised in urban ares
but thergp-was nothing in the ruralsidle
of the countiv. So, we are consider-
ing the troul !cs or the difficulties of
the urban p.sple in the recent 3-3
months.

The compl: 1t is that the prices
have gone hi;'1. 1 will first refer
wheat prices. For the information of
my hon fri-nds, I may say that
wheat price th's year was a bit high,
especially In the last two or three
months. But lot us consider whest
prices prevaling in the last 19-1
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years. If we take 100 as the base, and
1952-53 as the base year, in 1950 the
price was 94, 1051, it was 98; it was
98 in 1952; 86 in 1853; 79 in 1954; TO
in 1955; 86 in 1956; 90 in 1957; 96 in
1988, . . .

Shri U. M. Trivedi (Mandsaur): All
bogus figures . . . (Interruptions).

Shri P. B. Patel: 1 know; these are
Government flgures. It was 102 in
1859; 81 in 1960; B89 in 1861; 82 in 1962

and 91 in 1863. It was only in 1064
that the prices went high.
(Interruptions).

15 hrs. .

Mr, Deputy-Speaker: Order, order.

Shri P. R, Patel: In 1964, January,
it was 120; February, 121; March, 122;
April, 125; May, 131; June, 136 and
July, 140, It was low throughout the
past 10 to 15 years. It was only in
the year 1859 that it was 102. Other-
wise, it was much less than 100. In
1965, I did not find any cry from the
Communist friends or any other
friends and they never talked about
Bombay band or any other band, for
the price that the cultivators got was
less by 30 per cent, but they only care
for some people in the cities, They do
aot care for the rural areas as such.

I would quote mow the price of
wheat in 1940 and 1948, In 1949,
taking base 1852-53—it was 117, and
in 1M8, it was 125, The price in 1948
did not reach up to that level as it has
done 50 in the bad days of this yesr.
No doubt the people in the urban
areas were put to trouble. I do rea-
lise it, but the trouble was utilised by
my Communist friends, declaring
Muharashtra band; Ahmedabad band
What for? For lowering the prices of
foodgrains, 1If that is the way to
lower the prices of foodgrains, T think
there ghould be just bonds and bends
and no agricu'ture in the countryl
Hsing the occasion just
feetines
politica]
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Shri Daji; Why do you give the

occasion?

Shri P. R, Patel: There i=s no such
occasion given. After all, lp Russia,
communism is there. Technology Iis
there. Science iz there, Thers was
sclentific progress for the last so many
years. And yet, recently, they had to
import foodgrains from America, 5o,
it is not in men's hands, In the fac-
tories, you put machines and raw
materials and you realise the other
thing as desired. It is not so with
Agriculture. In Russla, even with all
this technology and sclence and other
things, they have not become self-
sufficient. They have to import food-
grains from America.

Then, what about China? People
have starved, and they have had to
import. We are also importing food-
grains, and my hon friend Shri Mulker-
jee says: ‘“What is this? We are 480
million and why should we import?”
He does not like that we should im-
port. If we do not import, people may
have to pay more price, or they may
not.

An Hon, Member: His objection is,
why not import from Russia,

Shri P. B, Patel: 1f we do not im-
port, we may not be sble to give
wheat to the people; there may be
starvation. And s0 the other party
may get more opportunity for agita-
tion and to agitate among the people.
So, they say, “Do not import under
PL 480" We are not happy to im-

. We as a nation would like to be
self-sufficient in agriculture. We want
to produce more but, under the cir-
cumstances, we have to import. What
can we do? We havt to feed people.
And so we are imporiing. But the
best course to remedy this situation s
to grow more. Have we given our
thought as to why production has not
increased to the extent we  want?
That is the important thing.

We are arjuing that we find hoard-
ing* that big agriculturists are holding
back the stock. Whose fault ix it?
You put zonal restrictions and in zona]
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restrictions, you see the difference of
prices. In the booklet that I have,
1 find the prices mentionéd for Yndn-
genous Wwheat, In the Punjab, ° the
price of indigenous Wheit wis Rs 49
per quintal; in Rajasthan, Rs. 30; in
Gujarat, Ra. 77'25; in Muharashtra,
Rs, 104; in Uttar Pradesh, 'Rs 8040
and in Saharanpur, Rs, 87'50. If the
zonal restrictions are there; and if the
people of Punjab are asked to glve
away their wheat at a lower price, and
if they hold back, what wrong are
they doing? 1 I.hlnlt it is a privilege of
the farmer to hold back and not t
glve to the Government if the prices
are not reasonsble. These are the
defects and difficulties. We have to
face more difficulties in procurement,
and in bringing out wheat to the
markets. All these things are there
because of our zonal restrictions. TIf
we do away with them, T think many
of the troubles will vanish.

In Gujarat, what do I find? Restric-
tions on groundnut oll are put. I do
not approve of it even though I come
from Gujarat. I wish that there
should be no zonal restrietipn in the
country. India is one, and whltover
is produced in one part, the men liv-
ing in other parts have the ¥ight - to
enjoy it. and at the price prevailing.
There should be no restriction abso-
lutely. It Is because of the zonal pes-
trictions that we have to ‘face the
trouble. Last time, we had a sad ex-
perience because we Imposed zomal
resiti~tinn on the movement of : gur.
The Msharashtra people did not send
gur to us: Uttar Pradesh also did the
same thing; we had to pay doubls the
price in Gujarn! and the farmers in
Maharashtra and Uttar Pradesh got
less. The middle men and the mer-
chant community bensfit by the zonal
gvstem and the smugglers also benefit,
by it. Smugeling becomes very com-
mon. When the orics In Puniab was
Ra. 49 and at other plares. it was
Re 7T to Re. 100. naturally, fli
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course fu to be do away with the zomal

ot ohewew (FTTIe) © a8
FH_FT FTWE TG A ET FR
ATATET ¢

Bhrl P, R, Patel: Our Government
is npow teking a stern and & very good
view, They are going to give a remu-
nerative, minimum price to the agri-
culturist. It is a good thing. That is
the thing which we want and that is
the way by which we can ask the
cultivators to  produce more. It
should be an adequate price and a
reagonable remunerative price, If to-
day ‘you would hesitste to give a re.
munerative price to the agriculturist,
our plight would remain the same, If
you want more production, we must
be liberal; ‘'we should give thi
more i.han the remunerative prlce
After all, the agriculturists have to
look after their childrens education
and have to spend money for medical
relief and also for social activities, Bo,
we must pay more to the agriculturist,
especially in the matter of wheat and
rice. In rice we are deficit only by
two per cent. Tt is nothing If we
pay more price for paddy, there will
be more production. In wheat, we are
deficit by about 25 to 30 per cent
Under the circumstances, if we follow
the same method that we have follow-
ed up Hll now, I think our deficit will
increase, But if we give a fair, reason-
wble and adeguete price to the cultiva-
tor, wheat production will increase.
There was flood round about Deihi.
That was the amount of loss to the
cultivators? The experts sitting in
Delhi would not understand the loss
due tp heavy rein, scarcity of rain or
irregular rain or due to insects. So,
my submission is that all these things
shoutd be taken intn consideration.

1 am happy that our Prime Minister,
Shastriji, has d us that on the

would he there. Anvbodv wou do it
To omt a stop to smuggline and pro-
fiteering and all these evils the best

Agricultural Price Commission, revre-
sentatives of the farmers will be taken
as members. T am sure this Commis-
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sion will do justice to the agricul-
turists and production will increase.
Today we say that there should be &
stop to this exorbitant price of rice.
Undoubtedly for middle-class people;
this is a very high price and some
help or subsidy should be given to
them. But we fail to consider the
cost to the producer. The farmer was
paying about Rs 1200 for an oil
engine of 8 HP before. Now he pays
double—Rs, 2400. Three years back,
he paid for fuel at the rate of Rs. 45
per barrel. Now he pays Rs, 05. He
cannot get corrugated sheets in  the
fair market. He has to go to the
black-market and pay exorbitant
price. Some days back I was talking
with a merchant friend dealing in iron
and steel and I was astonished to learn
that compared to five years ago, the
price has increased by more than 100
per cent. In the case of wheat today
the price is less than what it was in
1948,

Bome Hon, Members: No, no,

Bhri 5. M. Banerjee: Do you pur-
chase your rations or somebody wsup-
plies you?

oft TrivwOaa ;WA 9T e AT
§ 7 awirg oen Remiet &) wewT
TR T e AW

Shri P, R, Patel: These are takea
from Government  publications.
Ignorance is bliss. My friends do not
read the books and they are angry
with me. For wheat production, our
farmers are today getting much less
than what they were getting in 1948.
In some years they got 30 or 35 or 20
per cent less and nobody cried at the
time and there was no agitation abso-
lutely,
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villages, nobody hears them, I know,
in villages, nobody will trust them, be-
cause their notions are not indigenous,
They get theip inspiration from thelr
“Fathers or Fore-fathers”, (Interrup-
tions). My request to our communist
friends is this. We are Indians and we
have to develop our country, Never
be happy over any adverse food situa-
tion. It is not a political matter, after
all. Food and water are the only
non-political matters. Let us pray to
God that he may give us very good
climate, . .

Shri Muthyal Rae (Mahbubnagar):
But they do not believe in God.

Shri P. K, Patal: They will belicve
at least for me. Let them not take
advantage of any shortage here and
there. Ours  is a wast country.
Wherever there Is distribution, there
is no shortage.

ot orw e ey @ (T )
qF AT WATX WT WA §

Shri P. R. Patel: If the distribution

is done a little later, there will be

. Bu‘l in a vast country like

ours, nobody died because he did not
get food,

8hri 8, M, Banerjee: 13 persons died
of starvation in UP. Even the Food
Minister of U.P, had to admit it.

Shrl P. R. Patil: These ure after
all newspaper giunts, Nobody
died. (Interruptions). The only
legitimate grievance that these friends
can make out is high prices.
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Government. So, they gained the point
and the Government also gained the
point. That wag a fine way of playing
the drama, which they played very
well on both sides, but fhig is not the
way of producing more. 1 would
request only eng thing.

Bhri Ram Sewak Yadav: Is it also
a part of the drama?
Bhri P K. Patel: I would only

request the Members of the Sayunkta
Samajwadi paksh, my friends who are
agitating from that side, to always
see aiways the difficulties of agri-
culturlsts. Always go to them and ask
them their difficulties, If you solve
their difficulties, the production will
g0 up. Shri Masani rightly said—I
do not agree with him always—feed
the agriculturists, feed agriculture and
agriculture will feed you. We do not
fead agriculture. We do net feed :ihe
agriculturists, We want milk from the
cow, but unless we feed the cow
well it will, not give ys good milk in
sufficient quantity. Therefore, in
order to get emough from our agri-
culture we must feed the agricul-
turists. I would request the hon, Min-
ister 1o see to the requirements of the
agriculturists and supply them their
requirements, 1f that is done, at a
proper time you will see that these
people will make us self-sufficient in
food.

Even if we have a desire to do
that, difficulties come from that side.
If tomorrow we decide that the
r sble T ative price for
wheat should be at least Rs. 22, then
the cry will come from that side
saying that if we give Rs 22 to the
agriculturists how will the other
peoplp live. After all, we must do
justice to the agriculturists,

Shri Ram Sewak Yadav: Who checks

you?

Shri P, R. Patel: When we try to
do justice to the agriculturists, our
friends from the other #lde get angry.
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It seem; they do not want to do any
justice to the agriculturists. It ig for
the agriculturists to lmow them If
they know them, I think it would be
good for them and also for owur
{riends themselves.

#r weew & wg e war
o % feer ¥ d@w 8 o 8
weyey o fermr k1 ol
Wy o oawenw g A g
wif WA f mwAde & e A
&) T T W qer gar
g wor e an f o gw
g k1 e @ Oy v
a1 9y w9 ofrr § wk vy
wrk s 7Y fear & fF wfiom
Y, s gl ®

wy )
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& A e e e
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ey ov 1 % oY @ WA e
£ fe wht 47 fafeer owr i
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{Suma BONAVANE in the Chair]
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arw w gt favar o A wlteT ¥
oy Wi R AR | o W@ g
TRy T &, W WE AW e
i g wag ¥
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way g Al & 3 N ofwdww g,
TAE t A E fewx
mife gl § Memawage
wr s @ awd | ag W e
# 39 %1 uw woX ¥ wAw 7 anfed
o Y Wt G ¥k § I
e 4T TEn W I v FE W
Tl wl A F, ggeTeCE, agw
et & oF WAy vl W wwn
g

wifar & & dex F T & wgr
TR | W g gt e e
& @i oo vt ¥ e qu it forerer
fewel & g weff e | s ag § fe
AR qu v e & Al e
t | W A R TR A e
7 aferw A mer W@ af awar
AT awg WA ay & fr ol gure
R, gart AAd aft Ay § vk o
wAweT W wT wE At § ) gers
% A # Tgaw € e § dw
9} AT AT wE A
BT qgl WY AR o et oy Fireneft
wx v wodt T fael | X F Fie
arfdy A it & ) safed o s
£ 5w dew o oo s @i,
o 17EEE W ¥ qar A fera
f fefoaft faardiiz ot K afem aw &
ik ww Al g o ek f fe
wren & fassly fawdt 8, feeft & W
fawr wit €, felt & . fawit Wit §
afw wgi 77 ot ag oF OF A qu
§ wfex g parexfomiiy 5 17
TEl & 9T Ty ¥ A & e
vo €zfrarte W o & farwer
fowrmr aF ¥ 1 vt wmE
aft 8, A 3w vour ek fgar avan
mifw 3 1Y 61 T fe om w
w1 wwg § e g At W qw
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g ot gat W o ow T 0w
TEEAgEE ot &

wt, awt /it qrewy o e A e
an g & Aferarcaen qu ¥
Tar drar gwwr ol ¥ €% o ww
T E W qw o bW
¥ fag i ST *T e son
g e wgadt gt e & ofe
w9 Zga-de wrar AT 4 e F Fa
v ¥ Z-der § wt w7 WA AT wvar
quferard 1 rogum § fe fa
wm § ¥ A g
worar g 1 foreri o Zgw-der Wi
For sy e wrw dwr e Wi
FoT g A ruumh&«

wio e TRe @MW Wy @ it
o wrfeToudo W WA £ | 3N
fromer sl B o A
§ fs o gowert ot % gATw A
et arnrJ & aw ¥ wowd wraewm 7
arn mifw ax e dw vy wAf
foar wvar . & 3oy wgan § f ot
7 0 s arere sz éfen o1 wowia
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w AT T WA ¥ 3w § oW
§ 1 7y Rz few ot drw o ¥ ww
et & o fix xadk fog e e R
o FEw! & waemg & wmg ) @
WORTOT MHT YW RTH W M WT
L N

# ¥ 7w wr s N aT |
o guk fag e wherd o faw
w% | wow fag & o & A Afem
¥ el wifge @ fadr ) @ A
aft wear ey @z #Her wren
AWZ W WT AW N OA AOeTd
weAG WA T T o g e Al
B WWRT | WM WYl g
worn § M vewk Ao wes faortwd
o Fo Wifaw | 7 A ag wT EE
B awar &, woAr s ol A
t

Mr. Chairman: I may inform the
House that at 4.15 the Prime Min-
ister will make g statement regarding
the last Commonwealth Prime
Ministers' Conference,

Bhri Makatab (Angul): Mr. Chair-
man, as far as I remember, almost in
every sesslon, on some occasion or
the other, food problem or agricul-
ture is discussed in this House and the
very same points which have been
made out today have been made out
on the many previous occasions.
Whenever a crisiz comes, we do not
usually ate our attenti on
the immediate jssue but we go on
discussing  various problems which
will require several ysars, many many
years, 10 be solved,

We are thankful to the Food Min-
ister that he has clinched the lssue in
clear terms and haz placed all
material not only in this pamphiet
but slso outside in hiz many state-
menia about the nature of the crisis
and s short-range ® alvo long-range
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solulion. We bave to think of this
problem in a systematic manner, that
ig to gay, the present problem which
has srisen and the long-range prob-
lem, namely, how to solve the food
problem on a long-range basis.

It is admitted—the . Government
knows it, the Food Minister knows it.
all of uy know it, there  is no use
repeating it—that the prices of food-
stuffy have gone up abnormally high
this time and in many places food-
stuffs are not available, I has been
sald that agriculture has not made
considerable progress in the course of
the last 17 years, The speech of
Professor Mukerjee wag to the effect
that in the course of the last 17 years
practically nothing has been done in
the fleld of improvement of agri-
culture. But I am really surprised as
to how on this occasion we can Llake
into account what has been done or
what has not been done in the
course of the last 17 years, However,
if we take a bird's eye-view of the
past 17 years, we will come to the
conclusion that considerable |mprove-
ment has taken place. 1 know, in the
year 1946 when there was a great
food scarcity everywhere and the
country was passing through a period
of near-famine conditions, Shri B. R.
Sen who, at present, is an impociant
person in the food fleld in the world,
was the Food Secretary in India. In
those days it was found out from the
records that India had always been
deficit in food. During the pre-war
period India used to import about 2
million tons of rice from Burma But
in those days Burma, India, Pakistan
and Ceylon were one economic unit
and therefore it was not considered as
import or export. Nevertheless,
present India used to import about 2
million tons of rice from Burma West
Bengal of tod used to have its
supply from many districts of East

£
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agriculture programme ‘was inaugu-
rated to make India self-sufficient in
Jjute, cotton and also foodstuffs. If we
take into account the present position,
we will find that India has been sell-
sufficient in jute and in many other
agricultural products, We are now in
a position to export groundnut and
various other agricultural produce.
But, at the same time, with regard to
production of foodstuffs the country
has not made that progress which was
aimed at; nevertheless, it hag made
progress and, as has been shown in
the report which has been circulated,
for the last two or three years the
improvement hag been stagnant; it is
not going shead. There are many
wcauses and on this occasion if we go
into the causes, such as, floods, irri-
gation and all those matters, I think,
we will reach no conclusion at the
present moment, If we want to dis-
cusg really and seriously the long-
range food problem we have to sit
together irrespective of party basis
and chalk out a programme which
will be carried out without any
politics attached to it for a number
of years, If that can be done, then
nlone we will succeed; otherwise not.
If always we bring politics in this
matter, I do not think we will make
any headway with regard to the im-
provement of agriculture as suth. -

So far a3 the present problem goes,
as far as | see the situation should
really be described ag the price situa-
tion and not the food situation. The
prices of foodstuffs have gone abnor-
mally high. The non-availabllity of
foodstuffs in certain places |s due to
these high prices. If g trader or * a
cultivator can get good prices in
Calcutta, why should he care to sell
his produce in some other plare?
Therefore, food {5 attracted towards
places where higher and higher prices
will be available, That is the present
problem If we consider the guestion
of prices as a big circle then food-
stuffs become only a sector in that
circle,

Then, again we are confining oure
selves to rice and wheat only as #
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that i3 the only food available, We are
forgetting all about jowar, bazrs,
edible oil, fish, vegetables etc, as if
these are not foodstuffs. If anybody
studies the trend of prices which I
did some time ago in Calcutta, one
will find that whereas the rice price is
steady for several months, vegetabie
priceg are going up almost every day,
as also fish prices. Therefore, it seems
that the prices of fish, vegetables,
edible olls have no relationship to the
price of rice, For the last about six
months the price of rice is almost
steady in Calcutta—of course, at a
very high level—but at the same time
the prices of vegetables, fish and
edible oils sre going wup; even the
prices of salt, I was really surprised.
When I was in Calcutta last, suddenly
the price of salt shot up. I was told
that that had nothing to do with the
price of rice, If we confine ourselves
only to the price of wheat and rice,
I think, we will reach nowhere near
the solution. That is my submission.
We have to take [nto consideration
the whole integrated price structure.
We have to apply our mind to that
problem.

mittee. I thipk for the last about
two years as far as | remember—Mr.
T. N. Bingh was then a Member of
the Planning Commission—I along
with severa] other Mambers met the
entire body of the Planning Commis-
sion and discussed this price problem.
We came to certain tentative conclu-
sions gs to how to control the prices.
That the prices would rise was anti-
cipated. It is not an unanticipated

event

Dr. M. 8. Anoy: What
year?

wa. the

Shri Makatab: That was one year
age. It was not unanticipated; it was
anticipated that when the Plan s in
oparstion, when thousands of crores
of rupees are being injected into the
market and more money is in circula-
tion amoagst the paople, naturally the

f
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[Shri Mahatab])

prices will rise. Therefore, the rise
in prices is not an unanticipated event,
It was anticipated. But the question
is, what measurcs are to be taken
%o control that? That is the problem.
There ig a section of the people in
India who advocate that the Plan
should be drastically cut. In that
way, India will not make any pro-
gress. But if we go ahead too much,
there is this danger. We have to
sirike a balance in such a way that
the progress will be maintained and
at: the game time the prices will be
cnptmtled That balance has to be
struck and that requires very hard
thinking and it cannot be done in this
desultory manner as some of us are
doing.

A suggestion has been made that
State trading is a very easy solution
Ls if it has not been attempted in the
course of the last several years. The
snortage of food hag been going on
1or the last many years. Ag far as I
remember, since 1943 this has been
going on. State trading was once
tried when Mr. Ajit Prasad Jain was
the Food Minister. At that time, I
happened to be in-charge of Orisea
State and I know what happened in
those days. You ask the representa-
tives of Madhya Pradesh and they
will tell you whet happened then.
The Madhya Pradesh Government lost
crores of rupees on that ascount. So,
it is not such an easy matter, as you
say, however desirable it may be.
State trading requires a strong admi-
nistrative machinery and also an
organisation to carry it through. The
mere desire will not serve the pur-
pose. The State have to bui'l the
machinery for fulfilling that Jdesire.

‘Then, a suggestion has been made
that the zonal system should be abo-
lisheq and i i& then alone that the
food protlem will be solved. Of
course, it ‘will be solved in those
States where ~ash crop is m‘wn and
fooq crop is not ;rwn
from experience that in
of Madhya Pradesh) Orissa and Assam,
there wil] be famine.if the sonal gys-

%

SEPTEMBER 7, 1084

Food Situotion 224

tem js removed because in those areas
cash crop is mot grown; rice is both
the food crop and the cash crop. And
if the door is opened, then the rice
will be exported 1o places w'hcre
higher prices will be available and in
those places there will be famine.
Take, for instance, edible oil Gene-
rally, fram north India, edible oil goes
to provinces, like, West Bengal, Orissa
and Assam. It gells there at about Rs.
6 to Rs. T whereag in Delhi it is only
Rs. 3/8|-. a kilo. “Those people who
produce rice will purchase other goods
at g higher rate, Though farmers
might get a higher price so far as rice
iy concerned, they will pay much
more for other goods. Omn the whole
you cannot solve the food problem
that way"”. But if there i3 some
defect in this arrangement of zones,
that may be corrected. We have to
take into account the difference in
areas ag to where which crop is sown.
Some States grow only cash crops;
some States grow only food crops.
That is a problem which cannot be
solved by merely declaring that the
zonal system is abolished. A refer-
ence was made to Chattisgarh area.
I can say from my own experience
that if there is asbsolute decontrol in
that area, there will be famine there.
This Chattisgarh area is notorious for
famines. Because of the little con-
trol, somehow they got food.

Then, there is the question of tak-
ing over the wholesale trade. It is a
desirable thing. There js .no doubt
about it. It is desirable thing from
another point of view also. At one

time, T suggested that instead
of raising the taxes of the peo-
ple, agricultural or otherwise, the

Government should wundertake trade
so that profit which goes to the mid-
dleman may be intercepted by the
State itself. In that case alone, I
caleulated in the case of Orissa that
it will get about Rs. 15 crorey if the
trade in rice can be successfully car-
ried out. Instead of increasing the
land revenue, we can easily take up
this trade. But the trade in rice or
whest means thet it must be procured
by some agency. Which is that
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agency which will procure it?! As
s00N as it is procured by some agency,
then alone State can deal with it.
We have the experience of State
Trading Corporation. What is the
State Trading Corporation doing?
The State Trading Corporation is
utilising the existing private agencies
and they are working only as Com-
mission agent. They have not re-
placed the private machinery as such.
That old machinery continues. The
State Trading Corporation Is there
only as an addition to that agency.
If that happens in the case of trading
in foodgrains, then I am afraid, the
prices will again go up. That is the
problem.

A suggestion has been made about
remunerative price. Therg 1is no
doubt about it. The prices which have
been fixed today are not remunera-
tive. Last year, they increased the
price, 1 think, by about Rs. 2 in the
case of some States and Re. 1 in the
case of some other States with regard
to rice—I have no knowledge about
wheat—but so far as rice price is
concerned, even now there is mno
machinery to see that the producer
gets that price. Take, for instance,
the case of Orissa. There the price,
the producers’ price, has been fixed
by the Government at Ra. 17 per
maund but, unfortunately, I know
that in some areas the producer
actually gets about Rs. 13 or 14 per
maund because the producer is in the

has no machinery. They employ the
same traders as their agents. They
only give them licences. That process
is going on. If you say that that pro-
cesg should be dispensed with and
that direct purchases ghould be made

:

it

e
E
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do it, I am not quite sure whether it
will be successful

Shri Vishram Prasad (Lalganj):
Do you mean to say that all the
machinery is corrupt?

Shrl Mahtab: It cannot be reduced
to such a simple absurdity. It can-
not leag to that kind of conclusion.
Life is a complex thing, as you know

Shri Manumanthalya (Bangaiore
City): In Orisse, it is very complex.

Bhri Mahatab: As complicated us in
Mysore.

So far as the rise in prices is con-
cerned, how should it be brought
under control? I think the Sugges-
tion which was made by the Prime
Minister {0 the Planning Commission
ang which also appeared in the press
that the Plan should be recast in such
a manner that unproductive expendi-
ture is reduced should be taken
seriously into account. It has appear-
ed in the press that the , Finance
Minister announced that the Govern-
ment hag decided to reduce unpro-
ductive expenditure to the exient of
Rs. 70 crores. 1 am quite sure in my
ming that if unproductive expendi-
ture is reduced to a certain extent,
then alone wil] that have a dampen-
ing effect on the prices. Otherwise,
it will not be possible to control the
prices as they are today.

Now, suggestions have made, as I
see from the amendments moved by
the Members or made by some peo-
ple outside,

Shrl Nath Pal (Rajapur):
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TIL has been suggested in many other
places as well. 1 have said about the
taking over of the wholesale trade.
It is & desirable thing. I agree there.
But whenever it is done, the story of
Madhya Pradesh should be kept in
mind a& to why it happened like that
there. It ghould be studied as to how
drawbacks, if any, should be removed.
If we can improve upon it, I think It
will be helpful. But if what happen-
-d earlier happens again, we shall be
‘worse sufferers. So, 1 have to give
this warning now.

18 hrs.

Then, with regard to the term
“hoarding' useg with respect to the
producer, I do not know how the pro-
ducer can be at any time accused of
hourding his produce. There iz no
law now, nor can any law be made
by which the producer will be com-
pelled to sell hig goods. Of course, if
one wantg it, it can be done, provided
-one has the administrative machinery
to do it, and to forcibly collect the
products from millions of cultivators
is not an easy job. But so long as
that law g not there, the producer
has the option to decide the time and
the price at which he will sell his
products. Normally, he would like to
walt for the nexti season.

As regards the trend of prices in
Calcutta today, because there have
been rains now and there is a pros-
pect of good crops nearabout Calcutta,
therefore, the price position in Calcutty
has eased a little, end it is not so
serious ag it wag two weeks back.
Bo, it all depends upon the crops, gnd
various other conditions. All these
have to be taken into account If
we merely say that the cultivators
are hoarding, and send some police
people to collect the products from
the cultivators, I think that it would
be a disaster, and it will create com-
plete anarchy everywhaere. It cannot
be tackled in that way. We have to
create economic conditions in which
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the cultivators will be induced to sell
their goods.

One of the suggestions in this regard
is this. After all, what does a culti-
vator want? The cultivator also has
got to purchase his necessities. If we
can provide those necessities to him
at a concessional rate, then alone we
shall be able to induce him to sell
his produce. For instance, take the
items like corrugated tin sheets,
cement and facilities for education
and 8o on. The cultivator are interest-
ed in spending money on these items,
but it is becoming difficult for him
to get these things. Therefore, he
does not see any urgent necessity to
sell his goods. 1 am sure the Food
Minister must have kept all these
things in view.

An Hon, Member: But the hon.
Minister is not listening to the hon.
Member.

Shri C. Subramaniam: I am listen-
ing to him.

Mr, Chairman: I find that the hon.
Minister is talking to some other hon.
Member. -

Shri C. Subramaniam: I have

another ear for the hon. Member who
has the floor of the House.

Shri Mahatab: Whatever I say here
has been discussed many a time with
the Food Minister and with others.
So, these are not new points.

8hri Jagiivan Ram (Sasaram): That
is why he is not listening to the hon.
Member.

Bhri Mahatab: I feel that we shall
be doing some service by this discus-
sion, if we could be serious enough
to clinch the issue and to chalk out
& programme as to how best to achieve
the desired objective.

I have no doubt in my mind, and
1 am very gled that my hon friend
Bhri H. N. Mukerjee has said at the
very outset, that this problem should
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be tackled on a non-political basis.
That means that agitational approach
will not really help. If we want to
improve agricultural production, a
long-range programme will have to
be worked out, and we shall have to
lay down targets for every year and
see how these targets are realised

Reference has been made to land .

reforms. It has been stated thet land
reforms have not been carried out in
time, and, therefore, the present situa-
tion has arisen. 1 agree that land
reforms were not carried out in time.
The Planning Commission had fixed a
time-limit and asked that by the end
of 1860, land reforms laws would have
to be passed in all the States. Many
States have not passed those laws,
But even assuming that those laws
had been passed by 1860, still, during
these three years, they could not have
been fully implemented. Even assum-
ing that they would have been fully
implemented, it is not an easy
matter to ensure that the cult-
vator will be i diately so entt d
that so much of production will take
place thereafter every year. These
are all problems which have to be
carefully thought out, and some pro-
gramme will have to be chalked out
so that the problem of not only food-
grains but agriculture will be really
solved.

It is gratifying to note that now
agriculture has been considered to be
the pivot of all planning. I wish that
this had been done some years back.
Anyway, I am glad that it has been
done now. Having made that the
pivot, the question arises how to pwt
it on a basis where politicsa will not
play any part. That is the problem
that we are faced with now. The
number of the cultivators runs into
millions, and it is very easy to disturd
their psychology by Injecting politics
into the matter. So, unless the proper
guidance is given to them, and pnless
they are brought to the proper state
of mind, it may not be possible to
carry out the programmes that chalked
out. Therefore, the assistance of all
political parties s necessary to bring
sbout the desired results. But *f

¥34(Al) LSD—.
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always an attempt is made to disturb
the mind of the cultivators, then I
do not think that it would be possible
to carry out anything, whatever be the
status of the Food Minister in the
Centre may be. Therefore, proper
steps will have to be taken in this
regard.

The suggestion has been made not
only to fix the prices but also to have
long-range programmes. A reference
has also been made by one hon. Mem-
ber to the question of irrigation facili-
ties. It has been announced many a
time in this House that the irrigation
potential created has not been utilised
to the full in every State. I would
like to know why that has been so.

Shri Hanumanthalya:
case of big reservoirs.

Bhri Jagjivin Ram: Especially in
West Bengal

Shri Mahatab: That is so in Orizsa
also. It was expected that the Hira-
kud reservoir would irrigate about
11 lakhs acres, but actually only two
lakhs acres have been irrigated. No
study has been made to find out why
this has been so. I feel that some
study should be made, and a remedy
should be found out for this problem.
It is no use leaving the matter at
that and only blaming the people and
saying that they are not taking advant-
age of the irrigation potential created.
Let us not blame the people any-
where, but let us try to induce them
to do the work.

16.05 hrs.

[Mx. Brmuaxen in the Chair]

This is what I would like to sug-
gest.

Mr. Bpeaker: Shrimatli Renu Chak-
ravartty and Shri Daji had given
notice of a substitutr motion. Are they
moving {t?

Shri Daji: Yes, I am moving it.

Mr, Speaxer: That will be taken as
moved.

Only in the
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ERte; Enenlac] 2. woerht foqw & w0 W
Dr. Ram Manohar Lohia aiso has 3 : o7
desired that his substitute motion also wT Wi A %,_ AL
which could not be moved earlier on t E oTm a3 ! |
account of his absence should be taken
8s moved. That would also be con- 3. g T Nfa AW Y dm

sidered as having been moved. Agh o T N W W

0¥ 12 U@ WY # A"
That 1 original motion, the TR g § 9w deraT

following b c.ustituted, namely:—

Shri Da’” beg to move:

g & ford gl Y awg s
“This House having considered AT . .
the Food situation in the country, hl R :
and having noted the failure of : X
the Government to fulfill its pri- 4. 0T 15 97 TG wT wAww
mary obligation to supply cheap frevii & faedr aTei & "M WY
food to the people, suggests the "
following for immediate imple- o # A &t wER
mentation,— w ®E AR E )
(a) Taking over of wholesale
trade in {foodgrains by the 5. g fofa Afs & fame
State. ar & o fadet faf o
(b) Nationalisation of Banks. uTrE wa & wror S, AT,
(¢) Ban on speculation. o Ty WA WY wET ST
(d) Pixation and guarantee T w R r"j“ A TR
of remunerative price to the 4z ¥z T F forame & fad
farmers, end making available TTETE P
cheap credit and fertilizers to g “‘ﬁ s %
the peasants, oy fipen o dw o £ gt
(e) Making adequate arrange- TW A WTE W ¥ e
ments for making avallable .
foodgrains at falr prices to the 6 WAt ® wau ¥ wg Afy
consumers, and speedy imple- o wat Afy  famir 33-:‘- 3
mentation of agrarian reforms -
in the interests of the real culti- ST AN N [ W
vators. FW E & o |TU wifes
Yt

(f) Strong  action against

blackmarketeers, speculators wrE o

and hoarders and urgent steps

to unearth black money." (5) 7. WA ® & e, T .

Mo TR wATET Wifjwr : & wemy e, & ¥ wwd Wi
Lacl sETHTATEr WY §; e ot )

"gw feafyr w1 waE W & wafery o e £ fie & mw wTor
Ewem o ks — =~

1 W, Mg AR R A g A o ww T s W
* fowm & ow ffe W fies ot W12 oA ¥ 6 WA fwwn
wuw fem 4 E.WIITH'E"(I"'
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ot wo Wle wAWT : wemy #HEMT,
o8 A% ¥y A foeedy o7 wwi o
W ¥—oT gw F W agd §—
e, Joam € A% agar & )

Mr. Speaker: A friend had written
to me that if during this debate all
the words that were spoken were
foodgrains, there would be no sankat
in the country after the debate.

Tt mgmw A W wivw fay § I
feam & 3w ¥ et ofefeafa gew
Tt gt 4, S fr o gt &, Sfe
qfdfegfa meviie & 1

¥ xa 1048 ¥ 2fefem w7 s
@ B, @ & fiw @ 9 s s arer-
fawer & grg AW A Fem Ak @
T8 1 ¥ T ww e wy
o & o f fs I oAw F o«
aw oft ofefeafy 3aw = gt &,
W fr W § 1 FrERa Ao e g
WS T ¥ | A SAYL W,
wt fay & 76 g A g
T qerdy SeTgl ¥ oY A wgd @, Sfer
ot 4 a¥ | IA AW R wrw oA,
ot wrige feg i agm,  faee
W IvT qaw & weft wrk A9t wgn
¢, farret wowe w1 g wgr e 4,
oW AEEn 8 W AR %Y A%
wri W ww A ¥ oak
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wow AR § avers
fs &z w1 wif waht wefde i B,
ag feeww ot ox @ ) @ §
HMAT A6 §T0 TAHAE 9T
=Ty, #feT @ am o o A §
fr frdt v fafrer w1 Bwe o
wgr orh i ag Gar §, AT b

ot mo Wlo WANT : WNT GET WX
E1 qf wwaw 8, & s Al v
ar | Afew & Frdew wom W f
fie ot gw W@ swan o amw-
% ¥ T F agw WX W wod g
o a A wF, & e 3 g &
aft wrar fr W awen w7 g R R
o' g7 Fefrg qoeTe ¥ qHA few
Aoy gd & wAw w W
& gt mgtmm Wy AW A f o ay A wE
fr ag woit oY, s Wic § .. ...

Z
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[sre we HTe TAT)

IR o ¥ 928 gz AT fear s
WX FAT AR e qoATh A w

o oet ofdfegfr saw g oot
Law and order situation is going to
be affected.

235

qg IFIA ATH dTH w7 | GEE
adrn @z gwr f& 7 fT & =
& 2T g ot fir FAgT waT dwwe
a1 go fto & gAL MED ¥ W O
d AT Wi ¥ T O w7 fawar v
a7 Q% AT & g% fawy v owar g
ga% arw gera lasit wor fear
WA qEARTC THUIA JAX AT FLST
e wfars wroey fndery L. .

W WEWT : Sq ST AT (AT
WX W Y o g oA &
AR ¥ 91T 5B Wl § o 4 wx agt
ot Ty % & fag Aff &, eafag &
X Yo ot ¥ wwe

st @0 Wio wolf : gwwroi #
frewr &

wew witen Py @om
a1l SeT v aeE w1 oo oA
& oW Am A wraw Al ez
oy ko

oft Wo wte well : ¥ Fwr MW
FomT ¥ A qor v W o
frsirerdr @g mft ¢ s ol ) uw
fiear g o Fwy wgr

“It is mot the responsibility of Gov-
ernment to feed people.”

T ACET W az faederd afy g

fis W Y ww gl w2, S @ OA
Fa1 ¥ 1 IR Rty ¥ww a4
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fF A a7 9z &1, U0 oqw wE
ATE W R F£I T A A & T
IAET AT 2 A ATy ar ®rEr ¥ Ay
e |

wiwk Wt i 4w e o £
qwEl & oW ¥ W gw KW 9H,
I @ ery gw frew s
& T %, wat W gw Wi
¥ 31 & 5 & &Y Qa7 A g
fs fygeme & fedt St & w3t =)
8" ¥y wowrc A wiwy dw anfa
%t faar € fe gax w2w & feer
SAT WAT AT § AA, 1964 % IAAT
1063 ¥ QX arw F o Y ¥ mar
qr | &M BT W WO ZH B AT agt
o #oRTT &t AT & e e
o gq % 35 59 o e Y farder
o W A & e & a9
%.mculi'ﬁﬁ‘t'ﬁrl FE et
wiraer fear i 40 T8 & €A% Q1w
9 WA #Y wrfew w4 a7y & Wy
ASEOTAG 7Y | aw AWi A TW
st w1 i e Y oft W WAt
Tl vk ¥ T W koAt ¥
wrgu &A1 Faf A 9T = E d mAi
Vamg o a7 i o< 2T 0% W
# ¥y atw 3o § 1 azfos e
feafr § fir o w1 T § fr 2w
qTy wrfd @Y FEET IHET § WEY
L g &

JrcRm A AT S gaT §, @5 & ook
s wroa § o o feafr o gt 4
iy feafir 3 oy oo arer & o
Haki taT &1 1943 % dmw ¥ o
Thd & ¥e AT A 15 w0
ar @y w3 A wwrEr a1 oY 38
arw A wmrkr | A fely A @,
ot wTe felr y & oY oy /YT AT
€ Ao 127 ¥ qolt g o ox



237 Statement re:

wzdt WY wTaw & faw qer  foan
WM IR RUAR @Y W
& ¥ ¥ fiw gAY, WT A e
ATEA ¥ 6T wd gy § O e Ew
fam & @13 WY 97 TWR g frar
ETIT TATET OOTH WA & Wy o
& farrarer & w0 v g g fw
oI W oEe arT § emw & g
Wiz gei% @ T § WA W
TR\ §9F # o ¥ §1 wehw, qw
¥ 4 ozre & 1 TR wTow E e
art famgwam § wEneT wur gwr §
W A aggw w0 & fie et Gw
LA R

W FEHI F AT AT wwE I
q&w Y wdvast § our o a1 ok
FJTA § w4 @ e wmw W oqren

g

16.14 brs.

STATEMENT RE: COMMUNIQUE OF
COMMONWEALTH PRIME MINIS-
TERS' CONFERENCE

Mr. Speaker: I have to interrupt the
hon. Member. He can continue after-
wards. The Prime Minister is to
make a statement.

This morning a reference was made
to question No. 7 in the list which
had not been reached. Shrimati Renu
Chakravartty had said that it was a
question of great importance and,
therefore, the Minister should answer
it. I said that it is the privilege of
the Minister; if after the gquestion
hour he felt that it should be answer-
ed in the public interest, he could do
#0. He has laid a statement on the
Table of the House. But that state-
ment escaped the notice of the Mem-
bers. Therefore, he s going to make
that statement
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Ministers’ Conference
Dr. L. M, Binghvi (Jodhpur): 1Is
he making this reply in answer to
Question No. 7t Then, we might be
permitted to ask supplementaries.

Mr. Speaker: Some questions 1 will
allow.

The Prime Minister and Minister of
Atomic Emergy (Shri Lal Bahadur
Shastrl): The Honourable Members
are aware that owing to my indisposi-
tion, I requested 8hri T. T. Krishna-
machari and Shrimati Indira Gandhi
to attend the Commonwealth Prime
Ministers' Conference on behalf of the
Government of India. On return they
reported to me fully about the pro-
ceedings of the Conference.

At the opening session of the Con-
ference on July 8, glowing tributes
were paid to the memory of Shri
Jawaharlal Nehru. It was stated that,
in a sense, the current meeting of
Commonwealth Prime Ministers was
a memorial to Jawaharla]
since it was Jhis policy  which
had done so much to transform
the Commonwealth relationship
and make possible membership
by countries with different forms of
Government. All continents, creeds,
races and societics were now repre-
scnted in the Commonwealth which
transcended the lines that normally
divided mankind and this gave gpecial
significance to the dellberstions of the
Conference.

The results of discussions are re-
flected In the communique jssued after
the Conference. As can be seen from
this communique the deliberations of
the Conference covered a review of
the world s:tuation, the racial diseri-
minatory policy of South Africn, the
colonial policy of Portugal and the
pending problems of British colonlal
territories. Other matters related to
cooperation between the Common-
wealth countries in programmes of
economic and socisl development and
measures to Increase cooperation bet-
ween the Commonwealth countries in

matters of Commonwealth aid and
trade. .

Nehru -

i
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[Shri Lal Bahadur Shastri]

Our delegation at the Conference
participated in this discussion on vari-
ous items and made its contributions
in accordance with the policies and
programmes of the Government of
India.

I shall not go into further details
about the proceedings of the Confe-
rence but would now like to say a
few words about the reference to
Indo-Pak problems in the communi-
que issued at the end of the Confer-
ence, Various views have been ex-
pressed in the Tndian Press and by
L sotowe o (e [ullowing reference
in ' nd conununigue:

“The Prime Ministers noted with
satisfaction the friendly public
statements by the President of
Pakistan and Prime Minister of
India and expressed their hopes
that the problems between their
countries will be solved in the
same friendly spirit.”

I can well understynd the anxiety of
the Honourable Members that the
Commonwealth Prime Ministers Con-
ferenre should not be used as a forum
for the discussion of problems involv-
ing differcnces between Commaon-
weilth Members. I would, however,
like to urge that so far as this parti-
cular instance js concerned, it was,
I am convinced, a general expression
of goodwill and that it did not consti-
tute a departure from the convention
that inter-Commonwealth differences
should not be discussed at such meet-
ings. I have noted in this connection
“at representatives of some other
r ‘rnments who attended the confe-
1 .ave publicly affirmed that the
convention that inter-Commeonwealth
differences should not be discussed
has been fully maintained and that
this is a matter for the coumtries con-
cerned to deal with between them-
selves. We have ourselves stated
publicly that we want to settle
our differences with Pakistan peace-
fully but consistent with our
national honour ang dignity.
Unfortunately, this general expression
of well-intentioned goodwill at the
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London meeting has been misunder-
stood by some in India and has been
misinterpreted or misrepresented in
certain quarters abroad. We firmly
and categorically repudiate the sug-
gestion contained in such misinterpre~
tation or misrepresentation. At the
same time we re-affirm our resolve
to continue to function with a sense of
dignity and responsibility, as a pation
dedicated to peace and to the settle-
ment of differences by peaceful
methods.
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Shri Harl Vishnu Kamath (Hoshan-
gabad): Was any earnest effort made
by our representatives at the Com-
monwealth Conference to enlist the
sympathy and support of other sister
States of the Commonwealth in
favour of India on the issue of India-
China conflict, and if so with what
result, and if not, what were the
reasons therefor?

Bhri Lal Bahadur Shastri: The
Finance Minister made a very cate-
gorical reference to the Chinese
aggression on India in the first speech
in the Commonwealth Conference.
This matter was discussed by the two
representatives of India who went
there informally also with various
heads of Governments.

Shrl Harl Vishom Eamath: My
question was....

Mr. Bpeaker: I am putting it; whe-
ther any attempts were made by our
delegates to enlist sympathy and sup-
port of sister Commonwealth coun-
tries so far as our dispute with China
was concerned.

Shrl Harl Vishnu Eamath: If so
with what result, if not, the reasons
therefor.

Shri Lal Ba' -dur Shastrl: As [ said
in the Conferr-cc or at the Confer-
ence Tahle i.  not likely that much
could be achivved; therefore, I said
that informaily as well as outside the
Conference they had various discus-
sions.
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Shrl Harl Vishnu Eamath: I may
submit that it was not a dispute bet-
ween members of the Commonwealth
inter ge: it is aggression by China
against a member of the Common-
wealth, Why could not that be dis-
cussed at the Conference? .... (Inter-
ruptions).

ot mwow ey (fTeT) o own
ag aff { fr fggerm g o o
fa fotdfesw A arig He o
worarard & wvw fcar fe v amR
RITT §LAC ¥ feAw /Ot off
ar g vy fe K gr agr oW
-!RTI'(QTI_

ST wTe agw mest & 7 7z
T faege &% & o A€t 2, afew
gz Wt § fe ¥ wTardeq wRtw ¥
T F fotdweuT T W@ &, 9T 32
s (R St et Atk
T TAA Fad wag w7AT §

Dr. L. M. Singhvi: Inference is
drawn by the Press and public opinion
in this country and is gaining support
from subscquent statement made by
President Ayub and Mr. Bhutto parti-
cularly in view of the fact that the
reference in the Communique was
inspite of India and against her wishes
and because the communique did not
contain any refercnce to Chinese
aggression on India. Why was it so?
Was an effort made to have subse-
gquent clarification on the inclusion of
the India-Pakistan difference to the
to the omission of reference to the
Chinese aggression on India in the
<communiqie?

Shri Lal Bahadar Shastri: In so far
ms reference to India and Pakistan is
concerned, our representative there,
the Finance Minister, did make some
observations and he said that the old

ion ah 1d & almbai: J‘mt
is, differences between two members
of the Commonwealth should not be
discussed in the Conference and
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therefore it was made clear in the
communique that the old convention
has been maintained. Secondly, refer-
ence made in the communique is not
with regard to the discussions held
in the conference; it is based on the
stat ts made outside the Confer-
ence both by the President of Pakis-
tan as well as the Prime Minister of
India. ... (Interruptions) .

Shri P. K. Deo (Kalahandi): May
I know jf it is a fact that the official
press sttache at London was absent
when the final communique was issued
and taking advantage of the absence
of our official press attache a wrong
twist was given to the entire state-
ment by the Pakistan press people
and all the damage had been done?

Shri Lal Bahadar Shastrl: There is
some truth in what the hon. Member
has said. It has been brought to my
notice that some press officer or press
relations officer did twist the whole
thing and he did it perhaps when
there was some discussion golng on,
on this draft communique. During
that period thal particular person
went outside and conveyed a dis-
lorted version to the press peopls
who were present there.

sff vy dww gqraw (aTTEEr)
e wEE, & armr e fe e
AR FEEE 8 xa gfFw s A
B g 91 ax wredtg sfafafei &
arfaear e fggerrr & wry €1 mifas
w3 w1 fadg famqr ar )

o} wrre wgrye ot ;o 7, ar
w:1 o1 I s @ faog @ 7 o
T e o f o gt f et A
farera & mreiram ok dT wr w0

Dr. Ranen Sen (Calcutta East): In
the past also, the Government of India
has expressed more than once that
India wants to have a peaceful settle-
ment of her dispute with Pakistar,
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[Dr. Ranen Sen]

In the pest also, the representative of
the Government of India participated
in the Commonwealth Prime Minis-
ters' Conference, but never was such
a reference made in the final com-
munique. May I know why it hap-
pened this time, that this specific men-
tion has been made in this conference?

Mr. Speaker: This has been ans-
wered.

‘Dr. Ranen Sen: Ii has not been
particularly answered.

Shri Lal Bahadur Shastrl: I have
nothing new to say. Of course,

things change; conditions change and
the character of the Commonwealth
Conferences has also considerably
changed during this period, because
many countries which have recently
attained independence have become
members of that Conference.

Shri 8. M. Banerjee (Kanpur):
That increases the number; not the
character.

Shri Lal Bahador Shastri: Charac-
ter also changes because of the kind
of views held by certain sections of
the new States which have joined
the Commonwealth Conference. I do
not want to go into details. The new
members  were  especially  more
actlve and they wanted that the Com-
monwealth Conference should inter-
venc in many matters to which our
representative took a strong objection,
and therefore only a reference was
made, as 1 sald earlier; to the state-
ment made outside and not in the
Commonwealth Conference.

Shri H, N. Mukerjee (Calcutta
Central): In view of the obvious fact
that the statement as it was ultimate-
ly drafted did amount to a reflection
of the position as between India and
Pakistan, however benevolently it
might have been phrased, may I know

.why it is that the Finance Minister,
after having initially objected to the
%nclusion of anything like that kind of
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statement, allowed himself to be over-
borne by the majority at a conference
where the majority vote decisions are
not the rule but unanimity was the
principle always followed?

Shri Lal Bahadur Shastri; The
Finance Minister found that it was
merely an expression of goodwill
‘There was no pressure on the Indian
representatives to accept any kind of
mediation or use of the good offices
of any Commonwealth member.
Therefore, when the representatives
found that there was a general wish
that this kind of reference should not
be objected to, our representatives
agreed to it, but I have no doubt in
my mind—and I would like to make it
quite clear—that we can never accept
the position that the Commonwealth
Conference can be a forum for dis-
cussion of diffcrences between two
Commonwealth members.

Shri Harish Chandra Mathur
(Jalore): 1Is therc any precedent or
practice when what is discussed in
the Conference as it was discussed—
China and other things—is not men-
tioned and such things which are not
discussed in the Conference are
imported, and if they give expression
to it, a good hope of good relations
between the two countries, what can
stop them by the same reasoning to
express a disappointment at the failure
of the talks?

Shri Lal Bahadur Shastrl: If they
do that, we are also there to reply to
it.

Shri Harish Chandra Mathur: The
first part of the question has not been
answered. The question is whether
it is the practice accepted by our Gov-
ernment that what is discussed in the
Commonwealth Conference is not
mentioned in the communique and
what is not discussed or something
said. outside is imported in the pro-
ceedings and the communique, and
whether this position is acceptable to
the Government, and if it Is accepted,
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then, if they import something from
outside and they express the hope of
a settlement, what is there to stop
them from expressing disappoint-
ment at the failure?

Shri Lal Bahadur Shastri: I think
in so far as what has been accepted,
is accepted, and forms part of the
communique. What has not been
accepted or what will happen in
future, it is a hypothetical question.

Bhri Basappa (Tiptur): Will the
Government consider the advisability
of having a larger or a bigger dele~
gation consisting of more members so
that they might have more contact..
(Interruption).

Mr. Speaker: Order, order.

Shri Basippa:.. on an occasion like
this when we have to contact more
members from the South African
countries? On such occasions, is it
advisable to have a bigger delegation
to explain the matters? (Interrup-
tions).

Some hon. Members: No, no

Shri D. C. Sharma (Gurdaspur): It
is being said in the Press and else-
where also that the reference to China
as pn aggressor against India and
Soath-east Asia was omitted becausc
some of the African States were
opposed to it. It is alsp being said
that the reference to Kashmir dispute
was inserted because Pakistan insisted
on it. If this is so, what is the posi-
tive advantage gained by India so far
as attending the Commonwealth con-
ference is concerned?

Shri Lal Bahadur Shastri: So far
as the reference to India and Pakistan
is concerned, as [ said, there was no
substantive discussion on that at all
in the Commonwealth conference.
Regarding the reference made to cer-
tain countries by the hon. Member—
he has not named them--they also
did not raise that issue in so far as
this particular question was concern-
ed. QOur Minister in his first speech
did make a reference about the
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Chinese aggression, He made a refer-
ence in his speech; this reference was
not made at the time of the considera-
tion of the draft communique. The
hon. Member has slightly misunder-
stood the position. I said that the
Minister, while making his first speech,
made a reference, but there was no
discussion at the time of the con-
sideration of the draft communique
on all matters which were discussed
in the Commonwealth conference,

Bome hon, Members rose—

Mr. Speaker: Today I cannot allow
more questions. Because so many
Members are anxious, {f some other
opportunity is sought for, I will con-

sider it.
16.33 hrs, //
MOTION RE: FOOD SITUATION—
contd.

sfiwo Wl Wil : wemw =g,
ot & 77 %7 1 a7 fis forw wwr Iwx
waw Y v & a7 gy o fe
wIferT e wwEEy W A s g
g, &t soeT # 0 s fa fe e
qT qreT q¥ TIT a7 | Hfeer o W
& NI BT FATH AT ATAA WO & AT g
twd ¥ fF fam  wrw ol & A oo
AR A m A &
Ty ¥ o Qe & IO AT W T
wqTeT €1 "war q1, afe aifes g7 At
AT AT 9%, 0% IEET AW oY A
e AFdqIMar Az @
oW A7 & g g e ArEET 97 ot
T q¥ mar fie g T Ay e g
i # s arn s o A, T W)
O 9T 9T 9% ST § 9 ofy wroer
# f et atal « writ o ¥ gk
% T ¥ fawr 5o ol 8

qrfes area & w9 WA i vy
o ¥ wui & o I qATE FY>
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[q'\i fo "o LeEfi]

* sifen &Y | I vk T =
it oY war fe g & & w g2
fear T § | IO AW T2 A o =t
g€ 1 ¥ ov S A g § e
¥ ¥ e & ey W wET A
g7 o # e oAl oft ot
qT TEF AT W a ot A= o o)
wmrEe ot &Y werodt wgi € FaR
At v Teeitas o e e
s wra o @ ot w3 qab G
& N W T2 AR K AT
=fge | waERTTE W2t § Wi s
o wrfe Tdo #o liou’}o *!Eiﬂ'(
qur ot 78 few awar 120 o grafas
& KA O SN & € 7 9T 2xa AT
T & 1

16.35 brs,

{Suwt THiIRUMALA Rao in the Chair)

aumfa W, TRl ¥ cEE
i fAw #Y fF IR wET o T
wgfema & ara faer amar w1 1 AfeT o
A7 TEAT WA W TG AT FTART AT
forett | o o & peare o, ST o
ate Fogdl ®1 & .1 At S i g g,
g7 TrRaT g At o § ) AR Oz g
WY FAT WY T qr e oY g1
Hfer 9T WRBw N g T FEE
ST AT 4 AT & A fear ) 2o ¥
WA A AR A e fE s &
AR WIAT WA 2T (AT W &Y |
ot azs & am & @ ot W
a1 fF o 2w A AT O A oA
0% 7 87 foar § 9% oF w W
pwer ¥ & ) Afe a7 & areT
AT, T & A = e g
wrt fawes & awz g Mo A
N EYE ¥ wwAr adra frere oW
w21 may § & o off Frerd®t | zw a2
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T wowd ¥ iy gan qum S 15
® gaw & | f w8 T awar

-wiay &, wrerdr wifz & &6 & o

ANgaTR IS oo
firaral ¥ Forar §—vedt Feird Foord
&% & qr wreft —Fr wmqm A v
wf o T R A A s wa g
fomr & f& T & T wo g
afer ammy e & o 3 A &
ferar & e dvar war &, afies e 9
g W T wa § ) afe aoee #r
fawmm ¥ gt for greniife avelt Y av
& Qe al w1 @ A w
T TEAT AT FIRX K 7Y

TR WTEAT A 2 AT & -
T W1 wET g A€ 0 i
qufera 3.7 sf=a oft aaes 08 ff |
T W e a:f qard @, s
&1 fF faiet oo & s =rfady
sy e hAT ¥ & Forad wroor P
T ¥ ® AEA g1 & 72 @9 4%
& T AT T A 1 irdr i
TAF T F ot § gt Ay st
A & gree T § fagin mew fam
T TET G & | R SARAN FUT IR
7z W g T | 4 ¥ orfex o A
W T N =Y § | W T 2w
T wu i fowrw 1 @ a7 Oft amEg
ot ot | uz w9 faw oT i T F
4 fF Ol g & soaT 9¢ w®y A
@ &rft 1 & el & w5 Wz
i o e oy g ww A
SRl 1 GET AT AT w A dam )
a7 AT g v iR 6 1943 W T
W Fara qat feqr v o &

ox Wy e : e ot gt
1 wut A ww
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oft @o WYe wAwl : T7 AT &
wezre § 1 or #) qeit & s O wa
7 1 1207 14 AT 7T | HET ATAT
T 37T 212 G &Y T WwiET WO T |
o dw ¥ gt war gener a g ¢ e
Tz empraem ) A ¥ 12-14
wraft o qoq g€ w@ & &t ¥ Io¢
3w gyt ¥ siw & qyi A o
w1

ax ¥ aiyEr e AT R a1
feamr sz § 1 & aw wrs foa g
q2f qr | weat & e fiewn T | qww
OF 90 AT & | A" GO ST WY
a7 fer ard ot ween §, AR A O &
@ wver wmw @ s fest B
W mTRf Wrw w9 A
T T fen faw awar £ oo A
£ amet £ ;o ® weft 7T 9T e
gaW w7 & fag U anew wiew
=T W § | AT 8T aniy
a1 AW OF (WRTd & | ATH graT
¢ fr fedr & w3 & wrt &1 weamg

qiv st § o o7 A @ fagw W
Wi "I FC IE ST 8T qg AT
ot S A & fawandr & 0 W
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W ¥ 39 g & foerdt oY garly
FoeTe & o o af &

FAT NTET WIS *T AgE A6 G
§ ® ox a1 qufr § mff W @ g
® areft oft et § o foprdr ooy et e
air § ag o g dwwm & 1 ag o
wmar “ fis 3w F qw ad 8, ww A =i
t afer amY ® @ o favme ot
grr & fs ¥w ¥ e oW A & ar
TERT oY & e s el 3 e vl
w1 g% ¥ g wliwA o fgew g v
9 x o few qwar § o wa AT
® 4T WY ¥ O §C O w6
g W o glT g oY IW owew
¥ fag i & o =t ft o
W o oY fow wwar & | Afe o
ag v ¥ A 7w qAwT ™ T a
¥T T w90 w1 ATAW wOEA & Aw
AT AT &Y 3§ aw v feEem g

avmafar wgr, faet w g fmme
aft & fir 2w o ww % aET g &
T owk § gw wd fe Awr o
ofcfeafr & a1 & o frrr g fie
frg g7 & o wre & wT F aw
W 9T g 9T 97 WX IW EAH
T HTGAT FA WY H¥Z ®T gwTEA
w3 & fAq a0 aw oF W 1 e
T ATT TS AT FUT Q@1 &\ €F AT A
AT

o ¥7 AT & e 1 AT A
w7 § & ol § ot I geed
wemfg w B .. L.

Mr. Chalrman: The hon.
should now conclude.

Member
Shri 8. M. Banerjee: Sir, | was
interrupted when 1 was speaking.

Mr. Chalrman: That has been taken
into account.
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Bhri 8, ¥, Banerjee: I would take

another thrve or four minutes.

Mr. Chalrman: All right,

ot Ho Hlo waolf : wTwTe WA
g w4, fe o Wiy ofwdee s
£ & T w wvd v R £ e
& gTeTe ¥ T; YA T W
f T e ag s%e oft 6% & amr
T W o) ofdfenfa gary 3w & W@
A gl e wwt dx, W A%
& Wi € AU g o Ay g g A
®§ fif wree @ gvm A 3w w qETn
forar sy | diw § wETaET W AT
e € | IRy W v WK sy
ot gfers & 90 &1 qwTEET w7 F
faq afer e w qw amey fe gt
T o wE A m s
al® & gem off ot wrew &% g
AT W EE ® weet T o§
FATT & @l 9T #WEr W@ ) ag
faeger &y am € 1 wwfam o &
FES ATOW EF ¥ A AT T Ay
e Y & 1 & &t e g e v wme
s 9 wF A Wi, e € oA
W wEATE & wEw v ¥ @ gm
W H g g e § wfe
fieefy ®1 @@ v w1 g7 W T
T a7 W ¥ | I AEIW O AT
arit #t graw ) ey a9 W oo
qar oo fe wme & ¥R o0 & wrzar
E 5o am & qer &1 agar a
W ¥ 9§ dwar sifay | Afeiom
) s ara st & v §
WEF FT WA TZ ATET | W AT BT
e T Wy # o wx wfer
YT WY I 6t stE e
&) AT AT ATEH ¥ o I gET wwT
Gfrr aon W 0w ¥ fr o AT
feeeft wee it S aww W qw F, Iy
Tg FET R E1 AT A | Ty

1 WY W w9 o ST oE gt
\
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W AT T wEfag oy wE
W fE A auy W, fedw ww
ifear v Y foed fF wogs Wy
EOT ¥ Yy A T § | A
WY ¥ & Ay I JATGIEI, o
W W st w1 ower 3 7
W H oo amEEw d afer s/t
T 47 A%l ¥ /9 0 ey a7
W A et gt § qdfr | fgra
¥ gt ofgy | 4% w1 aomwr
e wife, &% Teaitw a= €
dgiem WX oy agardt @ a f
wfeq + & swa g fr 0w wEw
VAT a1 o § aew aqy #
w1 g dv F e ¥ st
wifevare &1 serE 0r @y g, & gE
Tg FA1 Aredt § v oure wroad ®
St oF AT § A W G WA b
wrd & 1 7y % & §,ow A d
W AU < AT A Ay s =g
T &%, Mg @, gwT 92w
W RE A § AT HAT 4 Ad A
o fm R 7 @ g W ax g,
W Y A A AT R T A O e
ar, ¥fFT wrE d2 g s &
W FTEIT I AT AT A A a7

wafan & FE % This Government

has miserably failed and is trying to
harvest on the dead bodies of the
people.

Mr. Chairman: Will the hon. Mem-
ber please conclude his speech?

Shri 8. M. Banerjee: 1 am only say-
ing this. Let them realise the gravity
of the situation. The line between
hunger and anger has become thinner.
Once that disappears, there is going
to be a revolution which this Govern-
ment will be unable to face.
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Mr. Chalrman: Shri Jaswant Raj
Mehta....Is he not willing to speak?

Shri J. R. Mehta (Pali):
like to speak tomorrow.

Mr. Chairman: Shri - Sham Lal
Saraf.

I would

Shri Sham Lal Saraf (Jammu and
Kashmir): Mr, Chairman, the motion
before the House has been discussed
for the whole day today and I have
heard three speeches from the Opposie
tion. These speeches were critical in
general, but certainly there were some
constructive suggestions also.

To my mind, the main question s
of production. As far as production
of foodgrains is concerned, particularly
of cereals, it is mainly in the hands
of the States. I have several limes
explained it in some detail while
speaking in this House. At one time
I handled these departments in my
State and I can say that as far as pro-
duction in the States is concerned,
the Central Ministry has little hand
in it; rather, I should say, there is
no responsibility and they should take
this today.

S0, what is needed is to gear up
the methods of production.. If the
States move in the right direction and
if the Centre provides all the halp
that is necessary, I think, they will
be in a position to give more and
more production.

Apart from production, there is the
question of distribution. As far as
distribution is concerned, sevéfsl
views have been expressed in the
House today. Bome said that the
zonal system of movement should be
stopped; others say that it should be
there. T personally feel that some
sort of a restriction on movement is
necessary and it should be there,
where certain contiguous areas are
concerned, there should be some
relaxation.

8hri Lahri Singh pointed out a very
important and cogent matter and that
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is for the consideration of the Central
Food Minister, In the Punjab in those
areas that comprise East Punjab ex-
cepting Hariana Prant, wheat and rice
are in abundance but unfortunately to
the contiguous area of Hariana their
movement is absolutely stopped. I
think, in such matters there should
be some freedom of movement
cereals. I hope, the hon. Food Minis-
ter will kindly give consideration to
this suggestion that 1 am placing
before him. Sometimes this stoppage
of food movement has very adversely
affected the food situation in certain
States. It is not that I advocate that
there should be absolutely frea move-
ment, but some such movement should
be permitted, that would ,have a
healthy effect on foodgrain prices in
that part of the State, that is, that
part of East Punjab.

Then, there is the distribution
aspect. On distribution also, T would
say that the Centre should taks th~v
States into confidence and formula
schemes as to how it should be col-
lected, how it should be stored and
how it should be distributed.

Thirdly, as far as imports are con-
cerned, as one of our ex-Food Minis-
ters this morning advocaled a short-
term scheme of importing food, I
absolutely agree with him, But to
always rely on food imports will be
very difficult politically as well.
About that also, we have to be very
careful.

1 would not, of course, take much
time of the House but I would like
to place before the hon. Minister a
few practical suggestions. First of
all; ever since I came to this House,
T have been feeling that the Central
Ministry of Food and Agriculture,
particularly with regard to Food, are
taking much of the responsibility upon
themselves without making the States
feel an equal responsibility in this
behalf. That is to say, if T ask the
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Fod Minister as to whether he is well-
informed about food production me-
hods and measures adopted in a parti-
cular State, I am sure he will not be
in a position to say exactly what is
the position. That is because even
now the proper methods have not
been evolved and adopted in the
various States. He should keep him-
self in absolute touch from month to
month, even from day to day, with
what is happening in the States as far
as the food production part is con-
cerned.

Then, with regard to making our
agriculture more intensive, say, about
the use of fertilisers, 1 must say that
not only the fertilisers are sold at a
very high price in our country but in
a number of States they are not avai-
lable. ‘Therefore, proper measures
have to be taken which will make
available fertilisers to farmers at rea-

. sonable prices so that they use more
. nd more fertilisers.

So far as taccavi and other loans
are concerned, 1 may say, in areas
where there is some sort of a political
consciousness or there are people who
agitate in certain respects in such
areas, they may get these loans
otherwise loans are not freely availa-
ble to farmers in a desirable way.

As far as taking over the whole-
sale trade is concerned, that is abso-
lutely necessary. I am one with the
Food Minister. That can be the only
answer to hoairding wherever it is at
the moment being resorted to. The
population is rising year after year
and the food habits are also changing.
Both amongst the rural and wurban
populations, the food habits gre
changing, Personally, I feel that par-
ticularly with regard to such of the
cereals, like, rice, many wheat-eating
people have begun to take rice. For
instance, I know about Punjabi friends
who used to take very little of rice
and who pow take rice. There is
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hardly a place or a house where they
do not take rice,

Bhri D. C. Bharma: You are per-
fectly right.

Shri 8ham Lal Saraf: Therefore,
my submission is this. A numbwes of
things have to be done. There is the
edutative aspect and then you have
to give full attention to the produc-
tion part of it. You must make things
aveilable at reasonable prices, like,
fertilisers and other things. Then,
also a concerted policy, a very well-
thought-out policy is needed in which
the Centre and the States must have
a full share of responsibility. It is
then alone, we will be able to go
ahead.

Coming to the question of the uti-
lisation of irrigation potential, 1 can
glve a number of instances where we
have not fulfilled the targets, We
have taken up a number of irrigation
projects, large-sized, medium-sized as
well as small-sized ones. But in a
number of cases, the targets have not
been fulfilled. We had laid down some
targets in the First Plan, the Second
Plan and the Third Plan in this res-
pect, but 1 can make bold to say that
in about 80 per cent of the cases, the
targets hawve not been fulfilled, and
when the targets have not been ful-
filled, naturally, the expected results
are also not there. Therefore, it is
wvery important that the other Minis-
tries concerned must give their full
support and function ip full co-ordina-
tion with the Central Ministry of Food
and Agriculture. Only then shall we
be in a position to assess the cumu-
lative effect of all the efforts that we
are putting forth in this direction.
But what do we find? I can point
out a number of Instances in the north,
south, east and west, where a number
of big projects have been taken on
hand, but where in most of the cases,
1 am rather pained to say that the
targets have not been fulfillad, with
the result that the achivements
expected are also not there,
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As my hon. friend Shri H. N.
Mukerjee said this morning, we must
not import politics in our food
malters. We must tackle the food
problem as a national problem, and
everyone of us must contribute his
mite to a solution of this problem,
whether it be at the Central level or
the State level. Then alone shall we
be in a position to solve this burning
problem of the day in respect of
which I do not know for how long it
would continue.

Then, 1 would refer to the gquestion
of floods also. Yesterday, I was
coming from my place by air to Delhi,
and 1 saw from the plane that most
of the areas in Punjab were inundat-
ed. Punjab is almost the granary of
the north. 1f this be the position
there, 1 do not know what would
happen tomorrow. While flying over
the mountaneous areas, I saw that t
a number of places, the catchment
areas of even some of the small rivers
and streams had been -absolutely
denuded of trees. What have we done
in that direction? Luckily, the Cent-
ral Minister of Food and Agriculture
is also in charge of affarestation and
forests. A concerted drive at affore-
station is also very necessary. We
have talked about it, and we have had
also funds allocated for this purpose,
but I am sorry to say that we have not
taken enough steps in that preventive
direction. You can take any State,
for example, in this connection, and
you will find that a concerted drive
has not been made in this direction
in that State. I know that certaln
smaller schemes have been taken on
hand, but 1 feel that no concerted
effort has been made to minimise the
damages caused by floods, Today,
therefore, the result is that even some
of the dry sireams are in spate. For
instance, the Ghaggar where generally
you do not find even a drop of water
has inundated several arcas in Rajas-
than.

Keeping all these in view. it would
be seen that this is a problem which
cannot be solved with any agitational
approach. This cannot be solved by
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injecting or importing politics into it
or by importing factional elements
into it. It can only be solved with a
proper understanding of the problem
at the Central and the State levels.
Proper plans should be chalked 6ut
in which everybody must have his
say, and the States also must be allo-
cated their share of responsibility,
and all concerned Ministries should
lend their helping hand to the Central
Ministry of Food and Agriculture;
then alone we shall be in & position
to solve this problem, of course, not
today, but in the years to come.

With these few submissions, 1 would
once again point out that imports are
necessary now. I would lke to zay
a word also about storage. This also
has a psychological effect on the
people. In spite of the fact that some
areas are surplus, if we remove the
surplus from those areas to other
areas in order to feed those areas and
leave only a lesser quantity In” those
surplus areas, it creates a psycholo-
gical effect on the people there. That
also has to be kept in view. Take,
for instance, what happened in.
Punjab, The surplus foodgrains from
Punjab were moved all at once at one
time, and the result was that the prices
shot up like anything there.

So, this is a very delicate problem,
and it has to be handled very care-
fully. I am very happy that such an
intelligent Minister as Shri C. Sub-
ramaniam has been put In charge of
this department, and I hope that he
will handle it very carefully, and I
am sure he will have the suport of
everybody. I can assure him that the
country is with him. If he continues
this present drive and seeks support
from others, I am absolutely sure
that he will have that support, and
he will be able to solve this problem
that is so very acute today.

17.08 brs.
Mr. Chairman: [ will now call

upon Dr. M. 8. Aney. He might just
begin and then continue tomorrow.

Dr. M. 8 Amney: 1am glad that you
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bave called upon me to begin my
speech to be completed tomorrow.

In my opinion, the question before
the House has not been properly
placed by the Mover. He only made
tome preliminary remarks and sald
that the motion is for the considera-
*lon of the House. I think this was not
fair to the House. We should know
trom the Mover of the Motion him-
self the real causes of the situation
%o be discussed here without leaving
the matter vague.

My hon. friend, Shri Mahatab, who
spoke on behalf of the Congress, said
that the real question before the
House i{s not a long-term problem to

SEPTEMBER 7, 1964

Food Situation 2260

be solved but a short-term one,
namely, to meet the immediate situa-
tion. Others who spoke on behalf of
the Congress have spoken in terms of
a long-term solution of the food prob-
lem. We have to be clear in our
minds as to what the bearings of the
problem are, .

Mr. Chiirman: The hon. Member
may contnue tomorrow.

17.01 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Tuesday, Sep-
tember B8, 1084/Bhadra 17, 18868
(Saka),
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